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‘extended by any authorrty of the K.V.S. Learned Drsc1phnary Authority
‘was - duty bound to - requebt the Learned Appellate - Authorrty to get‘
?extensron of time - hmrt trom Hon ble Supreme Court of India for
f;eompletron of mqutry but it had not been done: by the sard Learned
A‘%Drscrplmary Auth@nty of K V. S Stlchar Regron and as a- result of that
A ,Judgement and erder dated 17. 04 7007 of- Hon ble Delhi Hrgh Court as
well as Judgement and order dated 03.11. 2009 of the Hon’ble Supreme
‘:Court hawe been contempted by the Learned Authorltres of Kendrrya

- Vrd 1yalya Sangathan

2'-6(Vu) That vrdc ordet dated 06 09 2010 in OA No. 164 Learned Central
N t\dmmtstratrve Tubunal Guwahatr Beneh has restrained the respondent
hom <:onduct1n0 any tur:ther inquiry in. the matter. The relevant portion
of the said order dwted 06. OS 7010 18 1eproduced below for kind perusal
of the Leamed Authontreb

: “On exa,mmatlon of the matter we restramed the respondent

from com!&remg ‘mv furthet mqurrv in the matter

:f (wr\fm I“‘mt the abme rnf‘ntroned dxreefron ot He 9ard order dated 06 08 2010

paSSed in- O A \lo 16

(nht,nal IIence the sa1d c "ectrun can- not be dlo()bf")/(,d by the Leatned

437010 1a‘ nu hcea modrfed hv tte Leamed

\uthf)utm ot K \ S

'\':';'!"'»:'_'-f"f'i"'u m*temt l"‘*' the r\rmr ot ooF

tm t)Jf 2 "t"lh ru i d 10 o8 ,—\ '\h) ._),46! ’0()“ by

- Lnt Lenu n ,\dmtm .Cttl vt' i tmtmtt lt..u B 1] Bench N ew Utlm vide fis

-o. ‘u d tted (’2.2('}'1'.'}};'l‘sz‘?-::.‘s&zt?i‘ivz l .0. rr\t‘er\'»‘nm0 pwod when
| ' S 012000 in LA M
: the .t eu mcd 1r-hunal p.)w,. Jd _\w.u ci: rT« d ‘l A/.‘]{.:.J)t t: '/@\l\// ,. o,
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There are thres applcants in the

j
0O.A. They are working as Divisional
1

Accountant on deputation basis under the
of A.G.[A&E),
They are posted in the
different division at different places. The
AG  [(A&E), Meghalaya AP. etc. '
requested to transfer the

A-id,minisfraf;ive Control

Meghalaya.

was
cadre of
Divisional Accountant to the State of

Arunachal Pradesh. Their deputation

period was extended as per orders of this
Tribunal. The Commissioner of Finanece,
Govt. of AP, requested the Respondent
No2 the

to allow serving Divisional

Aceounts on deputation hasis fo continue,
On!28.3.2005 31 Divisional Accounts were
granted extension of deputation period

i:nc}?u ding the present applicants. 'The

V))m; -{
{
. t ’
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‘Raspondent.

‘Responaents No.2 for taking

N3y ler

N

{
Y

1.5.07

No.2 was requested to
reconsitier its decision on repatriation of
The Govt. of AP

Scheme

the &:aputai:innjsts.

su bmitted a before  the

over the

administrative control of Accounts set up

from the Respondents No.2. .Rmpond'ent
No.2 'bibi‘ﬁié{iv that C&AG has framed a

drafy scheme rc,gardhg proposed transfer

Lot D, I‘ﬂ aﬁd the came was im'wm ded to the

.. besn

to alleged overstay on deputation which is

alleged excess salary to the applicants dus

L 3

‘®

A

State of AP ’tor its mmments Wbﬂe so,

tne impugned order date 5.4.2007 has

passed

3

challenged in this O.A,

directing recovery of the

1 have heard 'Mr,s.fgarma learned !

counsel for

Baishya, learned &r.C.G8.C. for
respondents. Counsel for the applicant

. 'hés;; subniitted that as per orders of this

the applicagﬁ and Mr.. G. B
the

Tribuna! which was upheld hy the Hon'ble

- High Court the deputation period of the .

Applicants  was  extended and the
Respondents are now attempting to

recover the alleged excess payment made

during that period also. Counssl for the

respondents has submitted that notice

should be issue to the Respondents.

Issue notice on the respondents.
Post the matter 12.7.07.

However, ] divect the Respondents
to maintain status guo in so far as ths

applicants are concerned till the naxt date.

Vice-Chairman
im

1
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12.7.07.

v .

to file written 'statenient. Let it be done Post the

matter on

. 21.8.07

“Counsel for'the respondents wanted time?

.'2 1.8.07. Interim orde_r. shall continue.

L

Vice-Chairman

Six Wﬁeks time allowed to file written

- statement.

P8

08.10.2007

Post on 8.10.2007 for order.

Interim order shall continue '

§ Vice-Chairman

ﬁ}.

Itis stéted,by Mr.GG.Baishya, learned Senior |
Standing’ Counsel appearing for the Central
Government that steps shall be taken by the next
date for proper representation by the _Resphdcgg:

-
.-

~ .
-

Mr.G.Baishya, learned Sr. btandmg Counsel
appearing for the Central Government, undertakes

to enter appearance in this case. He files written

statement after serving a copy on the counsel for the

Applicant; who seeks more time to file rejoinder.

Mr.L Tenzin, lcamned Standing Counsel
appearing for the State of Arunachél Pradesh has
not filed Written §tatpment in this Casé‘..:HoWe‘Qer,
the letter dated 06;07\,‘2007 , Director of Accounts &
‘Ireasuries, Gowt. | 'b‘f;‘ Arunachal  Pradesh,
Naharlagun, to the l)eputy Registrar of this ™

‘I'ribunal reéds as under:-.
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08.10.2007

" take note of this statement of the Government of

" handed over to the Counsel appeaﬁfig for both the

parties. .
| Interim Order dated 25.5.07 shall continuc‘
tiil the next date. r
|
_ < |
(Khushiram) (Monoranjan hty)
(Member (A) Vice-Chairman

iy’

Y

“L It is a fact that the Gowt. of
Arunachal Pradesh has already decided to
take over the cadre of the Divisional
Accountant from the administrative control
of the Accountant General (A&E)
Meghalaya etc. Shillong. But the cadre with
its establishment related matters etc. have
not been taken over by th Govt. of A.P as
yet from the AG (A&E) Meghalaya etc. -
Shillong due to the necessity of completing
- some formalities at the State Gowt.. level.

2. ‘The entire establishment matters of
the cadre of the Divisional Accountant is
still ‘dealt by the A.G (A&E) Meghalaya etc.
Shillong as deem fit hy him.

3. Further, the impugned order of dated
5.4.07 is also an order issued by the A.G.
(A&E), Meghalaya etc. Shillong, N

4. °  Inview of above, it is seen that it is
stil not within the purview of 'the
Commissioner (Finance) (Respondent No.4)
or the Director of Accounts & 'I'reasuries -
(Respondent NO.8&9 of this Gowt. to offer ™
their, comments of views in above case at
this stage. . ,

~ 5. ‘therefore, this is to request you
kindly not to implicate or make the
Commissioner (Finance) or the Director of
Accounts & ‘Iteasuries of this Govt. as
respondents.”

i

‘The Applicant and the Respondents should

Arunachal Pradesh.

Mr. L.1enzin prays for time to file Written
Statement.
. Call this matter on 15.11.07.
~ Send Copies of this order to the Applicant & |

Respondents and free copies of this order be also |
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15.11.2007 - Mr.G.Baishya, learned Sr. Standing

counsel undertakes to file his appearance

e,
-4

memo for the Respondent Govt. of India in
course of the day. He files wiitten
statement for the Govt. of India after
serving a copy thereof on Mr.HK.Das,
learned counsel for the Applicant; who
intends to file a rejoinder. He may do so by
14.12.2007.

Call this matter on 14.12.2007

expecting rejoinder from the Applicant. *

. Interim order to continue to remain
) in force fill the next date.

M

' Member (A) Vice-Chairman

™\ . o ‘\\‘\Q"t‘ - [bb/ S - l

J
14.12.2007 In this case, written statement KWas

*h; clréody been filed.

Subject to duesﬁon of lawy to be
Grcler %/ /1) [oF ;/

- examined at the final hearing, this case is

m"’/?’ = "ég—‘in’w admitted. Leamned counsel for the
lvoeafos do, Sevt, Respondents took notice of the admission

ﬂ"f FMM of the case on behdf of dal the

,%{. : D/A/o,. /‘; g ;éﬁuf . Respondents.
Al =

~ # 2//// / o7 - ’ Call this matter for hearing on
'06 02.2008. Rejoinder, if any, be filed by

: 25.01.2008.
R—Q?a 1or.clen mﬂ/ﬁ ,

Interim order shall remain in force till

disposal of the case.

12 12..87, ‘ 1
. ’:\%\\. oy - | &%/

N w«‘—&?w (Gautam Ray)  (MRMSFanty)
Member (A Vice-Chai
ovbes S M//;/O;MW“ ﬁ b/ ember (A) ice-Chairman
ool ddvncctess dow 4 i
/No~/84 2,184

," [8/12] o7
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Call ttns matter on ,
| 19.3.2008

(Khushiram) (M R.Mohanty)
Membﬁr (A) Vice-Chairman

'Heard Mr HK. Da#, learned

19.03.2008

-—Indie—and--~Mr—i- Tenzin,

Counsel appearing for the Applicants;
Mr G. Baishya, learned Sr. Standing
Counsel appearing for the Uniofi\ of
' leaihed
Advocate, Arunachal
Pradesh, in part.

Government -

Call this matter on 02.04.2008,

e et 2 AT e P -
~~ "when the Accountant General (A&E),

should - also \come with

Arunachal

Mizoram etc.

" Pradesh,
at Shillong, should

‘person

Meghalaya,

appear in alongwith his

/
to_ assist -the  Court for
effective adjudication of the matter.

details

ofﬁcers)

He should come with ali
to the

continuance of the posts of Divisional
N " \ “\

relating genesis and
Accountants ‘in; various Engineering
Divisions of \étgte ‘Governments. He
up-to-date
instructions in the matter relating to
finalisation of the Scheme for handing
over the posts/staff of Divisional
Accountants to the State Government/

Arunachal Pradesh.
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Mr G..Baishya and Mr M.U. Ahmed
should ensure the personal -
appearsnce of the Accountant
General (A&E), Arunachal Pradesh,
Meghalaya, Mizoram etc. at Shillong

on the date fixed/02.04.2008.

Call this matter on 02.04.2008

for further hearing. !

Send copies of $his ond‘él‘-@e_\\?
Respondents and free copies of this ™% :
order be handed over to the learned
Counsel for the parties.

{Khushiram) (M.R.

y ity)
Member (A) Vice-Chairman
nkm .
Y NS
02.04.2008 Heard MrSSarma, leamed counsel

/bb/
11.04.2008

/bb/

appearing for the Applicants; Mr.G.Baishyaq,
tearned Sr. Standing Counsel appearing for the
Union of India and Mr.L.Tenzin, leamed Goyt.

Advocate for the Arunachal Pradesh.

- —

~

" Hearing concluded.  Judgment s

réserved.

| N ()
Khushiram) ~.  (M.R.Mohanty)
Member (A) ‘\\\\/ice—Choirmcn
N |

Judgment prorounced in opeRl_Court,

. recorded in separate sheets.

The O.A. is disposed of in terms-of-tht(\
order. AN

";

(Khushiram) (M.R.Mohanty)
Member (A) . Vice-Chairman
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Date of Order: This, the /‘ti‘y—} Af”", 9008

O.A. 112/2007

L.

I

t
t

}
1
|

By Advocates Mr.M.Chanda, Mr.S.Nath & Mrs.U.Dutta

f

Shri Pradip Kumar Paul
Slo Late Paresh Chandra Paul
Dl\'lSlOl]al Accountant

O/o The Executive Engineer : [

1 ek ks

AJAN.MOHANTY, VICE- CHA]RMAN
IVE MEMZBER

l
s

Recource Division : PP
T

?anchamul\h P.O: Agartala
West Tripura-799 003.

]

f
P
Vo

Ap;)ﬁcant in O A. 1'71;?/2007

[

Vs.
Union of India

10 Bahadur Shah Zafar Ma.rg
New Delhi.

The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoramete. ¢

Shillong — 793 003.

The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Jtanagar.

The Commissioner, Finance Department
| Government of Arunachal Pradesh
Ttanagar.

The Coxwﬁirﬁésioner, PWD
Govt. ot Tripura
Agartala — 799 001.

The Chief Engineer, I & FCD
Government of Arunachal Pradesb

Itana% , : R

Through the Comptroller & Auditor General of Indla
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v

The Chief Engineer

PWD (Water Resource)
Government of Tripura

e —— ————

et e s,

e

Agartala — 799 00 L.

8. The Chief Engineer
PWD R&B)
Agartala, Tripura-799 001.

9.  The Executive Engineer
Resource Division
Panchamukh, P.O: Agartala
West Tripura — 799 003.

10. The Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh,

Naharlagun-791110. .
Respondents in O.A. 122/2007

Mr.M.U.Ahmed, Addl. C.G.S.C. for the Union of India & Mr.L.Tenzm, ,
Govt. Advocate for the Arunachal Pradesh. ,

Sri Tashi Namgey

Divisional Accountant

Olo the Executive Engineer
PWD. Seppa, Arunachal Pradesh.

Shri R.K.Deb

Divisional Accountant

Olo the Executive Engineer ‘
1&FCD, Tezu. Arunachal Pradesh

3. Sri S.X.Dam
Divisional Accountant B
Olo the Executive Engineer
Seppa Electrical Division
Arunachal Pradesh.

4. Tushar Kanti Baruah
Divisional Accountant
Olo the Executive Engineer

R.W.D.. Khonsa, Arunachal Pradesh.

5. Sri Dilip umar Dey
Divisional Accountant
Olo the Executive Engineer

PWD. Boleng. Arunachal P%o

(-

. nw——— o —

w
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. .
Sri Bimal Biswas
DE’visional Accountant
Olo the Executive Engineer

RiW D.. Tezu, Arunachal Pradesh.

Sti Debobrata Roy : IR

Divisional Accountant N

O)\o the Executive Engineer , O i

1&FC Division. Roing, Arunachal Pradesﬁ. b
. A j .

Sri Pradip Paul

Divisional Accountant

Olb the Executive Engineer

Resource Division, Agartala o

Wést Tripura — 799 003. N y

!
i

Applicants in O.A.130/2007

(Al‘ll the Applicants are working on de’p:utation basiisf'fund:er the
adiinistrative qontrol of A.G (A&E), Meghalaya, ‘Arunachal
Pradesh. Tripura. Manipur ete. (Respondent No.2). '

By \Advo ates S/Shri M.Chanda, S.Nath & U.Dutta.

Union of India :

i hxliough the Comptroller & Auditor General of India
0 }?ahadur Shah Zafar Marg

ew Delhi.

The‘ Accountant General (A&E)
Aru-lnachal Pradesh, Meghalaya, Mizoram etc.
Shillong — 793 003.

The|State of Arunachal Pradesh -
Represented by the Secretary to the

Government of Arunachal Pradesh

Dep’artment. of Power, Itanagar.

The [Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar. '

The Chief Engineer, Public Works Department
Govérnment of Arunachal Pradesh

Ttanagar.

The Chief Engineer, Rural Works Department
Government of Arunachal Pradesh’

¢



1%
Itanagar.

7. The Chief Engineer, I&FCD ,
Government of Arunachal Pradesh: |

Itanagar. T B

8. The Chief Engineer ' i S 3:'i_'. o
PWD (Water Resource) RS A
Government of Tripura
Agartala — 799 001.

9. Tﬁe Director of Accounts & Treasuries
Government of Arunachal Pradesh

Naharlagun — 791 110. ,
Respondents in O.A: 130/2007.

. . Lo
Mr.G.Baishya, Sr. C.G:S.C. for the Union of India and Mr.L.Tenzin,
Govt. Advocate for the Arunachal Pradesh. C o

LR

0.A.134/2007 T R

1. Sri Takong Taboh
TR Son of Late Tapong Taboh

/ vbm‘mst’a/,\ Divisional Accountant
2 L Olo of the Executive Engineer A
RS Public Health Engineering Division o . .
Yingkiong, Dist: Upper Siang - o P -
o Arunachal Pradesh. L
wahalt "2 Shri Radhesyam Das

Son of Late Ramesh Ch. Das
Divisional Accountant

Olo of the Executive Engineer
R.W .Division, Pasighat

Dist: East Siang

Arunachal Pradesh.

3. Sri Vijaya Kumaran Nair
Son of Sri Govindan Nair
Divisional Accountant
Olo of the Electrical Division under
The Executive Engineer '
Department of Power, Bomdila,
Dist. West Kameng,
Arunachal Pradesh.

Applicants in O.A.134/2007
(All ‘the Applicants are working:on deputation basis under the

administrative control of A.G.(A&E),' Meghalaya, Arunachal
Pradesh, Tripura, Manipur etc. (Respondent No.2).t>

: [ A G .
e mennd e e o A i <t
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By Ad‘[\rocqtes S/Shri S.Sarma, U.K. Goswalm H.K.Das & B De\n t ;
, R R
V. | g
L | by L i
1. nion of India ' S i it
| Through the-Comptroller & Audltor General of Il:ldlI iy
10 ‘Bahadur Shah Zafar Marg ] N _ j
. ‘ New Delhi. ’, | ‘*g
| | ) O E
9. The Accountant General (A&E) - _ :-;.' ' i
- ; Arunachal Pradesh, Meghalaya, Mizoram etc. : ¥ &
. Shillong: 793 003. ~ AR ‘ 3
3. The State of Arunachal Pradesh frod e :
t { 1 . 2

Represented by the Secretary to the LR Pt

v
!
|
i

Covernment of Arunachal Pradesh [
| Department of Power, Itanagar. RN %
4. The Commissioner, Finance Department v;':-i
i Government of Arunachal Pradesh . '
i tanagar. ‘
5 The Chief Engineer, Public Health Engmeermg-Department - X
Government of Arunachal Pradesh, Itanagar R X e ¢
| O R RSP
6.  The Chief Engineer B D
Rural Works Department | AR
f;}overnment of Arunachal Pradesh AV B
\Itanagar. Co DT T
/The Chief Engineer _ - - K | _;'
Power Department R
Govt. of Arunachal Pradesh o
tanagar. ' - ’ LS
8. T'he Director of Accounts & Treasuries cioal -
Ci*}ovt. of Arunachal Pradesh. . Pl
Naharlagun — 791 110. o
9. The Union of India ' o L
‘ represented by the Secretary to the Govt. of India : ::“ L

Mlmstry of Personnel Public Grievances and Pensmns :
Department of Personnel and Training : Che

New Delhi. . ?i t
Respondents m'O A 134/2007

Mr G.Baishya. Sr.C.G.S.C. for the Union of India & Mr L Tenzm, Govt.
Advoczlite for the State of Arunachal Pradesh R

i e e S E e OP T




0.A.143/2007

Sri M.V Krtithikeyan Nair
Divisional Accountant

Olo the Executive Engineer
PWD Division, Kalaktang
Arunachal Pradesh. " .
Applicant in' O.A.143/2007

By Advocates S/Shri U.K.Nair, B.Sarma, A.Chetry & B.Chzikrabb%ty.

2.

Vs.

Union of India

Through the Comptroller & Auditor General of India_
10 Bahadur Shah Zafar Marg

New Delhi.

The Accountant General (A&E)
Arunachal Pradesh: Meghalaya, Mizoram etc.

Shillong- 793 003.

The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Itanagar.

The Commissioner, Finance Department
Government of Arunachal Pradesh

Itanagar.

The Chief Engineer
Public Works Department
Government of Arunachal Pradesh

Jtanagar.

The Executive Engineer
PWD Division, Kalaktang
Arunachal Pradesh.

The Director of Accounts & Treasuries
Government of Arunachal Pradesh

Naharlagun — 791 110. o
' Respondents in 0.A.143/2007

Mr M.U.Ahmed, Add1.C.G.S.C. for the Union of India & Mr L Tenzin,

Govt. Advocate for the State of Arunachal Pradesh.



0.A.144/2007 - =

‘1. SriR.Pratapan
valslonal Accountant

| Ofo the Executive Engineer (Civih i
I ero Civil Division, Department of Hydro Power‘
Arunachal Pradesh.

4

* By Ad\ ocates S/Shri UK.

l.

é - Vs,

1. ILmon of India
'f’hrough the Comptroller & Audxtor

10 Bahadur Shah Zafar Marg’
New Delhi.

S IR P 2]
5

]
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The Accountant General (A&E) - !
Arunachal Pradesh, Meghalaya, MJzoram etc

Shillong - 793 003.
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'3. The State of Arunachal Pradesh

, Represented by the Secretary to the
i Government of Arunachal Pradesh

| Department of Power, Itanagar. .

PR Y

The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

] .
The Chief Engineer

Pubhc Works Department : L
Govermnent of Arunachal Pradesh N
Ttaragar. | . LA

. wr LI
AEERE P S R
R

6. | The Executive Engineer, Ziro oo
- |'Civil Division, Department of Hydro Power.. o

Arunachal Pradesh. ;

7| The Director of Accounts & Treasuries D RS
Government of Arunachal Pradesh N

Naharlagun - 791 110.

i

Respondents in o'A 144/2007

Mr.G. Balsh'va Sr.C.G.S.C. for the Union of India & Mr Tenzm, Govt.
Advbeate for the State of Arunachal Pradesh. M'¢ e

!
|
§
{
R

[y ' ]
[T SR VR SRR ) T W g
» wii o aea PR VY Y .
s

o wu’«- 1_."‘ A



+

0.A.159/2007

1.

Sri Santanu Ghosh

Son of I Ghosh

Divisional Accountant

Olo of the Executive Engineer

R.W Division, Yingkiong PN S
Yingkiong, Dist: Upper Siang e SN
Arunachal Pradesh. | . RN é
. Applicant in 0.A:159/2007

N l:
i
b,

(Applicant is working on deputation basis - -,unde‘r " the
administrative control of A G.(A&E), Meghalaya, Arunachal
Pradesh. Tripura. Manipur etc. (Respondent No.2) :

By Advocates S/Shri S.Sarma, U K.Goswami, HK Das & Mrs.D.Devi.

e
,6\¢min:‘s,;;w.

.\]

" The Chief Engineer, Rural Works Department . .

Vs.

Union of India ' -
Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg ' =
New Delhi.

‘The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc. o -

Shillong- 793 003.

The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh 5 5. dg
Department of Power, Itanagar. .- EEE R
The Commissioner, Finance Department . .
Government of Arunachal Pradesh :

Itanagar.

Government of Arunachal Pradesh
Itanagar.

The Executive Engineer

R.W .Division, Yingkiong
Yingkiong. Dist: Upper Siang
Arunachal Pradesh.

The Director of Accounts & Treasuries
Government of Arunachal Pradesh

Naharlagun — 791 110.
. L

W
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" New Delhi.

i , |

l " L o

f 9 R
L | R T
~ The Union of India S : B IS5

| Represented by the Secretary f SRR SO

to the Government of India ST S

] . . . x R L '
. Ministry of Personnel, Public Grievance & Pensions: -~~~ e

Department of Personnel and Training = .-

L

Respandents in O 159

B I '3
N Hal
"4y

1.

o

@

0.A.182/2007
Sri Malay Bhusan Dey
Di}dsional Accountant | o
016 the Executive Engineer L : ST
I&FC Department, Tawang ‘ : .
Tawang, Arunachal Pradesh. : Lo
S,l.n‘i Nikhil Ranjan Nath e | ;
Diivisional Accountant ' s
Ofo the Executive Engineer "
PJH.E., Tawang
Tii‘wang, Arunachal Pradesh.
Sti Upendra Chandra Debnath '
Divisional Accountant R
Olo the Executive Engineer Lol 3

W.D. Tawang ‘ i

2.

T'awang, Arunachal Pradesh. L
Applicants in«QiA.182/2007

ocates S/Shri 1\'1.Ch%an.da. S Nath & U.Dutta.

8 . i

Wnion of India ' ;
’rhrough the Comptroller & Auditor General of India |
}O Bahadur Shah Zafar Marg o
New Delhi.

he Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc.
Shillong — 793 003.

The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh '
Department of Power, Itanagar.’

=

9, A 2
s - | ST R -

Mrs.M.Das, Addl. C.G.S.C. for the Union of &n&a al'ldMyLJTenzm,

learned Grovt. Advocate for the State of Arunachal Pradesh: ' 1,’;:“ aH




‘ 2z e
S, I
LX) SRS
\& Nk
2

-

s

R g

10

1, The Commissioner. Finance Department.
Government of Arunachal Pradesh
Itanagar.

5. The Chief Engineer
Public Health Engineering Department =
Government of Arunachal Pradesh :
Itanagar.

6. The Chief Engineer
Rural Works Department
Government of Arunachal Pradesh

Itanagar.

7. The Chief Engineer, I&FCD
Government of Arunachal Pradesh
Itanagar.

8. The Director of Accounts & Treasuries

Government of Arunachal Pradesh
Naharlagun — 791 110. '

Mr.G.Baishya. Sr.C.G.S.C. for the Union of India & Mr.L.TeﬁzinL, Govt.
dvocate for the State of Arunachal Pradesh.. - -~ -~ = .

Heard the learned counsels appearing for the parties-of ;he '

above cases one after the other and all the cases are being disposed of

by this common order. - ’ : -

2. Rule 3 of the Rules framed. under Arhcle 148 of | ';ghe
Constitution of India (relating to recruitment of ’j)i\jrisi(;nal
Accountants”) called “The Indian Audit and Accounts Depértment
[Divisional Accountants) Recruitment Rules, 1988 reads as under - “

«3  Method of recruitment, age 1im.it, qualiﬁcationéeté.- The

method of recruitment, age limit, qualifications and other
matters relating to the said post shall be as specified in columns

5 to 14 of the said SW ,
_ >

ORDER -« tv st ool o0

-
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I Vo t.

Note:l The direct recruits will be selected on the  basis ' of an o

entrance examination conducted by an authority specified by the

.

Comptroller and Auditor General of India. During the period of

probation, they should qualify in the prescribed Depal_'t;nental
Examination. : S

‘ st
] ‘

Note.2:Vacancies caused by the incumbent being away on transfer on - -

deputation or long jllness or study leave or under other

circumstances for & duration of one year or moiré may be filled -

on transfer on deputation from-

(Il Accountants [Rs.1200-2040} and Senior AOOOunt;ants o

(Rs.1400-2600) [belonging to the Accounts and Entitlement

.

Office in whose jurisdiction the vacancies have arisen] who

have passed the Departmental Examination for ...
Accountants and have 5 years regular service as, :

Accountant/Senior Accountant including 2 years experience

in Works Section
or

[ii] State Public Works Clerks holding posts. equivaléxit to -or
comparable with that of Accountant/Senior Accountant -on
a regular basis for D years including 2 years experience in
Public Works Accounts. o

Note:3.The period_of deputation ncluding the period - of
leputation 1n another ex-cadre post held immediately preceding
LS appointment  in the same or some other
&3 nization/Department of the Central Government shall

A

ofdinarily not exceed 3 vears. .

In exercise of the powers to recruit Divisional Accountants
on transfer/deputation basis, the Applicants of these cases..(“.'ho are
permanent employee of the State Government of Arunachal Praagsh)
were appointed as “Divisional Accountants” and posted in diﬁ'érent
Engineering Divisions of the State Government of Arunachal Pra;lesh,
being posted as such by the Accountant General. One of them

(Applicant of O.A.No. 112/2007), of course, was posted in the State of

Tripura.
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4. \While the Applicants are continuing as Diﬁ‘sional \! }

Accountants. on deputation basis, the State Government of Arunachal
Pradesh 1e:.01\ ed to take over the entire Dl’vlSlonal Aooountant etc

posts _from the control of the Govermnent of Indxa (Accountant

General/CAG) and, accordingly, p_roposals were plaoed befé)re the

Jor e
,\, ;--r“-

e i i
. I i
Central Government Organization. AT
al |

,
PRSP P T S P

, _ ;
5. | In the said proposal it has been proposed that, upon takmg %
over the posts of Divisional Accountant etc., the mcumbents of those ' :l
Divisional Accountant post,s (who are oontmumg on’ deputatlon ba51s) }

"would face a test (to be conducte& by the ‘State Govermnent of ,
Arunachal Pradesh) to be finally absorbed and such of them, who would

not qualify despite three chances, would not be absorbed/retained in

W

the posts of Di\fisionai Accountants and would be repatriated back to™

ak \T\\anfr ) .
/ weu parent post/cadre.

The entire proposal, having been exéxm'ned by the Central

overnment Organisation, counter proposals were glven by them (the

Central Government Organisation) and, as it appears, the proposal and
| are still at a not final stage. It appears, further, before

counter proposa

giving a final touch in the matter, the Government of India

Organisation has sought options from the members of regular

Divisional Accountants Cadre.

=N

7. Since the pbsts of Divisional Accountants are born in the

establishment of the State Government (although recruitment,

appointment. posting and contro] are with the Acoo%an?[a

=
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General/CAG/Govt. of India), at one point of. tlme the State

Government of Arunachal Pradesh ra15ed ob]ec’mon relatmg

l a"': :
sy “

recruitment (of Divisional Accountants) by ithe Central iGovemment
1 ! : '[ ';H
ﬂ by el I
Orgamsatlon and as it appears, in the sald premises, uthere asv.not
b a

¢

been any recruitment {(direct or deputatlon) of D1v1s1onél|Acoo, ftants

N H i
l v!' 5 l.!‘

for the posts (about. 61 in number) lymg vacant ml }chef State of

i LR
b ‘;' 3 <§

Arunachal Pradesh.
8. At the above juncture, the Apphcants who are oontmumg

. !.‘E B ::}y

as Divisional Accountants beyond the 3 years of their deputatlon were

» |

asked not to get their deputation allowanbes/hlgher pqy ~me;ant for .
T

Divisional Accountants. Hence, these Original Applications have been

filed under Section 19 of the Administrative Tribunals’ Aét 1985.

5N

Before hand, attempt to repatriate the Apphcants from t.helr ‘

deputatlon had to be abandoned aw altmg the views and counter views

Under the Recruitllaelit Rules of 1988, the ;d'eputatio;ﬁst

Divisional Accountants are available to continue even beyond 3 years of

their deputation period, of course, in extra ordinary_circmnstahéés. As

it appears, the Central Government Organisation, while awaiting the

question of finality of the point of taking over of Divisional Acoountant

Cadre by the State Government, did not recruit/abandoned the

recruitment of Divisional Accountants; as a result of which ébout 61
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posts of Divisional Accountant etc. are lying vacant m ‘the State of
Arunachal Pradesh and. if the present App]icants are repét;riaté_d, then
there shall be total disruption of Acoounm;.g in varlous Engl'neermg
Divisions of that State. We are informed in the Bm: that se\reral

Engineering Divisions of State of Arunéchal; Prhﬂés 7"

=3

managed by one Divisional Acoountant Apparently that | '15 the
compelling reason for which the Accountant General d1d not glve effect

to the repatriation of the Applicants (those who are occupymg the posts

of Divisional L\.ocountants) as yet: though they have covered more than -

i

3 years of deputation.

Since the Applicants are continuing on deputation (beyond

avajlable to continue on deputation beyond '3 years; deputation
allowances/higher pay in the post of Divisional -Accountant should be
continued to be paid to them, they should not be compelled to get salary

in their previous post and nothing should be recovered from them; until

they are actually repatriated.

11. In the peculiar facts and circumstances, the Accountant
General/CAG/Central Government should promptly proceed to recruit
Divisional Accountants for the posts (61) lying vacant in the State of

Arunachal Pradesh and while doing so, in all fairness of things, they

should associate the State Government; as the posts are funded by

them/State Government. Recruitment, as aforesaid, can be done safely;
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IN THE CENTRAL

Tribunals Act,

BUWAHATIT BENCH:

ADMINISTRATIVE TRIBUNAL

GUWAMATI

(An application under Section 19 of the Administrative

1985)

o o oo | 2H 1O

Bhri Ts ool .~ and others
.A..VEE,;....

Linion of Indiag and Others.

SYNOPSTS

OF_THE_APPLICATION

411 the

Divisional accountant
( . -
Administrative Control of &

are posted in the different division offices at different

of the works department of

as  in

impugned order dated S.84.2807,

ta re-fix the scale of pay

the State of Tripura.

applicants are presently working as
o deputation haais under the

. L

G (A & By Meghalaya, eto., and  they

places

the Govi. of Arunachal Pradesh as well

The respondents have iesued the

whereby direction has been given

of the applicants, in respect of scale

af pay in the State Bovik. from the date of alleged wunauthorized
averstay on  deputation  and with Ffurther direction to make
recovery of the alleged excess drawl of pay and allowances and
increments drawn after the date of alleged unauthorized stay, and
for deferment of increment due in the state scale of pay with
ﬁumulative effect Lill the date on which the officer rejoins his

parent department. The applicants having no  other albternative

have come under the protective hands of this Hon'ble Tribunal.

Hence this Original Application.

Py ';'v
E



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case

O.A. No. { B)Lf /2007

Shri Takong Taboh and others. : Applicants.
~-Versus-
'Union of India & Ors. : Respondents.
INDEX

Sl. No. | Annexure Particulars Page No.
1. - Application 1-26
2. - Verification 25-
3. 1 Copy of letter dated 15.11.1999 2(-27F
4. 2 Copy of letter dated 12.01.2000 28
5. 3 Copy of judgment and order dated 22.06.01 29 - 33

6. 4 Copy of Hon'ble High Court’s order. 34 -3¢

7. 5 Copy of letter dated 11.03.02 29

8. 6 Copy of letter dated 14.03.05. ho41
9. 7 Copy of letter dated 28.03.05 92

10. 8 Copy of impugned letter dated 05.04.07 4L4%-506
11. 9 Copy of letter dated 16.01.07 51-5§
12. 10 Copy of W.S. filed in OA No. 115/05 along with S¢~CF

| (Series) | letter dated 31.07.05 and Scheme.
13 11 Copy of letter dated nil July 2005. Ch -¢c5
14. 12 Copy of letter dated 15.07.05. C6—C7
15. 13 Copy of letter dated 25.11.05 8 - 71

Filed By:
Date:- Advocate '
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IN THE CENTRAL AENINIETHQTIVE TRIBUNAL
GUWAHATIT BENCH: GUWAHATI 2

Lodiof 4 P A?///W

(

(A application under Section 19 of the Administrative e
Tribunals Act, 1785) >

O.8. No. / g Lf /S 2HST

BETWEEN:

i. Sri Takong Taboh.
Bon of Late Tapong Taboh
Divisional Accountant,
{1/o The Executive Engineer,
Public Health Engineer Division
Yingkiong,Dist-Upper Siang
Arunachal Pradesh

2 Shri Radhesyam Das
Son of Late Ramesh Ch.Das
RDivisional Accountant,
/o The Executive hngxneer,
R.W.Division,Pasighat
Dist-East Siang,Arunachal Pradesh

3 8ri Vijaya Fumaram Nair
Son of 8ri Govindan Nair =

Divisional Accountant,

/0 Electrical Division under

The Executive Engineer,

Department of Power,Bomdila
Dist-West Kameng,Arunachal Pradesh

sessezesesADRRlicants.

A1l the applicants are working on  deputation basis
deer the administrative control of 4.6 (& & £y, ™Meghalaya,

Arumachal Pradesh, Tripura, Manipur etc. (Respondent No. 2).

“AMD -

y T edugd
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Union of India,

Through the Compitroller & Auditor fieneral of India,

13 Bahadur Bhah Zafar Marg, New Delhi.

The Accountant General (ALE)

Arunachal Pradesh, Meghalaya, Mizoram etc.
Shillong 7936883,

The State of Arunachal Pradesh,
Represented by the Secretary to the
Goavernment of Arunachal Fradesh,
Department of Power, ltanagar.

The Cammissioner, Finance Department
Government of Arunachal Pradeshy Itanagar.
The Chief Engineer, Puﬁlic Health Engineering
Government of Arunachal Pradesh, Itanagar.
The Chief Engineer, Rural Works Department
Bovernment of Arunachal Pradesh, Itanagar
The Chief Engineer, Power Department,
Government of Arunachal Pradesh.ltanagar
The Director of Acaoumtﬁ L Treasuries,
iovernment of Arunachal Pradesh,
Naharlagun-791114.,

The Union of India,

ﬁemartment

represented by the Secratary, to the Govt. of India,

Ministry of Personnel, Public Grievances and Pensions,

Department of Personnel and Traning.

New Delhi.

- Hespondents,
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DETAILS OF THE APPLICATION
1. Particulars of the order  (w) against which this

application is made:

This application is made against the impugned order
bearing letter No. DA Cell/2-46/DDAN0Y.  111/20887/18-15% dated
@5, 64, 2887, whereby direction has been given to re-fix the scale
of pay of the applicants, in respect of scale of pay in the State

Govt. from  the date of alleged unauthorized apverstay ]

deputation and with further direction to make recovery of the

alleged excess drawl of pay and allowances and increments drawn
after the date of alleged unauthorized stay, and for deferment of
increment due in the state scale of pay with cumilative effect

till the date on which the officer rejoins his parent department,'

C ey

2. Jurisdiction of the Tribunal:

The épplicants declare that the subject matter of this
application is well within the jurisdiction of +&his Hon'ble?

Tribunal.

MRS A

The applicants further declare that this application
has been filed within the limitation prescribed under Section- 21

af the Administrative Tribunals Act? 1985,

4. Facts of the case:

4.1 That &all the applicants are citizens of India and as

such  they are entitled to all the rights, protections and

privileges as guaranteed under the Constitution of Indis All the

applicents are presently workigyg as Divisional Accountant on
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dephkatiun hasis under the Administrative Control of A.G (A & E),

1
Meghalaya, Arunachal Pradesh, Tripura, Manipur gtc., and they sare
1

éuﬁted in the different division offices at different places of

¥

thﬁlmmrhs department of the Govt. of Arunachal Pradesh. However,

b |
slﬂ the applicants are under the administrative control of AB (A

% D, Shillong {(Respondent No. 2).

4 2 That the applicants in the present Original Application
éré? similarly placed and have got & similar and iddentical
érievanceg. For batter appreciation of the factual evaluation of
%hé of the matter the brief background of the service particulars

arg given below.

} That the Applicant No.l was initially appointed as
P

Lower Division Clerk (in shart LDE)Y in the year 1992 in  the
4 1

@ffice of the then Executive Engineer, Passighat, Electrical

&

Di

ision, Passighat. Consequent to his selection teo the post of

1‘
s A .

D1q1ﬁ1mnai Aocountant, the applicant wes appointed as Divisional
Aocountant on 22.3.1999 in the office of the Executive Engineer,

F‘HME, Division, VYingkiong, District- Upper 8Siang, Arunachal
P

Pradesh.

: That the Applicant No. 2 was initially joined a2z L.D.C

bn}ﬁﬁ«4.1?7& in the aoffice af the then executive Engineer, CPWD,

: i
Dammrigmg Dimtrict- Subansiri,(presently Upper Subangirid,

|.
iﬁrhnachal Pradesh. On 12.4.198%9, he was promoted as UDD  and
posted at the office of the Executive engineer, Power Department,
at! Miao. Consequent to his selection to the post of Division
hcgmuntant, the applicant was appointed as Divisional Accountant
Ibnfﬂ5,$,199§ in the office of the Executive Engineer, Irrigation

%nﬂ Flood control Department (in short I & FC  Deptt.), Basar,

5




Arunachal Pradesh. (n bab. 20088,  the applicant Joined as
) Divisional aAccountant in the office of the Executive Engineer,

Rural Works department {(in short RWD), Passighat, District- Fast

Siang, Arunachal Pradesh.

That the Applicant No. 3, prior to his appointment as
Divisional Accountant on 11.3.1999, was working as Mead Assistant
in his parent department in the office of the Executive Engineer,
Passighat, PHE Division, Passighat, District- East Siang,
Arunachal  Pradesh. Consequent to his selection to the post of
Divisional accountant, the applicant was appointed as Divisional
Accqumtant on 11.3.1999. Initially he was posted in the Office of
the Executive Engineery I & FC Deptt., Seppa. Thereafter he was
transferred to Along in West Siang District and then transferred
as Divisional Accountant in the office of the Executive Engineer,
Power Department, PRomdila, District- West Kameng, Arunachsal

Praﬁe%h,

Ml though they have breen warking under the
administrative control of AG (ARE), Meghalaya ehe., but

practically they have been working under the Govt. of Arunachal

4.% That the applicants pray permission to move this
appfication Jointly in a single application wider Sec 4 (%) {a)
of the Central Administrative Tribunal (Procedure) Rmieﬁ, 1987 as
the reliefs sought for in this application by the applicants are

common, therefore, they pray for granting leave to approach the

Hon'ble Tribunal by a common application.

4.4 That the respondent ij 2 vide circular bearing Na. DA

o



CELL/249/97-98/Val. 11/245 dated 209.81.1998 and on earlier
occasion  also dinvited application from the willing emplovees of
the Btate of A.P to serve as Divisional Accountant in  various
warks departments under the administrative control of the AG {A &
E)  Meghalaya, Shillong. Pursuant to the said advertisement, all
the applicants who are regular employees of the State of AP had
applied for appointment on deputation hasis to the cadre of
Divigional Accountant. The respondent No. 2 after RECesSsary
scrutiny  found the applicants eligible for appaintment oty
deputation basis in the aadwe of Divisional Accountant. However
consequent to their selection 4tm the post of Divisional
acoountant, they were aphmimted asw  Divisional accountant in
different division offices of the Executive Engineer,. PHE,  RWD,
Power = Department of Govt. of arunachal Pradesh. The details of
the office address bf the individual applicant has already been
furnished above. It is a2lso stated that the applicants had joined
the deputation posts on different dates during the year 1997,
1998 and 1999, which would he evident from the impugned order

dated @5.84, 2007,

4.5 | That the applicants state that most of the applicants
were serving either as LDO mf UDG in the State of AP prior  to
their appointment o the cadre of Divisionzl Accountant on
deputation basis. Re it stated that, initially the periond of
deputation was for 1 year, however the szid deputation period was
extended up to 3 years at the instance of respondent No. 2 with
due consent of the parent arganization of the applicants. It is
also  categorically stated that all the applicants are wstill

continuing as Divisional Accountant on deputation basia.

4.és That the applicants state that while the applicants
!
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working as such, on deputation basis, the Director of Accounts
and Treasuries, Govt. of A.P wrote & letter to the respondent Na.
s reque@ting to take necessary action for transfer of the cadre
of the Divisional accountant to the State of Arunachal Pradesh
immediately. It is further stated in the said letter Eearimg Ne.
DQ/ThY/iS/Q? dated 12.01.288¢, that it was  under active
consideration of the GBovi., of AP %mr sometime to take over the
accounts cadres of the works department totaling 91 posts from.
the existing combined cadre being controlled by the AG (A & E),
Meghaléya ete. Shillong. But now the Govt. of A.P has decided to
t;ke over the said cadre under the direct control of the Director
of Accounts and Treasuries, Govt. of A.P with immediate effect.
It is also stated in the said letter, that no fresh Divisional
Accountants on deputation would be entertained and ca%eg af those
whao are presently on deputation and serving in this state of AP
%hbuld be examined by the Bovt. of AP for their further
continuation even after their completion of the @xiﬁting term on
deputatiwn, It is sepecifically stated im the letter dated
E.ﬁlnEﬂﬁﬁ that formal notification is under issue and shall be

communicated in due COUrss .,

A Copy of the letter dated 1%.11.99 and
12.81.2488  are enclosed as  Anmexure— i

gnel 2 respectively.

4.7 That in the meanwhile the state cabinet of the Govi. of
AP formally approved the decision to take over the

administrative contral of the entire accounts set up from the A.G
(A&ED , Meghalaya, Shillong on #2.12.2661. It is stated that the
said news also published in  the Arunachal Times, a Jlocal

newspaper on H2.12.26681. 1t is p@rtjnent to mention here that, at

oo



the, relevant point of time, the respondent No. 2 had issued
répétriatimn order in respect of some of the applicants those who
hév% completed 3 vears period of deputation, with instruction to
thei.mmncerned Chief Engineer, Executiye Engineer Tor issuing

necessary relieving order.

‘In the gforesaid circumstances, many Q? the applicants
appbaached the Hon'ble Tribumal as well the Hon'ble High Court
aéaiﬁﬁt the order of repatriation, more particularly in view of
the decision taken by the Govt. of A.P for taking over the entire
Accounts  Cadre under the control of the Govt., of AG A & E),

B8hillong.

1 In view of the letter dated 12.81.2608 issued by the Govi.

|

|
GQV?' of AP for such taking over the entire accounts set up, the

aof ‘A.P  and also in view of the approval given by the Cabinet,

present applicants who are basically employees of Gavt. of AP,
as such they were under the legitimate expectation that since the
Govt. of A.P have decided to take over the entire accounts wsetb
up; S0 there will be fair chance on their part to get ahsorbed in
the éxisting vacant poast of Divisional Accountant since they have
agquired long practical experience in the relevant field and with
thig view of intention, they had approached the Hon'ble Tribunal
/- Hon‘ble High Dourt praying for direction upon the respondents
ta consider absorption of the applicants in  the Cadre of
D;viﬁional Afoccountant in the light of the decision communicated

bg the Govit., of A.P vide letter dated 1Z.401.7248086.

i
1
'

It is  pertinent to mention here that the Original

ﬁﬁpricatiwns preferred by some of the applicants before the

Hon'ble Tribunal were dismissedgon the ground that the AG  (A%E)



Meghalaya i.e. respondent No. 2 opposed such ahsorption by filing
affidavit before the Hon‘ble Tribunal. However, arder of the
Hon’ﬁle Tribunal have heen challenged before the Hon'ble High
Court under Article Z2é and the Hun;bla Gauhati High Court upheld

the decision of the Hon'ble Tribunal.

( 1t is pertinent to mention here that some of the applicants
in 0A No. 138/47 namely- (1) Rathindra Kr. Deb. and V(E) Moloy
Bhusen Dey and 7 others apprmachad the Hon’ble Tribunal by filing
an Q.é praying for a direction upon the responderits to allow  the
applﬁcanta to continue on deputation basis till the process ot
taking over of entire Accounts set up by the Govt. of AP from
the : administrative control of the respondent Mag 2 is completed
and * with & further prayer for absorption in the light of the
50vt? af AP's decision communicated through letter dated
12.@1.2&@%. The Hon'ble Tribunal disposed of the said 0O.A on
27862881 extending the pefimd of deputation as requested by the
ﬁtaﬁe af A.P to the respondent No. 2. The respondent No. &, being
aggrﬁevad by the decision of the Hon'ble Tribunal approached the
Honible High Court by filing s writ petition under Article 226
which was registered as WP (C) No. 3992/2682 L[AG (A% B)
Megﬁalaya, Shillong — Vs— Shri R. Prathapan and othersl. The said
writ petition came up before the Hon'ble High Court for  final
heafing on 1&6.82,.2086 and the Division Bench of the Hon'ble High
Cou#t after hearing the parties upheld he decision of the Hon'ble

Tribbunal.

; : Copy of the MHon'ble Tribumal ‘s judgment
and order dated #2.84.81 and the order of
the Hom'ble High Court passed in WP (D)

N 3??2{&&&2 are enclosed as Arnnesure~ 3



and 4 respectively.

4.8 That the applicants state that, some of the writ
petitions prefarred by the applicants as well as  the other

similarly situated employees withdrew their petitions in view of
the fact that the Govit. of A.F in the meanuhile réquested the
respondent  Noe., 20 not to repatriate  the existing Divi%imnal‘
fpocouwntants working on deputation till the process of taking over
the entire accounts set up is completed. It is relevant o
mention here that in the meanwhile Govt. of A.P had prepared 2
scheme for taking over the entire Accounts set up and  submitted
the same to  the respondent No. 1 oand 2 for  aoproval of such
scheme, wherein provision has been made for regular sgbsorption of
the applicants who are working on deputation basis provided, they
gualify in the prescribed eximination. More particularly in  view
of the Joint Director of Accounts Directorate of Accounts and

Treasuries, GBovt. of A.F, Naharlagun, wrote a letter beazring No.

DASTRVZLB/99 /9462 dated 15.11.1999, whereby Directorate o f
Acco.onts  snd Treasuries requested respondent No. 2, not to  make

further recruitment of Divisional Accountant/Divisional Accounts
officers in  view of the financial condition of the State
exchequer. It has been stated in the said letter dated 1%5.11.1999
that the pay and allowances af the Divisional Accounts
officers/Divisional Accountant since born by the Bove., of AP
from the state excheguer and further reguested to allow  the
serving D.As in the works department on  deputation basis  to
corntinue to work by granting extension for a>further pericd of 2
years from the date of expiry of their respective tenure in  the
interest of rural service and same would provide support o the
poar  financial condition of the State prevailing at the present

time. Even after expiry of I ydars, the Govt., of APy more
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particularliy, Commissioner Finance, wrote another letter,
adtdressed to  respondent No. 2 bearing No. DA/TRY/15/99  dated
liuﬁﬁaﬂﬁﬁﬁ, wherein the respondent No. 2 has reguested not  to
make any fresh recruitment to the post of Divisional Accountant
against the works division of the state of AP, putting the
referenca o f 1&tﬁet dated 1%.11.1999 and further stated that the
recruitment of the Divisional Accountant would be made by the
state Govi. through AP.P.8.C and also redue%tad thé respondent
No., 2 to allow to continue the serving Divisional Accountants  on
deputation as emergency Divisional Accountants for the time being
as  working arrangement. It iz further stated that a scheme  has
aivéady beer formulated for submission for obtaining approval of

the appropriate authority for issusnce of a formal notification,

Therefore, it is guite clear, apart from the Court ;aée%,
the Govit. of A.P had reguested respondent No. 2 for extension of
period of deputation Qf the present applicants due to poor
finaﬁciﬁl condition of the State of A.P. therefore the present
applicants cannet be held responsible for extension of the
deputation periocd from time to time. More over in view of the
judgment and  order dated 22.86.2641 passed in 0.A No. 28g-
2E8/ 2631 (R.Prathapan and ors. ~Vs- U.0.1 and Ors) and also  in
view of the Hon'ble High Court’'s order dated 16.62.20086 passed in

WP (C) No. 3992/2662.

Copy of the GBovt. letter dated 11.0635.2802
is encliosed heremith  and. marked as

Annexure~- %,

4.9 That the applicants state that the respondent No. 2

vide DO letter bearing Ma. DA thﬁ/imﬁ/ﬁourt Came /203053 / 1898
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dated 14.005.2085, addressed to Director (legal), office of the
Comptroller & fAuditor General of India, Mew Delhi sought an
advise as to whether the deputationists (D.As) should be reverted
vback as  the judgment has come nearly after 4 years. The
respondent No. 2, again wrote a DO letter bearing No. DA Cell/i-
g/Court cane/2O0E-20681 /71989 dated  2B.43.2085, addressed to
Commissioner, Finance, wherein it has been stated that the H.Q
haﬁ confirmed consideration of exténﬂiaﬁ of deputation periocd of
the 31 Divisiaonal ﬂa@ountanﬁﬁ working on deputation basis in the
estahlishment of AG (A % E). It was further pointed out that the
Division Rench of the Hon ‘ble Bauhati High Court had issued an
arder dated 18.82.2885% regarding the 1EVDiQisiunal Accountants on
dépuﬁation who are to be reverted to their parent departments in
the OGovi. of AWF and it has been specifically stated by the
respondent No. 2 in his D.O letter dated 28.42.2083 that the
order of the Hon'ble ﬂigh Court is not being implemented
presently and the remaining 19 Divisional Accountants whose cases
are pending before the Hon'ble Court/CAT may be immediately
requested to withdraw all their Court cases and once this is done
thelr continuity on deputation would be considered. If is further
stated in the DO letter dated Z8.43.2¢883 that on the qﬁestimn of
abhszorption of this 31 deputationist, the HE has informed that the
mddalitiea would worked out and further requested to take urgent
action to ensure that the pending Court cases are withdrawn to

facilitate their continued deputation/absorption,

Therefore, it is quite clear that even the respondent Mo, 2
also assured the Govi. of A.P that the deputationist will not be
repatriated and modalities for absorption would be worked out. It

is  also abundantly clear from the DO letter dated 28.05.20805,

that the respondent No. 2 did not propese for repstriation, for

Lot

e
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public interest even after the Division Rench judgment passed by
the Hon’'ble High Court of Itanagar Rench, dismissing the writ

petition on 1#.02.2865 in respect of 17 Divisional Accountants.

'Mareovar, it is guite clear from DO letter dated 14 .65, 2085
that in  the event of repatriation af the applicants to  theip
parent department, there will be 2 tremendous preblem relating to
the closure, finalization and rendition of accounts of the Gowvt.
of é,P. Therefore the applicants cannot be held responsible  for
cmﬁtinuatiwn on deputation basis even after the e#piry of .nmvmal
tanuﬁeg rather the applicants have been retained on deputation
after the expiry of the normal deputation period on the requast
of the Gtate of A.P in public interest. It is needless to
mehtimn here that all the applicants are regular employees of the
Htate of AP and they are serving in the post of Divisienal
Accountant on deputation basis for and on behalf of the State of
AP aince the payment of salary are being received from the State

exchequer. The respondent No. 2y is only vested with the

administrative control of the post of Divisional
Accountant/Divisional Accountants officers but the pay and

allmwgnce5 are being paid by the state of AP, a3s such the AG (A
& E)? Shillong has no Jurisdiction to issue the impugned oarder
dated g5 .84 26337 bearing letter No. D& Cell/2-46/DDA/Val
TID/7268637 /16315 directing to make recoavery of the alleged exceoss
aalary paid  to the applicants due to alleged overstay in the
deput%timn post  of Divisional Accountant after expiry of the
spaaific period of deputation, relying on an 0.M of the Bovt. of
India, DOP & T bearing OM No. AB 14817/368/208086-Eatt {(RRY dated
EQn;inﬂﬁﬁﬁ, such  decision of the respondent No. 2 is not
maintainable in view of the Govt. of AP letter dated 1%5.11.1999,

R ) el isTi 11,883, a2, 14.%3.%%&5, 28 EE L DN

issued by the

Heots

phetmny
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respondent No. 2, is in the interest of the State.

Copy of the letter dated 14,685,465,
28.83.85%  and the impugned letter dated
BE. 84687 are enclosed as Annexure— &, 7

and 8 respectively.

4,18 | That the applicants state that the respondent No. o
have issued the impugned letter bearing No. DA Cell/2-46/DDA/Val.
11172667/ 16-1% dated #5.84.2087, which is based on a DOP&T's 0.M
bearing Noﬁ AR 14317 /73472886 -Estt (RR) dated 29.11.2866, the said
0.M of DOPLT cannot be applied in the instant case af the
applicants din  view of the facts and circumstances narrated in
pre&eding paragraphe. It is categorically stated that the
respondent  No. 2 have not implemented the order of repatriation
and the reason fér non implementation have been elaborately
explained by the respondent No. 2 in D.0O letter dated 14,63, 28065
as wéll as in the D.0O letter dated 208.683.208%, besides the
decision taken by. the BGovt. of AP in  their letter dated
15.11.1999,  12.61.2668 and 116835, 2682, whereby the Govt. of AP
categﬁrically requested the respondent No. 2 not to repatriate
the applicamtg for the interest of the state, mare particularly
in view of the poor financial condition of the state as because
fresh  recruitment and posting on  deputation involves huge
investment from the State Exchequer. In view of the aforesaid
position, the decizion of the respondent No. 2 for recovery of
pay and allowances on the alleged ground of excess drawl of P ay
an  allowances by the applicants after expiry of the stipulated
periaod of deputation is contrary to the decision communicated by
the reépmnﬂﬁnt Nee 2 through DO letter dated 28852985, as

W

s h

the impugned order of proposed ragovery and re~fivation of pay is
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not sustainable in the eye of law. The respondent No. 2 is barred

by law of estoppel, waiver and acqguiescence.

T It would be pertinent to mention here that the respondent
Ne. -2 have passed the impugned order dated #8.094.208387 directing
tea make recovery of excess pay and allowances on the ground of
alleged overstay after the expiry of the deputation period,
whereas the said respondent No. 2 vide letter bearing circular
Mo, DA Cell/81 dated 16.81.2067 invited opfimng for permanent
ailmﬁatiwn of the employees holding the post of Divisional
Sccountent/Divisional  Accounts officer, Gr-1 and GrmIIj Hr.
Divisional Accounts officer serving in the state of AP, Tripura
arl Manipur'@;eufu #1858 20E7 consequent upon the decision of the
Comptroller and Auditor General to separate the cocadre of
Divisional Accountant/ Divisional Accounts officer etc. In  the
5&1@ letter dated 16.81.2667, it has been decided by the
respondent No. 1 and 2 that the employess of the State AP
appéinted on deputation basis as Divisional Accountant would he
uricler administrative Control of the AG (A & E), Meghalaya,
Shillong, till finalization of the Court cases pending in
different courts/CAT or till such time the state Govi. of AP has
not  taken over the cadre. The relevant portion of clause 1d of

letter dated 16.81.,2887 is quoted belowy ~

1@, Employees of the State of Arunachal Pradesh appointed on
deputation basis as Divisional Accountant will be under
administrative control of the Accountant General (A & E)
Meghalaya, Shillong till finalization of court cases pending
cin different Courts/Central Administrative Tribunals or till

such time the state fiovernment of Arunachal Pradesh has not

taken over the cadre." 16
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g It is relevant to mention here that there is no case
o
A ! .

pﬁpding either before the Hon'ble High Court or before the
b

H@n‘mle CAT, as such, the decision contained in clause 14 of the

14&t9r dated 1&6.61. 2087 of the respondent No. 2 would confine to

o
t%e- extent that the deputationist will remain under the

W

2
g

Lo

-y

iﬂiﬁtrativa contral of respondent No. 2. In clause 11, it has

been| stated that, there is every likelihood of taking over of the

cadre of Divisional Accountant by the State Govt. of Arunachal

Pﬂaﬂfsh in near future.
-
.
L ‘ A Copy of the letter dated 16.81.26037 s

enclosed as Annexure— 9.

4&11;That the applicants state that the Htate of Arunachal

Pﬁade%h have already prepared a scheme and submitted the same to

o
the %eﬁmmndent Ne. 2 vide letter No. DASTRY-UE7/2608/ 186868 dated

3§n67cﬁﬂﬁ5, seeking approval of the said Scheme for taking over

thé administrative control of the cadres of Sr. DAO/DAD Grade-
I/ﬁéj Grade-IT and Divisional Accountant and the said:smheme_ wWas
uyti%ately handed over to the respondent No. 2 vide fletter Nea
DQ[%RY~E7I$@6§ dated _ July 2885, whereby approval is sought  on
tﬁe %rmpmﬁ@d scheme ﬁmbmiftedAby the State of A.P.
|

!
'i

It weould further be evident from the letter bearing No.

. ,
Dﬁlﬁmvliﬁf99/ﬁart dated 15.87.85, uwhereby the #Govi. of AF,
oo

réQQEﬁteﬁ the respondent Neo. 2 to reconsider the decision of

repatriation of the deputationists, since the scheme for taking

oven! the Accounts set up is being submitted, .

-

‘ “It is relevant to mention yjyere that the respondent No. 2

ok
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vide letter bearing No. DA, Cell/i-1/2430-2031/7 1589 dated
23.11.85 whereby draft scheme framed by the CEOE's office
regarding proposed transfer of DA's cadre was forwarded to  the
affice of the Director of Accounts and Treassuries, Gove. of
Arunachal Pradesh for comments, suggestion, i? any, on the
proposed  scheme for transfer of DA's cadre. Therefore, it is
evident from the above correspondences that the Govi. of Auﬁ' ali
aimmg requested the respondent No. 2 for retention of the
deputationists in public interest and accordingly the respondent
Mo. 2 also conceded such request considering the interest of the
Gtate, therefmre' the present applicants csnnot he Hheld
responsible for  retention for overstay in the deputation post

till date.

Copies of the written statement in 0A No.
116/65, letter dated J1.87.85% along with
scheme, letter dated nil July 2085,
15,87 .83 and  £5.11.4a5 are enclosed
herewith zs Annexure— 18 (Series), 11, 12

and 13 respectively.

4.12 That the applicants state that in 0.A. No. 114/20685% as
well as 0.A. No. 118/280% which were filed by the same applicants
befwre the Hom'ble Tribmnal~pr3ying inter alis for & direction
upan the respondents to consider the cases of the applicants for
absorption  in the light of the decision contained in the letter
dated ZB.43.45% issued by the respondent No. 2. In the said
Original Applications Bovt. of A.P. submitted written statement
on  behalf of the respondent No. 11 wherein in para 7 of +the

written statement the Govi. of A.P had reiterated its stand for

continuation of DA's on deputation till the process of taking
163
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over administrative control from the Respondent No. 2 is .

completed. In view of such specific statement for and on behalf
of the State of A.P who have paid the salaries of the applicanits
dqriﬁg the entire deputation period from the Htate exchequer has
néver' asked the present applicants to refund the alleged excess
5élavy which is  aid against the deputation post, as such
respondent No. 1 or & has no jurisdiction under the law to issue
the impugned order dated #5.684.47 claiming refund and re—-fixation
of the pay of the applicants, when the State of A.P. has no
objection in paying the salary to the deputationists from the
State exchequer and further the State has no objection in
continuation of the deputationists in the deputation post till
the“process of taking over the entire Accounts set up is

completed.

In the circumstances stated as above, the impugned order
dated @5.834.87 is liable to be set aside and quashed so far  the

applicants are concerned.

4;13 That the applicants state that the D.0.P&T circular
dated 29.11.06 has been relied upon by the respondent No. 2 while
issuing the impugned order dated @5.84.87, but while passing the
impugned order the respondent No. 2 in a8 most arbitrary manner
souéht enforcement of the said decision/order with retrospective
effect directing the Chief Engineer PWD, PHE, I & FCD, RWD, Power
Dapértment, Govt. of A.P. directing to recover excess pay/re-
fixation of pay with retrospective effect i.e. on expiry of 3
vears service on deputation whereas the said 0.M dated 29.11.496,
a2 fsuch respondent No. 2 has no jurisdiction to issue the

impugned order enforcing the same with retrospective effect. It

it categorically submitted -that the respondent No. 2 has no
' 19
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Juriediction to pass such an arbitrary, unfair and illegal order
af recovery of alleged excess withdrawal of pay and allowances as
well as for ré~fixatimn of pay of the applicants in  the lower
scale and on that score alone the impugned order dated @3.84.67

is liable to be sel aside and quaﬁhed.

4,14 Thaf the applicants‘ state that the applicants are
apprehending recovery of the excess withdrawal of pay and
gllowagnces from the salary bill of the current months as such the
Homn ‘ble Tribunal be pleased to pass an appropriate order/inmterim
aorder directing the respondents not to make any recovery or
refixation of pay in terms of impugned order dated #5%.84.487 so
far the applicants are concerned +till disposal of Original

Application.

4,15 That the applicants state that under #hm facts and
circumstances stated aboave, the impugned order dated 85.84.87 is
not  sustainable in the eve of law in view of the categorical
stand taken by the respondent Govt. of A.P who is liable to pay
the salary of the applicants from the State eschequer as such the
impugned order dated #5.84.¢7 is liable to be ﬁ@t‘ aside and

quashed so far the applicants are concerned.

4alés That the applicants state that there is no scope to
submit any representation against the impugned order dated
@5 .04 . 137 as because there is a specific direﬁtimﬁ to btake action
in regard to scale of pay of 211 the Divisional Accountants to be
refixed in their respective scale of pay in the State Govi. from
the date of their unauthorized over stay on deputation, (i3
EHCRES dr&wl of pay and allowances and increments drawn after the

tate in every case is to be recoi%red (iii) dncrements due in the

e 4
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stayed scale of pay to be deferred with cumalative effect Eill

the date on which the officer rejoineg his parent department.

In view of such arbitrary order passed through the
impugned letter dated @H.04.87 and apprehending refixation of pay
and recovery of alleged excess drawal, the applicants has
approached this learned Tribunal with the prayer to protect the
véluable legal right and inteteﬁt af the applicants by passing an
appropriate order setting aside the impugned lebtter dated
G5 .64 . 20687 so far the applicants are concerned and  further he

pleased to declare that the applicants are entitled to the swscale

of pay of the deputation post.

4.17 That this application has been made bona fide Cand  to

secure the ends of justice.

b I Grounds for relief (s) with legsal provisionss:
5.1 Far that, the respondent No. 2 has no jurisdiction to

iﬁﬁue the impugned letter dated #%.84.208687 claiming recovery of
tﬁe alleged eucess amount of pay and allowances drawn in the
higher scale and refixation of pay and deferment of increment on
the alleged ground of over stay in  the deputation post, as
because the pay and allowances of the applicants in the
;

deputation post have heen paid by the Govt., of A.P from the State
é%chequer,

ng For that, the Govt. of A.P repeatedly reguested and
made their atand clear for retention and confirmation of the

applicants  in the deputation post by extending the period of

deputatimn through  Govt. of AP, letter dated 15.11.99,

a1
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1291 200d, L1 aE.82,  31.87.85,  July 28435, 15.87.85 as  such
question of recovery, refixation of pay, deferment of increment
and placement in the State scale of pay does not arise, more so
when the Govt., of A.P has no objection to continue the
deputationists till the process of taking over of the entire
Accounts wset up is completed, as such the impugned letter dated

B8 .84 .47 1s  liahle to be set aside and quashed so  far  the

gpplicants are concerned.

5.3 For that, the Govt. of Q.P have mace their stand clesr
regarding continwation and retention of the applicants on
deputétion basiszs till the process of taking over the entire
Accounts set up iz completed as indicated in para 7 of the
written statement filed by the Bovt. of AP i.e. respondent No.
i1, Director of Accounts and Treasuries, GBovt. of A.P before this
competent Court in (0A No. 114/85 as well as in 04 No. 118/65%, as
asuch  guestion of recovery, refixation of pay in the State scale
of pay, deferment of increments and placement in the State scale
of pay as contemplated by the Respondent No. 2 through impugned

lettef dated #5.04.87 is not sustainable in the eye of law.

5.4 Far  that, pay and allowances of the applicants in  the
cédre of DAs have been paid by the State of AP, the respaondent
No. 2 has no jurisdiction for reduction of such pay scale &ith
retrospective effect and for placement of the applicant in  the
Btate scale of pay as decided by the respondent No. 2 through
impugned letter dated 25.84.87, when the applicants are

discharging the higher duties and responsibilities in the cadre

af DAs.
.0 For  that, respondent No. 2 has slso decided not  to
22
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repatriate  the applicants through D.0 letter dated 14.83.83 as
well as through D.0O letter dated 28.83.8%, rather decided to
ailmw the applicants to continue to work in the deputation post
* iﬁ spite of the judgment and order passed by the Division RBench
m% the Hon'ble Géuhati High Court on 1,482,465 for the interest of
té@. State re%pmndent; fs such respondent No. 2 is barred by law

I

!
of 'estoppel, waiver and acquiescence to enforce the impugned
|

léttep dated £5.84.87 retrospectively against the interest of the

Co
State respondents.

S.b

| For  that the Hon'ble Tribunal upheld the decision of
t%eJ Btate respondents for extension of period of deputation as
reqﬁe&ted by the SHtate of AP vide judgment and order dated
QQ,%ﬁaﬂi passed in 0A No. 28g-2908/2401 which was further upheld
by the Hon'ble High Court on 16.82.686 in W.P () No. 3992/82  and
the said judgment has attained fimality. As such respondent No. 2
has no jurisdiction to issue the impugned letter dated ©5.84.467

arnd  on that scare alone the same is liable to be set aside and

guashed.

5.7 For that, the DOP&T 0O.M dated 29.11.86 has no
retrospective effect as such the respondent No. 2 is not entitled
to enforce the impugned order dated $5.84,07 with retrospective
effect, however the said circular dated 29.11.86 has ne
application in the instant case of the applicants, in the facts

and circumstances as explained above.

& . Details of remedies exhausmibed.

That the applicants deglare that they have exhausted
all the remedies availlable ta and there is no other alternative

S
ot
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T ﬁd; than to file this spplicztion.

!

* |

7 Erattgrﬁ net  previnusly filed or pending wii h any.. ather
» ) F .

Cref..g@‘s:zf P

IE : . I‘

o The applicants  further declare thet they had not
pr@ﬁiQU$ly filed amny applimatimn, Weit Petition or Buit befare
amy» ﬁeurf ar ‘any other Authority or any other Rench of the

‘i 1
TP:%unal raqardlng the subject matter nf this application nor any

) | : |
"wvﬁfapplfcatimn, Writ Petition or Suit is pending befovre any of

| ? i
twe%n ;

|

i .

8 ; Relief (82 scught for:
! .

J Undeé the faots and circumstances stated abmve, the
aam{\caﬂt Mumbly praye that Your Lordships be pleased to  admit
H . ' .
tiiﬁ apﬁkia&timn, call for the records of the case and issue
notice to the resapondents to show cause as to why the relief (s)

§ ' "
anm%ht fqr in  this applicetion shall not be granted and on

i | ‘
pev& 561 of the records and after hearing the parties ‘on the cause
of lcauseg thet may he shown, be pleased to grant the following

o : .
relgef (i ;

I

i '

gg | | |
Bl That the Hon'ble Tribunal be pleased to set aside and
guadgh  the dimpugned letter bearing No. DA Cell/2-44/DDA/NoL.
I11 /2667 /98318 dated @#5.04.2607  (Annexure- 8) so  far the
gpplicants are concerned.

1

I

I »

@,Q‘E That the Hon‘ble Tribunal he pleased to declare that
thef rﬁﬁpénﬁ@nt@ are not entitled to re-fix scale of pay of the

I i .
arpﬂhcdnta, recovery of excess drawl of pay and allowance  ard

i :
invw@ment crawn and defer iﬁmﬂ@mgntﬁ due to them.

I . <

H '

i !

H :

fnint 2B 3! j
o
i 1

e
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|
8;3  Lasts of the application.
8.4 - Ay ather reliet (s) to which the applicant is entitled

as the Hon?hle Tribunal may deem fit and proper.

. Interim order praved foras

During pendency of the aspplication, the applicant prays

for the following interim reliefs: ~

9.1 That the Hor’'ble Tribunal be pleased to stay operation
of the impugned letter bearing No. DA Cell/2-46/DDA/NGT.

11X /26887 /719~15 dated @5.684.2087  (Grnexure—~ 8) =o  far the

applicants are concerned  till  disposal of the Original
ﬁnpﬁicatimn,
. That pendency aof this application shall not Qé &z bar to

the respondents to praovide relisf prayved for.

1@- l.bltﬁlillﬂvhlﬂllﬂ!lilillliﬂ.ﬂlvltwﬂuuh

11. Particulare af the 1.P.0

il T.P.1) No. : 24 L5 099¢

i) Date of issue H 29.C. 0F

iii) Issuec from :

CoL ., . k P

iv) Fayable at : & dals

12. List of enclosurss : As given in the index.

. R e mmmm——



| 3 |
. o « : , v . : e
¥ ! ~ §
[ i — —_— . :
15 | | 25 : ¢
{ :
A ;
"t " e T g §
i CONVERIFICATION i
- |
T N
¥ | b
i : .
_“! . . . N o " " ) . . ‘“',:1‘
W | Py &ri Vijaya Mumaram Nair,aged ghout B4 years, Beorme of  8ri
- ! i )
_w Gdivindan  Nair, Divisional Accountant, 0/o Electrnical Division
' mrder The Executive Engineer; Department of Power,Bomdila, Dist- i
3; | T3 Wfﬁt Kameng, Arunachasl Pradesh, applicant NMo. 3 il the inastant
i : . ) : > - : i
“ Griginsl Application duly authorized by &the atherﬁéto verify the
! ’ { . (
! 'a?at@meqta made in the Driginal Application, do hereby verify
¥ ] : : ‘ . :
; 0 e 3 VRNV L SR PRI VR K ,
; that the statements made in Faragraph e s s hansdiuvansunna AP
in B tAue to|my knowledge and those made in para TS ISl DL T AT RGN
il + o
| : ! _ I o
“ ‘ .| ake matters of records and rests are the humble submission before
; B ’ t ¢
i @!i% Mon'ble  Tribunal and 1 have net suppressed ; any @aterial
i f ‘ ’ ' : ; :
faect, H ‘
. e e e I T
A Hrnd I sign this verification on this thecmiawm“m,day of-
L |
My 2EC7 . ;
f ;
g b
5 g P
| . . T . g
| | - L V‘J iéty'wka*mMmgNmf.
I - . ‘ '}% ’ :
] 4 H E :
5 ] ) 4 R
- i i § N
H . ; :
h ! .
h g
| ( . ?i 4
] 1 i
: 1 '
: i ! H .
: ) ¥ P
] ! i B
a -
B ,,
A ‘ I X H‘
[ ’ . i
. ] # . y
) . . !
: . S
o 3 : ;
A ! b
§
: i
i ' &
4 , |
' ’ !
| “l | i
" '{\' 1 s
i ‘ N R
l ) . E = %
¥ .
¥ .
LI :
[ ¥ .
[ H ED
N b
4 4
By ‘ v {
4 1 i




A Voo
; ) 2 i
—2h == ANNEXURE-1 e
: (copy ) _ AN
VT UF AUNACHAL PRAUZOR . 3
¢ UF ACLOUNTS o TrcAsUrles NAAARLAGUN
{THnuUGH FAX/SPriu PUsT
vated wWaharlayun the 15th pov'yy

DJRFCTUnAT

NOUA| THY/15/99

hS
lo,
Tne Accountant (eneral (Asc)
Ny meghalaygArunachal Pradesh etc.
i thlj:ongo .
aul = nedruitment/ posi ting of regular [dvisional
Accountants. ' L .
S Your letter no .., ell/2-46/92-93/1241
© 0td 4=10=9YY o this oftice ietter No.DA/29/85/
(Part) /6304 dtd 6-9-99 R o
sir, ‘ A

' The issue of recruitment and posting of pivi-
sional Accountants to" 38 PUblic works divisj
state which are presentl

L1y manned by deputaticpist were under
active consideration of the state Govera .
A.P. has observe

: gg,, ¢ Govt. of

d that prior to this ¢otYeshofidance under - '

reference the state Govt., as well as this Directorate were. .
never consulted while recy

uiting and posting of DAOs/ DAs,
though these posts were borned in the

establishment of
tLxecutive Engineers and paid from the state exchequer, It
has also been opeerved that prior to declaration of the
state-hood (20-2-87), the cadres of the DAOs/DAs were -
enjoying pay. scales without anomaly with the comparable

status of Accountant/Assistant/superintendﬁnt in the state
YoV, working either

, in‘thevuirectoraté.of,Acc0unts &
treasuries as well as in otherinirecggfq;egﬁpx,in the
‘bistrict establishment, The irecterate ‘o “ACCounts and
Ireasurfes now eaprsss concern on the ‘pay-celes’‘presently
enjoying by the cadres of DAOs/DAs ‘WA WhICH ‘were
~enhanced witnout havinyg approval. oftthel-sstate Govt of A.p.
[he higher pay scales presently enjoying oy the cagre of
uAus/UAs has been posiny a pronlem for granting huye
amount in the form of pay ang allowances during f£4 the
proposed craininglquiou of 338 uivisional Accountants.

e s
e ey T
I e g e I

- The wovernment of Arunachal pragesn is of the
view that recruitment ang posting of the vAUS/UAs for 38
working pivisions of py

WL may w0l De done at this staye,
sinCe final decision of the Govt

is still awaited. The
serving uivisiogal Accountantants in the works deptts on v
deputation basis Iray be allowed ex
perliod of two years from the date of expiry of their
Present respective tenure in the interest of public service,
. This will provide succour to the poor financial position
-0f the state prev

alling at the prasent time. This arrangement 4
is proposed til) view of the state Govt. in final shape could |
be put forward to your esteem office,

um, o e TR
RIS ¢ AL P, et e

e m e—— e A

Yours faithfully,

( CeM. Mongmaw )
Joint Direcsor of Accounts

g Uirectorate of Accounts « Treasuries
<2%/; Govt. of Arunachal Pradesh
O

Fas mo. 036V 244281

The P.5. to the Hon'Dle Chief Minister,
Arunachal Pradesh,itanagar for information of

3 the Hon'pble Chief minister.
‘ ; contd.p/2
\ |
\ .



T oy 9
AT p/2 #2? | ,

TR

The P.S. to the Commi gg i

_ oner(Finance)Gth.
" of A.p. ltanagar for inf :

ormation,

The PS to the Comusssioner PWD/RWD/PHED/IFCD/.
Power for information. T T

The ACcountant General (Audit) Arunacha,
Meghalaya etc shillong for favour of
information‘._‘

The¢Chiergnginger,

o]
(=N
o]
D
o
e
f
£
o]
o
A
8
g
£
e
P
?
<M

- Ihe Chiet Accounts gfficop PO (E2/Wz)/
AWD/Png/LEuu/Power for informa t{on;
‘Officé"C_ opy.

Sd/-
g ( Co M. Mongmaw . )
Joint pirector of Act'ount s
Directorate of AQbOQUtE'&bI;easuries
‘Govt, of-ArunéthaliP}

na adesh
Naharlaoun, .

) . “ vienent
. I - ' Soaid
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e e TTLK T A g LL/W % X "‘.;9?

e, SR ,_,.g“'\ o (et Gram "ARUNACEOUNTS — + 7 - 2

BTG AR P ' Phone 7441281°(0)
) N I.. by )

4 . 271637 (n)Amgxm-'&é }
"GOYERNMENT Of ARUNACHAL PRADESIL . ? 1

sl . ’ . Director of Accounts & Treasurics 4
« .

Ny : |
|

A

Naharfagun-791 110

....................

-

I Noos TR A5/ 99
S v o

)

cot Ty ;
S . To, ) :
L R i
A 1
' ; TV : The Accountant General (A&E), !
s ' Anunachal Pradesh, Meghalaya, ete., : ,
' Shillong - 793 001, :
I 4:1 a : . ) .
D - 4 Sub:Transfer of the Cadre of Divisional Accounts '
o Officer / Divistonal Accountants to the State of
" d , A{'lqnnclml Pradesh - regarding.
Sir,
. o It was under active consideration of the Govemment
' of Arunachal Pra

desh for sometime 1o take over the Cadre of the o }
. . . Divisional Accounts Officers / Divisional Accountants of the Works ‘
o ", ., Department totaling 91 ( Ninety one ) posts from the existing :
Dpe -combined cadie being controlied by you. Now, the Government of
i+, Arunachal Pradesh has decided to take over the above said Cadre under :
TR ‘;'_; """ the direct control of the Director of Accounts & “Treasunes, Govi ol [ '
S "~ . Anwachal Pradesh, with immediate effoet S

: N Persons those who are boriie on regular basis in the |
cadre and opt to come over 1o Anunachal Pradcsh siate Cadre, will be i
_ la.en over on statss quo subjeet to acceplance of thieslate Covemment, =~
1S also decided thatTienceforth no fresh Divisional Accountanl(s) on :
g 0 de utation will be énlertuined. Cuses of Uross who are presendy on
v T depulation & Serving i this state sl be examined at Uis énd for

L L - their future continvalion cven aiter compiction ol thi¢ exisling Term of
, depulation.
—

*Itis, therefore, requested to take necessary action at
your level so that the process of the transier of the Cadre wich
“willing personnel can be conipletedinimcdiately;

iy wndi the

———— e

Formal notification is under issue and shall bhe
comnmunicaled in due course.

Yours faithfully,

(YA TR

. Director of Accounls & Treasusies

& Ex-Officio Dy. Secy. (Finance),
Gowt. of Arunachal Pradesh,

NAHARLAGUN. i
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. SRY ..O'J(I) of ZUU\.
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: DaLu o[‘ Ordor t This Ls the 22nd Day of Juna, 2001,
YA |
' HOr(‘ULE MR JUSTICE MLk. YRIVELDL, <10t S nag,
) HON‘ULC NH | A (O JHﬂHmR ﬁDﬂlHlS‘fMl‘Hi ~inndin,
g 4/6 AH0.200/2001 (1) (1n Cull, 6037/55; 5
. R. Prathnpnn \'.- A Yo Wl Appllicant,
By Rd\mcntn Mr/0.K. Sharmn & hr.!’ KT Lo,
Sbat" Or RtUnaCha'ercadaah & Ozs o, Hespondants,
By. mr.a c, Pathak Addl,.C.C.5.a,
/[; F\ Nonm/ZOO\(T) (ln V. Po{e)1117/2000 1 N
;ShI:L Haibung Lalin « o s Appllcant,
" 8y Advoycoho Nr, Tag}.a Nichy o
' ‘Va -
'union olf Indla & Org. o s e Reopondents,
SF:%'Kthnb Chandra Las . e 4 Applicant,
8 AdVOCﬂLQ nx Aﬂllta\'n RO/ @ ﬁr'B.UuLLa
i MUG - '
",nquA ) .
.Of' f‘\.t\machnl Pnadsah & Ip P

[laa pong{unts .

1 .

Roy, SnC GeS.C,
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'5_10.2()5/2001(7)(1:1 V. P.(<) 257/ 2000) 5
;J‘lmlboh Hagey « .. A ppllccn‘L.. -
Bylhévo:c‘.a;o m;.r).C?}and-u & NreS,0uttu
Vg

Iha Qtato of' Arunachsl Pradostt & < Rerpondents,

Nr U L. Pathaw, J\ddl.C.G..J.Ca :

V0.A, zoa/zuu\(r) (fn uope(e)313/200) |

Shrl Hmthlndru Kumar Ouy N Appllceant,

By’,Advocato NroAimitava Roy 4 Mr,o.cutn,
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fipplicants
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Ao Roy & MreS. Uuttn

R3] pondant:\.
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i+ ”n§ fg;oanino;, § 1oCaGaSeCo -
E \}o A,zoc/zuow(T) (Ln WP, (c) 496/2000) 1 _
i ',‘ruaqn (‘\ubi Tata L e e Rpulicant. '
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-3 - (A 9
! s ) e ﬁ’s ) .._\/’A
¢ .
/u:'.’ ’{ : " : O\ L ot
/:_ y \\’/ ordas,agalnst vhich loarnod gounaol Foe L pnitgasg
oo have ng objeclion,
3-. Tha applicanly of Ly presont Uofi, 4 A e anrving
'--4 dn different copacitlios undert t.ha Statn of ftunachal
PruUOsh. Tho applicante uto oorving un thoe basin ci \
daput.atlon. They aro malnly lrwolved ulth Utvistionet .
N Lty 4
Accounknnt in the organLoation aad}sdmxn&;.xatgvn ton-
"trok of Accountant Gengrgl (R&€)yAtunachiay Pradesh gpny
) (’\aghalnyn. After oxplry of the perfod of dn')uLatLon
‘{o:daq-have buen peased ror . rapnt:iutlon to thefr orlglnal
UBpurymont Agrioved Uy the ordar o- rupatriation the
plicahta hove fLled thae u:lt Patltlons Ln tigh Court,
uhich'have been transrerrad to this Trivunal, v
,'; i “Learnod counsaol’ rur tho &ppllcant hua submitied . ,"," .
n.hnt. .by ordor dstud 15-11-1999 the Covarnmunt or Atunacha
.Ar (‘»rl"‘, '74 5‘,
; .qm- extandod the perlod of doputation for a
“?Jaiparlod.of buu yeors from Lho dgato of erplry of Lhaty
P gl N N
ja ent :eopactxva tunurvyln tho {ntprest or pUb e
i.‘e"fc'-r. q
?or%}cﬁ. Tha oporative part of tho ordng reaun as undor g
lv“ RS X
i "Tho Govt, or Arunachal Pradesh L of thy
viou thot requitment ang Posllgng of tha DAQ/OAS
for 38 working Divialons of M3 moy not be done
ot this stago, einco final daclslon of the-
Govt., is sti}l svaltod, Tho sorving Divisional - :
Accountents in the uorkp Deptts on deputation }
basis may be allguod extunslon Tor a furthegp 1
borlod ef tuo ysars fiom Ui s Unte of saplsy of :
thelr present respoctive Lteruro Ln the Intorest !
of publio saetvice, This uil) Provide syceour 3
to the poor financisl puallion of the state !
provalling at the present tims, Tn(s irrange— -
nont L6 proposcd ty)} vVinu uf thae Stale Covt, ’ .
in Tinal nhope could o st forwvstd Lo your

ostuom offfcea,™
! .

Thus tbalpoarfod. of axplzy alandpg oplunaey by o1dotr dotod 15U

.~ Nov'99 from tho date of expiry. 1n the @oantime the Statg

of Atunochial Pradugh hoa Lokon a daciajon Lo alaortva (ha

conluy., @
&.
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doputetionlst applicnnls 1n the Stalu Cadre by

.

atdngy !

! . . i
dated 12-1-2001, copy of uvhich hos'bosn ffled a3

Annexure~9. Tho laltar 1s bulng reprodutad bolow
b :
!

*vi?pwé:f(.::-...v..,z P

*"To, )

Tho Accountant Cﬂnarél(k&ﬁ)
\///// - Arunochal Pradnsh, Neghalaya, etc.,
Shillong~793 001, ) ot

"Subt Trannlsr of the Cadre of Ofvisionz}
Accounts DOfficor/Oivislonal Accourdtants

to thn S5toto of Atuagechal Pradosh -~
rogurdlng,

.Slr, )

It uao under activo conpidnration of the
Government of Arsnachal Pradesh for somolimne

to teke over the Cadro of tha Oivinslonel
Accounts Officers / Olvislongl Accountsnts of
of tho Vorks Depattmant totalihg 91 (tinsty ong
poats from the oxisting combined cadre beln '
controlled Ly you, Hov, the Government of
Arunochal Pradush hus éncided tp tzke ovsr Lhe
sbovo sald Cadre undar Lhe diroct conlrol of

the Ufreclor of Accounts & Trepgouries, GCowt,
of Arunachsl Pradash, uilh inmddinle sffact,

Peraonp thooa uho are borne on toqular
bagls in Lhe csdro and opt to comm ovor Lo v
Arunzchal Pradesh stoto Cadrs, uill be taken
over on atatus quo subject to acceptonce of
the state Goveramont, it {s slso dislided that
hencolorth no freoh Olvislonsl Accountznt(a)
on depstation will Lo antertolinoed. Cyses of
thoso uho are presently gn dsputition and
s38tving In thls stotc shall be exsmined et thia
end for thulr futuce continuoliogn aven aftar
complotion of the oxisting torw of doputastion,

it 1s, therelfore, reguestud tg taks
nodessary action at ycur levnl ao that the
process of tho tranafnr of the Cudre glong ulth

the ullling paracnnsl cen'bo complotod {ano-

Fornal notiflcelion I undar Lasue and
shgll Lo cummunicated Ln dun couran,

Youts {afthfully,

(Y .hogu) _
Oflroctor of Accountlas & Troasutl ea
. . & Ex~Gfficia Oy.bocy,(finance ),
' .

5
Govl, of Atunachal Pradosh, .
HAHARLAGHL, n

contd., ¢
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axtendod thae porlod

a declslon to sbaorve

‘our opinion, nothinq is leoft tao Lo doc&dod by Lhto

'_'Tmbunal in thoss 0.A.s, Tho ordor ‘of rapetristion 1quned

fp-.-. > e A=\ d
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Acvountant Generul (A & E) Meghuluyx ete, Shillung.

L Petitorer.,

1 - ‘ -Vs.

1. Shr R.Prathapan,

* Sfo Shrl V.Ragh;van
Dtvisional A&outh
Olv Executive Eng.ineer (Civil)

Ziro Civil Division, Department of Power,
P:O. Ziro, Dist. Lower Subansiri,
ﬂir’unachal Pradesh.

2. ShriHabung Laltn . -
S/6 Shri Habung Tasso
A-Sector, Naharlagun ‘
Dist.- Papumparo

Arunachal Pradesh.

ot




Shri Keshab Chandra Pas,
S/o Shri Kamini Kumar Das,
_ Divisional Accountant,

«4-Bomd||a RW.D., Singchung
Tenga Valley, Wcst Immeng

RW.D. 2 ‘ianrunu:.‘hul Pradesh.
15T, Lnt-fa( SUBANS1ES -
; ShrI‘Rnthind ra Kumar Deh,
S/a Late Ramani Mohan Deh,
Divisional Accountant,
Olo the Exccuiive Engincer,
1 & FCD, Tezu, Arunachal Pradesh.
D 15T, LOHIT
Shrt Utpat Mahanta,
S/u Shri Krishnu Kents Mahnntu
Divisional Accountant,
’ Ofa the Executive Engineer.
Daparijo PIIE Division,

Arunachal Pradesh,
DIST. QPPLK sugamNsigy.
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7. Shri Hage Mubi Tada,
Sfo St [lage Mubi,

I Divisional Accountant,

,O/o the Exccutive Engincer, ‘
Papumpare, RW.D. ' ‘
" Arunuchal Prad;sh.

o -

Shri Malay Bhusan Dey . ) '
S/u Shiri Bryjendra Chundru Dey,
Divisional Accountant,

Of/o the Executive Englneer.

Tuwuny T &FC Div‘ixi«!n,
Arunuch;xl Pradesh,

D121, ThAWE~NE,

9. Shri Hage Tamin,

Sl Tate Hage Murc_hi,
Divisional .Accounthnt,

O/u the Exccutive Engtneer,
Electrical Division,

Daporijo Department of Power,

Arunachal Pradesh.
DIsT. U PpLR SWBANSwe .

...... Respondents.

The humble petition of the Petitioner above-named
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Office notes, repons, orders or pmceedmgn
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HOQN'BLE THE CHIA
HON'BLE MR JUSTIG

LA A 4

~ 16-0R-2006

The |view ¢

opinion, - is| not \itiated for any

whatsoever- requiring
the | power

iaken by  the
Admlinistrati e Tribynal,

of céartiorari

WP(C) No. 3992/2002

- EBEFORE

F JUSTICE MR BS REDDY
E T NANDAKUMAR SINGH

Central
in our considered
reason
our Interference exercising

jurisdiction.  The

impugned otder doeg not suffer from any error
on the face ¢f the redord.

The writ petiti
... dismissed,

on shall accordingly stand
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{ GOV OF ARUNMACIHIAL 9 {7”1’.31 i A NNE XU;E‘ = -5

" DIRECTORATE O ACCQUNTS & TIEASURLES
AR 3 1 - NAUARCAGUN
o T L “
N e | :
R NyD/\/’l’_l(!\’/lS/fN Dated Naharlagun the 11ith Maich 102
' C - ' . Eon
To, | - R
The Accountint General ( A&LE) St el

Nl by, ,l\nmzwlml Moty o

. ¢ '
i Il“’l'lllli

PR
\

- Sub:- Coniinu:zlior ol service in respect ol"the Divisional Account an 1 on
= Sir, i ' ) L
‘ Ewould like 1o inform you that the state cabinet oF Arnnachal Pradesh his alrcady
taken a . decision flor taking over of the administrative control of the cadres of
‘Sl'.D/\O/l)/{\O/DA ol works divisions belonging (o PWD/LHED/IFCO/RWD and Power
'dcparlmcnl;of /\1’\1|1a|c11'all Pradesh. In order to ensure smooth transition of the contiolling :
authority of the spid cadres a scheme has alrcady been formulated which is being
submified l'o you shortly for oblaining approval of the appropriate authority
ul'a lbrnml!fNoliIic\tiun.'. ' . -

deputation., o

for issuance

l\luzsm\\-h,ilc Ouare requested for not to make any fresh recruitment o the post of

the Divisiofal Aceduntants apainst the Warks divisions of the State of Arumachal Pradesh

which s i continuation o Lourleier Noo DAZIRY/ 1599 dated  1S/11799, 1resh

- recruitment ol the Divisional Accountunts will be mile by the, state sovernment through i
Arunichal iPradesh Public Service Commission, Therelore ‘the Divisional "Accountants
those \\'ho; are appointed by you on deputiition from i state scrvice of Arunachal

Pradesh may be Howed 10 continue as Emcrgcs\cy‘Divisiona.l_‘Accountanlsfor the tinic -
being us a!work'mg;_m:‘mngcmcnt. But Tor.their absorption on Fegular basis, they will be

R S sl e 48

given chaiice 1o jualify themsclves in ‘the Divisional Test examination=which will be 3’
conducted; by (he- state government through (he authorized  oflicer OF the state
- sgovernment aller (hking over (he administrative control of the cagres. !
- . ' E ' : : : i
S i R 1 - . . .
e e ' - Yougs faithlully, ‘
é v ni
| )
B o . (/:\.l\'._"(')u‘h:x) N
' i : C()nuni.\‘.-;iml\cr (Finance)
E : , Gavt, of Aramschal Pradests
: L Wamagar, 72 0
. Memo No, RALTRY/15/99/ o Rated Nabaglagun the 11th March'02.
- Copy to ' " o o :
oS o : ' ) 0 v '
o ' J DI The Chier Lngincer, PWD (17, WIZYPHLEDNECD/RWD and
N l P e Department ul'/‘\runucl:\.‘- Pradesh Jor information. . -
(‘.‘ - r 'z,ﬂl' .. -l-:‘ o " s
- [ty o , h .
). Al Exceutive  Engineers, PWORHEDAFCORWD & Power .. '-
: i departisent ol Aranichal Peadesh for julormation, They e b
i requested for not to release the Divisional; Accountants, who are
" o deputation Trom (he staie service of Anmachal Peadesh | on
‘ - " expicy ol theie deputation term, until Ricther orded from this e,
. P ey ot dy A 5 v ‘
‘ i .
T e L frtosted
‘ i . N ' (A K. G'ﬁl:):l) : . ’ -~ ~ ¥
| o Commissibnipi‘,(l"in:mcu) . i
; : Govi. of Arutichal Pra¢ .y ' ] §
! F . N ’ . e: “
T ' Hanagar, ‘idw.’cat P

s e Sty v R e M G SR ¢
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Déar Shri
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i

20011867 daled 251212005, 1 would requost you 16 advis
o

Accountants on dcpumtitm should now be reverted b

du,urtmc.

b.md un‘

cloeme *Imalu;nhon and

l owmu a8 uv»bu.%(,d wiill vou,

OF e ¢ couumm CENERAL,
¢ ’ 5 (ALY
MCCHALA\ A, VARUNACHALPRAD S & mmnuim
4 SHILLONG-793 yy 1

: ""“"":_”3"’4 2223191 (0) Fux : 0304-2123 115

-

creral ‘ N
feva - D.ONOIIA Cell/1-8/Court Case/2000-2001 /1894
Ji{nl q'ﬂ/’t‘im’

Dated:March 14, 2005,
continuation 0 this office D.O.icucr No.DA Cell/1-8/Court Caser200-
¢ if dhese Divisiona)
ack 1o dheir g
is basud on the Judgcmen{ and orders of the Division Bt.nch
i these deputationists are reverted buck
the Courl’s orders Lhug will be tremendous problems YL!A(I(IL o the

rendmon of accounts of the Gowl ol Actniachal Pradesh.

: ‘aL,o enclose a copy df DO\euer No 1A 272002 dated 10.3.2005

recel ved

from {he Commissioner 10 the Govi of Arunachal Pradesh Finance

Dcpanm?nt regarding lu:s ‘same SubjeCt

i

—

i
unilatera

|

am 4o inform you thet in 1999 the Govt. of Arwiachal Pradesh had

ly passed an order of 4aking over 4he cadre of Divigional Acco(mtanlq

bt &dm

Pradesh on the 24"

rlb my uu.cussxon with the Chief Secretary to the Gowt. of Arunachal

Febmary 2005 the Chief Secretary was very clear that the

cadre would not be 1aken ovcr and would continue to be administered by 1he

Accouman{ General In order t0 overcome all these dxﬂ‘ncuhses I seek HQrs. order

4’18 10 wheﬂ\ex these deputationists (Divisional

Accountants) should be reverted

back asthe judgemer has come aficr nearly four years.

i
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i
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bhn R, Snmvas
Dtrcclor (LL&,AI)

()Ihu, 0

L’ ; é‘; i1 l"t.\‘{cll :
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] ’ l//(' ‘_)/\_//“ b .)"& ,\
: ‘ b‘V  Yours gincercly,

ST :
“r bl NG '3}-\:‘3""4?( I\t AR IE
¥,

NEXURE»é

1 the Conxpllou.,nﬁ Auditor (u,nudl of India, '

10 B.xhddur Shah Zafar Marg,
hlxdrdpmtlu Head Post Ollice,

NLW DELIILE 110 002.
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K DAS to the State Government

in holion.

. , |
L :
Tt e k
] 1
|
i Yours Faithfully,
‘T
AN
[ \'\\\.\‘1‘-—'
5 G : Deputy Accountant General ¢4
»
|
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'ﬁlLd beforethe CAT/H gh Cour&s :as a ,,' ~’ s 10 {he eventual 1rans{‘ex of the cadre of”

4. . The State Government is therefore, kindly requested 1o take steps 10 ask the
e 22 pmsons to withdraw all their court cases unconditionall§ and once this i donc.

thc,‘ball\for transfer of the cadre to the Guvernment of Arunachal Pradesh will be set

e tipes
oo L
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: Datéd: Magchi 24, 2005
TV EHAR 2008
o Glom, LETYR
réverted buch . tsir ca

3 @putatibn/absomliou_

Tt el T e D

OFFICE OF THE ACCOUNTANT CENERAL(A&E}.
MEGIIALAYA, ARUNACHAL PRADESH & MIZORAM
SHILLONG-793 0] :
S - . Phone: 0364-222319) (O) Fux 1 0364-2223103

—
] .

E.R. Splomon) S
. Accountant General

1

2.0.No.DA CellV1-8/Count Case/2000-2001/)

909

r

Please recal! our telecon 2 little while ago regardiiiy the Divisional Accountants gn

and prL-xcnlly posted in the

dapuwuojn o my oflice
réfcrence to your D.Ouletter No.DATRY/272¢

State of Arunachal Pradesh. with

)32 dated 10.3.2005}1 ant 1o udorm you that
my I-Lci:dq&ulcrs has confirmed g we could consider extersion ol the deputation of the
present 31 Divisional Accowntants presently o

1 deputation (o our d
awvare the Divisi

sparttiiciil. A you e
on Beneh of the Qaghat High Court Lianagar Beneh had issucd an order
da’,d 10.2.2005 tegarding the 12 Divisignal Accountanls on deputation whe 4re lo be
arent departments in the Soveauneat of Arunachal Pradesh, Trus
rder is{noi being implementcd presently aa¢ G feniaining 19 Divisivnsi Accountants -
Who i‘.avjc cases pending in the Court/C AT way be imn'wdlalci)j requested Lo witidraw al;
d\cir cm‘i:rt cases ¢ thiy is @ hel

, putationists, my 1Qny. has wforned i
LTy " . - . . . . : i
litics will be worked out and (s ay be conveyed (o these deputationists,

tsure that

that the moda
[ .
S 1 . : .,
1 request for your urgent aclion to ¢ the pending courl cises of the 19
Divisional Accounlants

on  deputation  are withdrawn 0 lacilitate their  contimucd

o . : ) o , Yours sneerely
i : 5 '
R v L -

Shai Olem Dai, ' ‘ ' . el S
Financial Conunissioner 1o the Govt. of Arunachal Pradesly, i — k
llaxmgar. o . : W l}/o e ’

Attosted :
; . 1§
: - {

: ¥

ddvocate,

WO b ot g iy
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OFFICE OF THE ACCOUNTANT GENERAL (AKE) MEGHALAY A -
: SHILLONG.- 792001 . '

.
- e ‘ ‘ . ‘ oo .
L No. DA Cc11/2-46/DDA/Vol.III/?.U(W/!0 =15 Dated:s 5.4 9 Lo
‘ }) ) Tao :
g _ ‘ Chicf Engincer ~
4 P PWD,PITE, I&FCD, RWD, Power Departnieny
.. ’ : Government of Arunachal Pradest;.
o : Ianapar, ’
Sub:- Implicationg of'ovcrr-:t:zy while on deputation,
Sir, , ,
Please find herewith a copy of the Office Memorandum of Gow, of India,
, Ministy of Personne] Public Chicvauces and Pension Depintment of Percannel
and Training  No, O.M.No, AB 14017/30/2006-) 411 (RR) dated 2991 207,
reparding, implications' of overstay while on depitation without the appraval of
Competent Authority, The Govt. of Tndia has decided that al the cages of
deputation should be regulated ag per (he conditions taid down in e above O.M.
' In thiy connection I am'io giare that 5 good number ol emplovees of (he
] ; ) ‘
Gy of Arunachal Pradesh who lave overstayed thicie deputation period juspite
J ! : . . . . - .
of their deputation period which had alrcady cxpired

are not willing 1o i0in their

‘ -« parent department even afler repatriation. They are cnjoying the Ripher  Centeal
hay scale for Divisional Accountang campare (o e pay seale of the Staie
Government.

AS per para 1] of the  olfice memorsndum, the Gy, of Tadia |
decided that iy

he cvent of (h deputationist aver staving Jor ANV reanon
whitsoever e jy liable (o disciplinry

R ..
action and ofhyer rdverse Ciwvil ‘Service t
consequences which shoul( include that e period aof tunauthoriced overstay shall t
' : i
net count againgg service for e pumose of pension and hat any incremen due L
. . . .. - . . ",'-.
doring (e pertod of unanhoriged overstay shall be deferved - with cumulative v
clleet Gl the dare on which office rejoins his parent cadye.
| pRre
i %\A
| | ocH
! ARV
!
o o } /
oo .’ .
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These will cqnatly apply 1o all deputationist including State Ciowt, Oflicer/ ANl
India Serdicen CMBeora Joining Cential Govt, Posi on deputation and 1o aflicers

proceeding on  deputation o stale  govl,  Zawtonomon. & statntory
i - .

e P ‘ . ~
metitutions/{oreign bodics el
< - ‘ . .. . . b
Therefore you are requested to take action in reeards (o the scale of pay of :
3 ~all Divisipnal Accoutitants” ¢ be re-fixed in their respechive seale of v in the |
A : \ . ¥
1 . .. b
State Govt. from tiic date of thcir unauthoriscd over stav gn depmation. (i) excess !
draw] ofﬁny & allowance and increments drawn afier (he dafe in every case (o be ]
rc(f‘nvcrcd;. (i) ‘Tncrements duc in the slate seale of PV 1o be deferred withy !
cumulative eflect Gl the date on which the officer rejeing his parent departiment, i
You arc thercfore, kindly requested (o lake action as regarda 1o parn 3 of :
! . . - +
the GOI order againgt e deputationist (List enclosed)  who have overstayed
!, Gyt Co S \ . . i
their deputation periods under intimation 1o this officc, :
i . ]
Liclo- Asg stated above, i
: : "
, Yo faitituly, l
’ f
]
L | Nig=—=1
' ! . -
! L ‘ ' Dy.Accountant Gieneral {(Admn) '
Memo Nb, DA C.‘cll/l-dG/DI)/\/Vt)l.1“/2()()7/ Pated:.
' . i
. _ f
Copy fonvarded lo:- -
The . pr. Accountant General (Audin), Meghalaya cte., Shillong with e
réquest to kindly isgue instruction to ile field partics to verify with reference
o the instructions passed by this' office regarding over payment of pay &
allowances 1o Divisional Accountant on deputation : )
| .
P ' T, :
| - '
;

! ) g | o ACcOuntang ity g ()




Momo No,

Copy forwarded 1o the -

t
|
|
|

'
'
I
1
1
|
'
'

The Excoutive Engincers, BNV,

- oo < N "
J-)up.-u “NU““:____:%_?‘_Y\\) -,
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DA Cell/2-46/DDA/V oL 1L 2007 [(3-5l
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List of the employees of the Gout, of Arunachal Pradesh

A SRR

P S PR E P!

Divisional Accountants on Deputation

-

appointed ag

(Sl [Nameof DA | Parems | Divisions Dute of Dote of . [ Kemurks,
L No. | on deputation Department - State where joining 2s | expiry ‘
~ of Arunachal presentiy posied | D\ on | Deputatio
Prudesh & post deputation | n periods. ~
' from which the : ‘
person came on
) deputation )
1. 2177 3 4. S, 8. ] )
Lo | Shri VENair [ e CEPHE, Elecirical 477999 3320070 T
Itanagar. . Division ‘ ;
‘ (Power), !
Liead Asstt. - Bondile. _ 1 e
2, Binith Kr!Dasg C.L.(Power) Ziro PWI3, 11.2.19%97 L2200 | Relewsed from
: Aumshcal ’ the Division on
Pradesh, 30.6.200]
3.} UCDebhath T The CEPWD KWD. 9.9.1998 | 9.92001
' ltanagar, Tawang,
JDC . : . o
4, Radheshyam The CEE. Puasighat RWD | 2531998 | 2582001 i
Das. Power,ltanager . l
-
unpc. - , o ‘__i-____._..,._»...,__..-
5. | Tekong Taboh The CE. . |.. YingkiongP L4199 1.4.2002
0 ' Power,Arunacha PHE
I Pradesh
L LDC I S S
\/(( Bimul Bifwan The CE. I&FC | Tem, RW.D [RWTY 31.72.2002
' Hanygar,
) : IJDC o e e el e e i ey e R D P PURPR R ce i ema
3] Debobrati Roy | The C.1i Power, Roing T&:iC 18,3190 [T83 3000
o Hanagur,
1 unc e
NZ3 T.KBaua | T CE. Khonsa, 206199 [ 21620057
PWD, Iunuyar, RWD. -
ubcC : s e
9. T CE(EZ) Tawang, 1461999 | 1462000 i
N.R Niith PWD,Itunagur PHE. !
upe i
S LU D R |

T S T e 1

v e e s T

B ]

St

e e . g
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10. 1., /\pp'ﬂ bx'm Ll C.F. PWD
itanagar,

CKhorea P Aibaa T 3iahos Belensag fron
Ihvy o
31 1.2000.0n hie ;
. . ] T B IT IR FTTTeeT]
o - A - a4y, At e UI-)C‘
. M.V.F Nir

{ .

LCE W7y = 'T(Eammm WO T R T e ;

t PWD, ftanagar, !

| !

T T 1 N I e S Ry I |

12, Santapu Chasly [ CUE, Ymh,mm‘ 15 10 1510 2007 ~ *
: 1KW1 Nanngar RWD

16g0

| | Aasit,
I m 1 C lml(' 1;1

13,

L Power, [T AR ed 1241950
: !

1242003
ltanagar Division

UDcC

———— T — e
| Tankeswar ‘ CE(BL) PWD | T vy
| Borah ,Itanamr

——
i P

32AGTTITI i | R o
0520045

l upe ;

|

|

]

{

e e ey

o T T ———— T ———————_ e _—~ —— - P k] ey m L N
A S Dnm .—] CE(E7Z), Seppa,, J T4 1y 712000 g
_ by Wi, Eleciricnl ! :
| Nanapar, 1 Dhivigion :

!
e
Lave Ko C G W,
: hnma ar

i
j
16, Along Civil |
Diva,
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L o v R REGISTERED pOsT. A

" [ OFFICE OF THE ACCOUNTANT GENERA). (A&E
1 SHILLONG ::: 793001

TR WY o amam vy

) MEGHALAYA ETC.,

t
|

{

B v atwran )

- No. Cireular No. DA Cely/ ] Dated:- 16.1,2007.

L)

Consequent upon the decision of the Comptroller Auditor (

seneind (o
separate thel cadre of Division

al Accoun(zmls/Divisionul Accounts Officer Grade-1 &

~ II/Sr} Div_i'si’onal Accounts Officer in g

Manipur | wef 01.05.2007, ay

1¢ Slates of Arunachal Pradesh, Tripuia ang
regular DAs/DAOs/Sr.DAO's under

ant General (A&E) Meghalaya, Arun
» Shillong are hereby required {

the
admiﬁnistrati‘ve control of the Account

achal
{
- Pradesh and Mizoram

1. The proposed Sanctioned Strength and Person- in- position in the thre

¢ slates
radesh is shown below:-

e, Mani;pur,’ﬁripura and Arunachal p

Name  of rNo. , Strength of the cadre and men on rol] :
the state of '
‘ Divi AT — i
si- 'St DAO DAO-1 DAO -1 Regular DA’ ;
' on ' , .
oot . ) . . §
! %cl;ch‘ Sancti | Men Sanc | Men | San- Men | Sancti- Men 3
. état -oned | on Li- on clion- | on ed on ’
: L | Stren” | roll oned |roll |ed roll | Stren- | roj
’ ‘ gth - Stren Streng gth : o
Ao o e——— | _&“_% —'Lh\_
Arunachal | [9] 13 16 | 23 9 23 2 32 0
Pradesh _
Manipﬁlr 79 12 8 20 4 20 1 27 0
Tripura 52 8 8 13 [0 13 0 18 |0
AG(A&E) |01 ] 01
Shillong. i . — 3
: : 33 32 56 13 56 3 78 0

: b ‘ ' _
2. "The Sanctioned Strength will be determined for

the States of Manipur Tripura
and Arunachal p
f { -

Rt TV

radesh on the basis of number of existing Divisions

for which
- postof Df/\s/D/\Os/Sr.D/\Os have been sanctioned for these §y

ates.

. Contd. 2
n}‘?.«-; ¢of the Chef Ergane
itgle

. .\-',‘""
Royrer] Voo wo Tlaaiwr

 Attested
sLagtani ;o (( f}ﬂfT 1\", ('? {/ ! ¢ { aﬂss

B
Trpminr (o ’

Advocate.

e e
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3 Permn ancent allocation of existing DAs/DAOs & Sr.DAOs. to the States of their

-~ choice will be made by the present cadre Conlrolling Authority i.c. the 3
. Accountant General (A&L) Meghalaya, etc., Shillong. :
, ! i
4. Alloc cation of DAS/DAON/SrDAQ opling o a particular Smu_s wnll be made on s
- © . the basis of their seniority in the concern\,ci grade starting- from the senior first. ,
| . , | , | 1
5. If the number of optees for a State is more than (he sanctioned posts in a grade, ;

(he junior most person in the grade in excess of the sanctioned strength of that-
State who can not be accommodated in that State wgwmst the existing posts shall

be postcd temporarily to the State for which the number of optees is less than the

sanctioned strength .Such persons will be posted to the State for which they have

excreised their options on availability of subscquent vacancics in that Stale.

6. After scparation of the cadre, the seniority of the cadre members will be fixed as

perthe existing inter-se seniority.

e ey

B

7. The vacancies remaining unfilled in a Stalc allcr scparation of cadre will be

rime

filled up by the concerned Accountant. General office as per Recruitment Rules

i foythe concerned post.

8. Dircct recruitment will be done

Bt

in the deficit State only against the requmhon
rcady placed/to be placed to the Staff Sclection Commission.

a

‘9. After final scparation of the cadrc the cadre of Arunachal- Pradesh will be

o

} ¢

6 peac

wtrolled by the present Cadre Controlling Authority l.e. Accountant General

(A&E) Meghalaya, clc., Shillong Gl such time a scparate " Accounts & I:
Entitlement office is not functioning from lanagar. h
\)}J{Employecs of the State of Arunachal Pradesh appointed on deputation basis as
Divisional Accountant will be under administrative control of lhc Accountant ;
General (A&E) Mecghalaya Shillong till finalisation of court cases pending i in ;

; different courts / Central Administrative Tribunals or Gl such time  (he State ?

Government of Arunachal Pradesh has not taken over the cadre.

vk,
yd ‘ _ ' Contd..3 :

g e s

-
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f—_’l.‘hcéc is every likelihood of taking over of the cadre of DAs by the State

Gov;emment of Arunachal Pradesh in the near future.

'
1
|
i

12 AH the vaxslonal Accounts Officer (Jladc I & Grade I} and Sr.Divisional

Acoountan

s Officer are to exercise his/her one time option in the enclosed

- Option Form and submit the same (o the undersigned within one month from the

13. If such epli

will be all

14. The optio

any cireun

/5. 'l‘hjc oplio P

Gr?udc -1

dat¢ of issue of this Circular,

tion is not received within one month from any person, such person

ocated to the State for which number ol optees in the concerned grade

alc lless than the sanctioned strength.

1 once exercised will be treated as final and cannot be revoked under
1stances.
1)

1 to be exercised by the regular Divisional Accounts Officer Grade-1 &

‘uxd Sl Divisional Accounts Officer . and not by the Divisional

1
Accaun!an{s appointed on deputation basis.

)
t

Aijlhorliy

- C&AG’S letter Nd.909-NGE(App)/32-2006 dated 17.11.2006.

A—o

Dy. /\ccoun(‘n*l Guxu.\l (Admn)

Contd..4

R Sﬁ%Wf“’?ﬁfmﬁﬁ@*mm%@mwgm%Wbﬂ%qm%ywv;.'.
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¥ Memo No, DA Cell/BOC/2006-2007/927-937

Copy forwarded to for information and necessary action:-
P . L0
.0 The Accountant General (Audit) Fripura, Agartala, /'}IV 20y
2.7 The Accountant General (Audit) Manipur, Imphal. !
3. ¢ The Sr.Dy.Accountant General (A&E) O/o the Sr.Dy.Accountant General
L . (A&E), Tripura, Agarlala, ] ,
- . 4., The Dy.Accountant .General (A&E) O/o the Sr.Dy.Accountant “General
. | (A&E) Manipur, Imphal. - :
: 5.1 The Sceretary, PWD, I&FC, RW.D. & Clectricity Department, Gowt,
o ‘ Tripura, Agartala, ‘ .,
. 6. The Secretary, PWD, I&FC,_? RWD. & Electricity Department, Govt.
~ Arunachal Pradesh, Itanagar, : ,
ST The Secretary, PWD, 1&FC, R.W.D. & Electricity Departiment, Govt.
. Manipur, Imphal
8. ‘ The Chief Engineer,PWD,I&FC,R.W.D.,Electrcity Department of the States
- .of Manipur Imphal., ‘
. 9., The Chief Eng1neer,P\Z&ﬂD;I&FC,R.W.D.,Elec(&cuy.Dﬁpanment of the States
. of,Arunachal Pradesh, Hanagar,
10. ; The Chicf Enginccr,I’WD,I&FC,R.W.D.,IZIa.-.c:rci(y Department of (he States
' ol Tripura, Agartala.
1., The Exccutive Engineer,
N
12, Shri
i . Olo the Executive Engineer
| .
13, Spare Copy. .
Qlf\a—cﬁxlmﬁlﬂ/
e DACell,
|
!

i
;

It

¢

Datcd:-

- g ae
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Form of Option

%In the event of separation of Divisional Accounts Officers/Sr. Divisional.
- Accounts Officer cadre in the States of Manipur/ Tripura/Arunachal Pradesh,

I, Hln’i/SmLi/Mx

working s (designation)  Gnder  the

i
administrative control of Accountant ‘General (A&E) Meghalaya, Mizoram and L
’ . : ]
. f;%;'

Arunachal Pradesh, Shillong do hereby opt to be finally allocated in the State of l
(name  of the State), B

| .
| . . .
under the  administralive - control oi the Accountant General

(A&E) in  knowing fully that the option so

exercised shall be final and no further change in the above option shall be allowed in

any case,

Date . o ' Y

Station

‘ o ' (Signature)

Name

i : Designation

Division ™

Stale

I3
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IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ GUWAHATI BENCH : GUWAHATI

@

A NOLLISOF 205
Shii L. Appal Swami & Ors
-Versus-
- Union of India & Ors

'+ WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTNO. 11—

1, Shi Jayanta Kumar Bhattacharys, son  of  late  Apl  Kumar
- Bhaﬁacharya,aged about 47 years, presently posted ag Finance & Accounts Officer in
e Diclonteof Accoats Nebalagn ndresiding o Nebarlgnp O, Nearisua
i Arunachal Pradeshdohereby solemaly affrmnand stteas follows

l

'IhatacopyoftheongmalapphcahonbemgNo 1150f2005hasbecnsemd .
uponmewhemthavebeenarmyedastyReepondtho 11, T have red the '

& trveimentsmademtheapphcahonalongwnh Hts" annexures and undersiood the
* contents thereof

4 ! In‘ ll'
t
¢

|
.

’ _"l:: h jL f)
m%ﬁ!
l
(

2. That save and except what is spemﬁca.lly admitled in this Written Statement
and the statements made in the application which are contrary 10 and in

the records shall be deerned 1o have been denied,

consistent with

3. That the apblicgnts filed the instant application seekjng the réh'ef viz:

U D That'the applicants who are on deputation entitled to consideration as b
v ‘Divisional Accountan working under different Division offices of (he
Executive Engineers in the State of Arunacha] Pradesh.

Attested
2

Advocase.

MPAS 3 e o g

MO E Ty
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i) . That before dealing with the. said mlxcf as prayed for, the deponent
. deals with different paragraphs made in the instant application for

conveniences of the case in hand, .

4, 'Ihatwnhregardtothe statements madempamgmpbs“ and 4.3 of the

-insfant application the deponent stales that these are maliers of record and any

statementmadethemmwhxchmconmmmwrdsshallbedeemedtohawbeen

denied.

v

et

/ 28.11.2001. )

I !\A
v ;

\

3

|

That with regard to the statements made in paragraphs 4.4 of the application
the deponent states that the Siate of Arunachal Pradesh through its Prmc1pal Secretary

gFmance ) Govemment of Arunachal Pradesb{has formu'ated 2 scheme (for taking ower\

the Admmxstrahve umtrol of the cadres of éemor DAO/DAO Gmde-I/DAO Grade-11 ]

) and DA of working divisions alleging to PHE/RWD/IFCD/PWD/Power Department .

of Arunachal Pradesh from the control of Accountant General (A&E) Meglmlaya,

- Arunachal Pradesh, efc. Shillong. The said scheme has been sent o (e Accouniant

General (A&E) Meghalaya, Arunachal Pradesh ete Shillong ’f:orta}gng over of the

administrative control of the cadre.of Divisional Accountant from the later vide office

letier dated 30.7.2005. This has been done in consonance/ {o cabinet decm 1y taken on

6. That with regard to the staternent made in paragraph 4.5 of the application the

depoueut states that the question has been dealt with in the scheme which is quoted

. “2.2. The Divisional Accountants ( on deputation) those who have completed

! the emhng terms of deputation vnll be continsd 5 Emergency Divisional
; Accountaniforthetxmebe

ing as workmg arrangement. But for their absorpiion as
regular Dlvmonal Accountant they shall have to qualify themselves in the Divisional

"/ ) | test examination within two years from the date of taking over the cadre from the

P

TTTT——

. e e s
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ndmmmtmuvc control of the Accountant General (A&E) , Meghalaya, Arunachal

Pmdesh etc. Shillong, for which they will be given three chances to qualify in the

Dmsloml test examination. If any body fails to qualify in the Divisional test

: exammahon, shall be reverted %o their parent d parent depamnent as and when quahﬁed hand
become avmlable

I “The said paragraph of the schemc ha put certain conditions and these
 conditions are required to be fulfilled in order to get the permanent absorption in the

cladre of Divisional Accountant working under different divisions of the Government

& Arunschal Pradesh

Copies of the communication dated 30.7.2005

A and B respectively to this Written Statement.

!'"

That with regard 1o the staterents made in paragraphs 4.6 and 4.7 of the
application ‘the deponent states that the Govemnment of Aummchﬂl Pradesh had
rmtemhed its stand for continuation of Dmsxoml Accounis on deputation till the

and the scheme are annexed hereto as Annercure |

s of taking over adlmmstmuve wntrol fmm Accountant General (A&E)
Meg,helaya, Aruaochal Pradesh ete. Shillong is completed which is evident from

\

——

Annerxure I of the application dated 12.1.2000.
8. That with regard to the statements made g paragraphs 4.5,4.9.4.10,4.11 412
and 4,13 of the application the deponent states that these are matiers of record and any
statement made therein which area contrary to records shall be deemed to have been
R

A That with regard 1o the statements made ip paragraphs 4.14,4.15 and 4.16 of
the application the deponent states that before submission of the scheme for taking

e e e e
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L owena

s
B

oger of it cae, e St of Annschal Pradeh bas consenied for permanent

a@ the depuiahomsts under the administrative GORTOT of the Accountant

- S§9—.

—
General ( ARE ) Meghalaya, Anmachal Pradesh ete. Shillong.

. The depoﬁent further states that'thé Divisional Accountants on deputation be
" allowed to continue till such time e care i taken over by the Slale Government of
- Arunachal Pradesh keeping in view of the experience gathered by the serving

deputationists and if the scheme is implemented and control of deputationists are taken
over by the State of Arunachal Pradesh, the deputationists shall have to qualify
themselves for permanent absorption indicated above.

VERIFICATION

L, Shri Jayanta Kumar Bhattacharya, son of late Anil Kumar Bhattacharya,
aged about 47  years, presently posted as Fumucv & Accounts Officer in the
Directorate of Accounts to the Government of Pradesh, Naharlagun, do heteby verify
that the facts states herein above are frue to my knowledge, information and belief
desived from relevant records. Nothing substantial 1o the issye raised by way of the

" present O.A. has been concealed.

Verify at Guwahati on this day of 26® September, 2005

DEPONENT
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1
e | 5
: i/ The Accountant General (A&E), - !
& © Meghalaya, Arunachial Pradesh, etc, - % ‘ b %{
s ¢ Shilloug. : ' i
t 4
. o H E
Su.h‘:- | Submission of scheme for taling over the administrative conlrol of the i
| ‘ cadres of Sr. DAO/MAO Grade-1DAO, Cr'\dc— I and Dmsxoml '
o . Accountant — thereof. ’ \ ! §
. : ' ! [}
R I am directed to submit herewith the proposed scheme for \alk'mg over the 3
;-adn'xinislratiVe control of cadre of Divisional Accountants comprising Sr. D/‘\Os !/ DAOs
- Grade -1 & 11 and Divisional Accountants by the Government of Arunachal Pmdcsh presently
vcs\cd undcwr your kind control. {
i .
. ! ’ [
{1 am further direcled to slate that the State cabinet had since approved the ! !
‘proposd \6 lake over the cadre and the Departinents of Law & Judncnl Pessonnel & _
Admm\slrahve Refoum of the state have duly vetted the scheme after thorough efammauon i -

. | :
e e view of the progress as slated above, I am directed to request you lo convey :

K your approval facilitating smooth lakmg over of (he cadre of DAs / DAOs / DAQs Gmdc -1 &ll

: ﬁom your kmd control.

R TR P L |
R ' Kmdl)' acknowlcdgc the receipt of the schcmc cncioscd in quadruplicate.

Enclo : A stated above. Yours faithfully i
. . i

1

. i H ’ !
p L ) ( C.M. Mgngmaw ),
L o . v '\/)irector of Accounts & Treasurics,

' o . Govt. of Arunichal P'radesh,
' Naharlagun —%791 110 (A

Meuto, N‘,(). DA/TRY-27/2000 Dated 1 July*2005,
. , | —
Copy to i t
' I, P S 1o Principal Secrclary (Finance ¢~ the Govt, of Arunachal 1’ adesh, ltanagar -
. for information. - L
:; ' ) 21; The Sec-rclary, Law & Judicial to the Govt. of Al’UHI\ClHIl Pradesh for infonmation
| pleasc.
| ; . o
' 3. The Sceretary, Personnel & Administrative Reforms, to 1117 GO\l of f\ umch il

| - Pradesh, ltanagar for information pleas.

N ! | 4 W/

C. M/Mnnpn.\w . -
Dircctol” of /\u.mmh & “Prensuries, I
} Govt. ol /\xup.\ch.\l Pradesh,

S ({\L/ _ Naharlagun 3791110 (A
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inistrative Control of (he Cadrés of

d_ DA _of Working Divisions belonging {0~

artment of Arunachal Pradesh from (he contiol of

eghalaya, Arunachal Pradesh, cte. Shillong! . a
{

v The ‘Schcmc_ for taking over of the Adm
.- St. DAO/DAQ Grade-/DAQ Grade-l1 an
) "x"llE/llWl)/lI"Cl)/l’\\'l‘)/l’()\vcr Dep

ke Accountant Generul ( A&EY), M

oot ere created by the State Governnient in the
orks Department / Public jlealth Ehginccrin

B . " N g
Dcpnflmcm flerigation & Flood Control & Power Departinent, but the administrative control

i.e. appointment, transfer posting & disciplinary conirol, ct i
7 ) ) s ele. vested with the Accountant
GclmcrnI.(A&E), Meghalaya, Arunachal Pradesh efe. Shillong. The Divisional /\Aécohnmms

. comes under the immediate control of the Executive Engineer of the Divisions. ‘Lhey assist

the Execuliv;e Engincers while rendering accounts to the Accountant General (A&E)
Mcgl}qlaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and othier servicé
condition are al present governed by the Central Government ruies in {orce, but (he’y are p;id
frgn} the stale Government's exchequer. The question of taking uver the cadges of the
Divisional Accountants froin the administrative control of the Accountant General ( A&L),
Meghalaya, Arunachal Pradesh cic. Shillong had been under aclive consideration of the state
Goverument for quite somelimes past in order (o have proper control over expenditure and
. olh;r accounts matlers of the works Divisions, since it has become esscntial for the slate
G'O\'/e‘nuncm lo have better control on the heavy expenditure incurred in various engincering
divisions of the state. Now, the Government of Arunachal Pradesh has decided in lpursuancc
. of cabinet decision of the Stale for taking over of the administrative control of the cadres of

St. DAO/DAQ/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh,
eic;, Shitlong.. - : ! :

‘ “The posts of Divisional Accountants w
Public Works  Department / Rural

!

To take over (he cadre of Sr. Divisional Accounts Officers/Divisional’ Accounts
Officers/Divisional Accountants from the administrative control of the Accountapt General

, (A&E), Meghalaya, Arunachal Pradesh, clc., Shillong, shall be subject to the following terms
- and conditions, . ' ;

-1 ' Absorption of DA/DAQ and St DAO ( Repular ) borneon the cnsdrc of
' the A.G _to State Cadre. |
1.1 * S8r. Divisional Accounts Officers / Divisional Accounts Officers / Di?lv'xsiom\i

Accountants ( Regular ) borne on the cadre of the Accountant General who
are presently  working in the State of Arunachal Pradesh may opt {,0 scrve in
the Stale cadre on status quo. The willing Sr. Divisional | Accounts
Officers/Divisional Accounts Officers /Divisional Accountants (Regular )
. working in the Stale may submit their ontions lo the Secretowy (o the
Goverrunent of Arunachal Pradesh; Departinent of
Finance, Arunachal Pradesh, Itanagar iough the
concerned Exccutive Engincers within 2 (Two ) months (rom 113c date of
issuc of the *Notification’ under intimation to their parent dcparlmcn‘t.
1.2 " The Sr. Divisional Accounts Officers / Divisional Accountd Officers
‘ {Divisional Accountants ( Regular ) who do not opt for stale service
condition, but willing 1o continue In the post shall be allowed to scrve on
“standard terms and conditions of deputation duly approved by| the stute
Government for period up to 3 ( Three ) years which may be cxtended up to 2
(Two) ycars in the interest of Public Scrvice. They shall be reveried 1o th.c:r
parent” Department immediately on expiry of their respective deputation
period.

13 . The Sr. Divisional Accounts Officers/Divisional Accounts Ol"ﬁcc.rs /|Di\'|$lon:|!
Accountants ( Regutar ) wao opt o serve in Arunachal Pradesh shall contse
to be governed by the Central Rules for peasion and other retirement benelits
as applicable fiom time 1o time. }

The inter-se- seniorily of the Sr. Divisional Accounts Officers / Divysional

Accounts Officers/Divisional accountants ( Regular ) w‘ho opt for l!\e _Slalc

Service shall be fixed in the state cadre basing on their inter-se- senlofily as

! Sr. Divisional Accounts Officers / Divisional Accounis Oflicers Grinde-1 .

E Divieinnal Accounts Officer Grade-11/Divisional Accountants on the date of

!

vy over of the eade,

1.4
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Divisional  Accounts Officers/Divisional  Accounis Officers Giades ~

YDivisional Act e
dD\v.l.mn_\i ./\u.u\lu\ls Giade-1/Divisional  Accountants (Repular) ate now
rawing the following scale of pay as per central pay pattein. 4

Rs5.5000-150-8000/-
P.s.5500-175-9000/-
Ls.6500-200-10,500/-
Rs. 7500-250-12000/-

'TM\A) Divisional Accountant |

) { ,\;}B} Divisiunal Accounts Officer (Grade-i1)
- C) Divisional Accounts Officer (Grade-1)

- D) Divisional Accounts Officer (Sr. Grade)

The cadre of Sr. Divisional Accounts Officers/ Divisional Accounts Officers
Grade-1 & l}l Divisional Accounts who are working in Arunachal Pradesh on
regular basis shall be allowed to continue for drawal of their pay :mld
:g?v\l:anccs in the existing scales of pay even afler taking over by the state”

from the Sr. DAQ/DAQO Grade-

shall obtain the option in triplicate in the prescribed form as annered herewith

1 DAO Grade-1I/DA borne on his gadic and

|
l? Ihe Accountant Gengral (A&E), Meghalaya, Arunachal Pradesh, ete., Shillony
, ete., § .°
|
‘ serving in the state of Arunachal Pradesh on the date of tuking over the cadic
| by 1\;1(: state Governunent through the Exccutive Engincer of the Divisions and
| furnish onc copy of cach option cxegciscd by th Sr. Divisionall Accounts
1 el e ) oy e ".
E Ofﬁcersll)tyn;:pna\ Accounts Officers Grade-1 Divisional Accounts officers
; Grade-11/Divisional Accountants 10 the Secretary to Governmeit of Arunachal
Pradesh. Depurtment of Finance, on receipt of the options. '

Divisional Accountants an Deputation

2.1 /Dlvxsxonnl Accountants who are working in the works divisions N Arunachal

Pradesh on deputation shall be allowed to continue serving in the post of
on till they complete their normal terms ol
heir NOTREE.=

e

Divisional Accountant on deputati

deputation, —
2.2 ‘The Divisional Accountants ( on deputation ) those who have completed e
existing term of deputation will be continued as Emergency Divisional ;

Accountant for the time being a5 working arrangement. But for their absorption L

as regular Divisional Accountant they shall have 10 qualify themsclves in the
¢ Divisional test cxaimination within (wo years {rom the date of tuking over the
cadre from the administrative control of the Accountant Gcrgcm,\ (A&E), ‘

g, for which they will be given _ ;

Mcghalaya, Arunachal Pradesh, etc., Shillon \
‘ three chances 10 qualify in the Divisional test examination. if uh‘y’!body faits w0
qualify in the Divisional test examination, shall be reverted 19 their paset

|

\

% department a8 and when qualified hand become available.
i

i

kR Adm'm'xslx‘:\livc Cuntrol

The administrative control of Sr. Divisional Accounts Of.ﬁum.s:’l.)iv_"..siuuu\
ants shall be vesied with the ™ Finuncd

Accounts Ofﬁccrleivisiona\ Account !
of Arunachal Pradesl, Jtanagar. and will b

Department, Governmen! '

excrcised by the Secretary, to (he Government of Arunachal Pradesit
Department of Finance.

4, Recruitment

vernment through Arunachal Pradesh Pu vt ‘.,'-)x".'.nu:’.‘.'-IU\\
Y. M ISIoNS.

of Divisionnl Accountant

The state g0
shall fill up ail te vacancics

5. plethod of Recruipments

54 ublic Serviee Commission shall make cecrutiment v

' 3 \ 0 . . LI
the Cadre of Divisional Accountant by sclection of ment adjudped iom 1

following suurees nough writen and competive and qualifying test calies
. | L s . e et 1)
e Iniual Recrnitment LExamination {ot Divisiona Accountant { ANNCR i)

| The Arunachal Pradesh P
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|

Agpe Limit for  Direct Recruitment™:

-

Candidate should not be less than I8 years and more than 28 yearL of a{;c“

provided that the initial age limit may be relaxed up to 33 (thirty thriet:) years

incase of APST candidates in accordance with the order of lhe stale

government from time to time. In case of existing / working lﬁivisional

Accountants, upper age limit is relaxable upto 52 years. ' |
. |

|

|

Minimum Educational qualifications for direct recruit shall be a éJni_versi\y

Degree / graduate with any one of the subjects namely Mathematics, iSlqlistics,
Commerce, Economics, from arecognized University. o

Education Qualification:

Note:- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall

not be applicable in case of eligible deparimental candidate(s). |
. i

Appointing Authority:- "

. , |

The Secretary to the Government of Arunachal Pradesh DcpaﬂTcm of

Finance shall be the appointing authority subject to the approvai of the

Government. ‘

Probation and Training:- :

Candidates recruited through dhe Initial Recruitment Examination iwill bc on
probation for a period of 2/( Twao) years before their absorption in the cadre of
Divisicnal Accountant. During this period he/she shal be given (g ining for a
period of 6 six ) months in the Administrative Training Institute and thereafter
intensive practical training in all aspects of public works accounts fior a further
period of 6 ( Six } months. T :

After (his training , the-candidales are required to pass the Divisional test,
which will be conducted by Dircctor of Accounts and Trcasuries. Till such
time as the trainees, they are posted as Divisional Accountant oft probation.
After passing the Divisional Test Examination supernumcerary polsts equal to
the number of such trainees will be decmed to be created for their absorption
on completion of probation period. |

Transfer & Posting:- | _ '

Divisional Accountants / Divisional Accounts Officers arg to- scrve
anywhere  within Arunachal. Pradesh and are liable for ‘traisfer 1o the
establishments of Chicf Engincers [Tirector of Accounts & Treasuiics whercon

such posts exists.’ : ‘

Transfer of recovd:-

1

The Accountant General ( A&E), Meghalaya, Arunachal Pradeshic\cz Shiltong
shall take necessary action to sransfer the refevant records 10 the :Sccretary to

the Government of Arunachal Pradesh Department of Finance wil}xin 3 (Three)

months from the date of issue of the notification.

' H
'

Sd/- :
( Tabow Bam hi

Principal Secretary (Vinance)
Govt. of Atunachal Pradesh

ltanagac. |

-~



e July 2005,

Advocass.
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‘“,I‘Q".lﬁr.,". r»{‘f"a"'vl:é}';':." Lo , o f
o B L
CANs
i
(Typed) Annzxure- 17 f
LAl § :
S GOVERNMENT OF ARUNACHAL PRADESH - '
OFFICE OF Tyyp DPIRECTORATE OF ACCOUNTS & EASU'R;IES !
‘ NAFL LAGUN- 791110 @»
" No, DA/rR;Y-v/zooa Dated _ July 2005
o
The Aecg wilend Generyl (A&E)
Meghalaya, Arunacha| Pradesh st
‘Shillong.
Sub; -iSubmi:ssiOn of scheme for taking over the adiministratiye onteol of (fe :
Cadvag  of Sr. DAO/DAO Grade-I DAO, Grade. and T}ivisional
| §A¢,:cuu;.1£m1t~- thereof, |
' Tam diracted to submit herewith the MTopteesd seheme for taking over the .
adnﬁnizi;'traﬁvé contro] of cadre of Divisiona; Accountants Comprising §r X
DAOS/';DAO::‘ Grade [ & |1 and Divisiong] Accountant, by the GSUvernment of ?*”
Arunacha) Pradesh presently vegtag under vour king contro) i
. . . . &
I!am tutther diracteq to stata that ¢ha State cabinat had since approvead the g;
’ ‘ -
proposa;l to tuke gyer the cadre ang the Departmen iy of Layy, Judivial & L
Admim‘s{traiive Reformg of the State hav(“dul'\;‘ vetted the scheme after thoragap i ;
i s
eXaminaon, E
| . it
I view lof e Progress as siated above, T 4, direcled 1, téyuest yeuy (o ?%
Lonvey §§'0ur 4pproval facﬂitating 5mOoth taking over of the cadre of DAs/ 5
L DAQs/ DAQs Crade- I & 1 from vour ying control, | J
i Iﬂfld}.}’ acéknéwiedge the fecelplof the schepme enclosed In qQuadruplicate, |
o | | | 1
Eado:- As stated abova Youres l'athIull;-' ~ ]2
S | : - &
| 54y
l | (CM Mongmm-v_) 1
| ‘ TeCtor of Accoung & Treasuries, ' ;
‘ Covt of achud Prudesh, '
| Nahariagun- 79177 (A.D) &ﬁw
Memo. Noi Dy PTRY-27 /2000 Dated




: 'Tho Secretary, Law &
' mtormatwn please.

: Ihe secrelacy, Personnel & Adnunisty

B | r
[
)

i
]

PS 1o Principal Secrelary (Flnamce) lo Lhe Govt of Anmadlal
}!’mdésh Itanagar fGt informauon

= Judicial to the Covt. of Arunachal Pradesh for

fative Keforms, to the Govt, of

Axuiwglud Pmdesh, ILanagdr for Ln[orumtion please.

'

Sd/- Megible

o : {C.M. Mongmaw)

D Director of Accounts & Treasurics,
§ _ Govt. of Arunachal Pradesh,
L . a ’ Nalarlagua- 791110 (A. P)
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-i o NAHARLAGUN,. VI
NO. DA/TRY/15/99/ piar | Dated Naharlagan, the 15% 3u1,72005.
To, '
; The Acconn.t.')nt General (A&E),
i Mcghuiuyn,/\runnchal I’rndcsh,c!c.,
* ] Shillong.
Sub ; E Divisional Accountants on deputation — regarding.
RcE ;i iV our letter No. DA/Call/1-8/Count CasrcD()Oﬂ-ﬂl/\fl?, d:)(cd'2'1._’n.20,05 5
Sir, ' ‘ ‘
[ am directed 1o

. Fequest you (o refer the D.O: No.’ DA/Cell/1-8/Coun
Cas:s/ 2\000-01'/1 909, datcd 28.3.03 from S|

iri E.R, Solomon, Accountant General (A&L) ;
to &hri Otem Dal, Financs Commissioner 1o the Gowt, of Arunachal Pradesh, :
2. The Acco,t.nmvm General (A&E) h
t

_ ad In his above D.O. letter mentioned
of Divisioral Bench of Iion*

Berch, Naharldgun dated 10.2.2005 fe
1o their

ivisional Accountants
: parent departments in the Gowt, '
o "and huc%,'urgcdl this 'dcp}irtmi:
Accountants whose cases are pending in the Coupy CAT 10 withdraw
"This dcﬁnrtxncx‘kt had purg

ued the martiar with representatives from
t \
19 ang. liz Divisional Accountants byt nothing spucific result Is forth.ce

3. ¢ ‘This directorate g

xy

q

their court case.
both the group of
omhlg.
0 acknowledges reeeipt of S, Deputy Accountant
(jcncml;(/\dmn.) lemer 1o, DA/Cell/1-0/Coun Ca3e5/2000 017147 dated 24.5 2005
. Stating that in the lighy ur_ogdcg passed by Hon’bfe_ Gauhatj High Coun, lanapar
* Permanent Bench, Nahzrlagun, re i f 12 nos. Divislona}
o AC-:ountFnts to their pareat departmen; are being issued, :
4. g
respect of 12 ;
offlce inltho e . .
5l i8 to bring to your Kind notice that the 12 nos. of Divislonal Accountans

whose rdpatriatigou orders were issued by your 800d office had made fresh appent 1o the
! ed 10.2.2005 Issued by

—

Hc:n'blciCAﬁ"Efor i6su'ng a stay order agalnst the order day
“* Hon'ble Hig_h ‘Cpun. Itariagar Permanent Bench, Nah;ulagun.

! T
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0. Under ¢

NS circumgg
Meghalaya,

Atinachal Pradesh,
rcpulri[iuion of the deputationists,
of the ¢

to youl‘r

ince the offjee ol the Accoun
etey Shillong is requesied |
The scheme for {

anl Generg) (A&RL),
O recansider g decision oy
aking over (e admTnisey
¢ Government of Arun
ght for perusal & nece

alive contro|

'8 submitted
Ssary upproyval please,

achal Prades, Ie beis

Yourg f'ailhquy

(C.M. Mo
Dircctor ol Accounts & Treasusies,
Govt. of Arunachal Pradesh,

Naharlagun.
DMemn, MO, DAITRY/15/99/ Payy Dated Nahartugun, ¢

Nfmaw )

ic " July209s,
Copy (o :

I The Chicf Engincer, p

DHp Department of

WD (1v7, wyr Y/ PUED CD 7/ nwyy Power &
convey the matter (o al

Arunachal radesh for information wi request 1o
I'the Executive Engineer concerned,

\

2. Office copy.

N

. , ' (C ngmaw )

Diicoto vl Accounts & Treasuries,

Govi. of Arunachay Pradeshy,
Naharlaguy,

EEE Aot
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Repglstered 1as

‘l.

OFIICE O L1 ACCOUNTANT GINITIA L MA“}AH“]IH:HJXP“
SUHILLONG :; 793001, -

~

« NoODA ‘(_;'ull/ 1-172000-2001/ 1509 l):ll;‘!\l:- 25,1 1.2006

o To
oo shri C.MLMongiaw,
g Director of Accounts and Trcasurics,
Guvenmment of Aranachial Piade: sh,
Maharlapun = 794 110,
Arunachal Pradesh,
‘Mll) = sehomd Lor taumfor of cadie ol DA AO Ton the Adarinististve conhul
FAGUALL) Meghalaya, cle, olu!l(my to the Giavt, of /\Hlll ichal Pradesh,
. f
HH ' .
hinviting a reference to this olfice lulu o, DA Cell1-81C ounl ease/Vol 311045 |
. |
(I Hed 73 ¢.2005 v the subjeet cited above, 1am to stale that the diaft scheme Lamed by ’
| lllc C&AG!'s olhu. regatding proposed transler of DAs cadie has been teccived by ,
llus ollice. A Copy of the draft seheme is lorwarded herewith for acceptanee of the tenms f
nmi conditions cinbodiced in the scheme by Avunachal Pradenh Government.
Lmnmwls/sug sestion il any, of the govermment  may be conmunicated o this i
UIIM for onw.ml transmission o the Ofo the GEACH of Tudia [or consider: aon/approval, i
Also  (he .u,lmn taken by the State Governmenl on this office  lelier Fo, 1A Celir- '
1/2000-2001/1390 dated 31.10.2005 ( Copy enclosed) iy also please be conmnunicied
al an carly date,
\
" Ellcl():- Ay stated nbovo, ‘
SRR ¥ | AR ) e
Pl oo o L Yours Laithilly,
:’1='(s o + . o . 0
S - _ (A Dns)
' ‘ ) Py.Accauntant General (Adnm)
. \ N . :
| phosted
\ : -
{ , |
L pdvocd®® :
) |
, !
| ?
: } ;
Emm&m
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Jlu i(}m\'umuur( of /\nm.ulul Ilul«'h h.v. dunlul l(n tile over (e exi Im"
p-\.l

CadIC: 0! J)l\'l' mn.ll%/\( wunl.mlt. ! Divistonad Ac munl-. Oflicers Gom the adoiniste e
4 aAI

{( unlmlin! lhc“/\umu:{.un Cientral (A&di)., l\h;lmlnn shitlongy to it administsive

3 :
e ?’ uu%ﬂ}(m ie” iulluwm[' \um- angd wml’ujmn' ﬂ;w*(; ‘q‘“ "
ol 3 e ochE gy T m 4 vy -
iy 'xl ]'L ]A(Imiulsn m\'c( nn(ml ST %

. '“‘ T,\WH..{QW« The 1dnmuslx.m\'(. contrdl’ c;j&{lu: ‘Lvn:':..lunfxl Accountints / Divisional

' IAocounl siolficers, who arc presently governed under the Cential Civil Service Rules .

.mnd,‘uc wuxl\m[, under the administeative ccontiol of Accountant Generad (AL
jl\dq,l'mlayd Slnllom> shall-on their tansfer lolscrvm_s of Govt..of Arunachal. Pradesh,

s }‘vcst wuhllhc Dm.clor'of Accoums and 'ln..xsuuc.s Govl. of -Arunachal Pradesh mx(lu
p‘q?;nlmn.nl of Finanee™ who "would  excreis i all the administrative powers  like
.)LL‘HH(IHLIH /pxmno(xon Heave Hransfors & pog lmg' [ disciplinary nntiers ele,

':’ 2. SGis and compusition of e eadre un trangfer: ,

() The existing Divisional Accountants 7 Divicional Accounts Oflicers vader e

.ndnnnnh;\lwu conlrol of Acu‘uunlanl Gieneral (ALY Mephulayn, Shillong have (e
following cadre (,ompo".mon P

Sl .Numc ol the Post/ (Jl’-ldb “Scale of l’.\y (l( ) “1ITZCﬁi’.',T.Z"'EIHﬂT,“..i}GF
No. , : , ) Ol endie sl ppte
-1 Divisional Accountants "b()U 1/5- QUU() : 35%
(ordinary Gradg) i e .
2. Divisional Accounts | 6500- 200 10500 25%
| Officers (Grade-1y) | - L
3. | Divisional Accoupts: 7450-225-1 1500 25%
: ()I'I'lcu'((“r:ulcrlw) i Lk T L
el g -Sr=Divisional- —/\(umnlr,} -'/_ﬁ'()()-ilﬁ()-!ZU(}()--- T [T ,’.':..
___________ (Hh(,t,h A ’ o - ' e
(\) A lakmb over (o llu, seevice of Govt, of Avimachal 17 adesh, e oxis sling,

regular Divisional Accountants / Divisional  Accounts Officers would  continue 1o
S LONG Lxlu(c.x separate.cadeeavith.the.cxisting cidie stuctimeand degipnitione,

3. Optioy for transfer (o service of Goel, of Arannehal 1 radesh
v ()= Aller pubilicationol- hezorderTor the proposed Lansfer ol cadie in the ol ficinl
" Gazette of ¢ State Governinent, Au,mml wil Generad (A&L) Mepghalaya, Shitllong, shail
call upon all the regular Divisional Accountants £ Divisional A ceotnts Olficers ol the .
combined cadre, who find place, on the date of Gazelte b lotification, in the Gradation ljs:
. maintained by his office to excreise (heir uplmn in the prescribed profornn appended
H hucwnlhﬂlnoul,h the respective; exciutive, cngineers, witiin n period of two month for
_1;}0111(, fover joithe service.of the Slalc Govt. of /\nm‘\drm] P mdu.h or fur their centinuance
m}ithcuuulmlnGovumnuxL ‘Scrvice under? (lu,‘zulmuush.xhvp control of A.G. (A&
Ml:v[,hdl«\)"lillhb opllun su:c\;uusul slmll;l)c final mml.m no case whadsoever it shid) be
‘ullcwd‘*lhooc who- do ﬂol u;uu.su sudx.uptwn wulun,\(lu, .',lm,l[u.(l period fur wlmlwu
150)19 slml]\bc decined lu:lmvc, ade ‘opliol’. 10 1un.|m indhe Cential Govt. Service

Fe 'un(luf’lhd"/\dmmv Lmuv«, control -of- /\‘Cn( &)t I\/Iqh.alay.t Thepension wnd other
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| s O tHEAdcotinlungdiciicin] (A&L) Nephidaya, fbillong

Moyees of Stale Governmient who are andeputidion to the pose: of | divisionul
Yo

S Accountafify ADivigional Accounts Officers shall not be allowed 1o exCreine iy aption (o

/rgyuw:l' to the siafe G, Such cinployees, i icguined b e st GOV, iy De alloweed
A

O serve on the stdeid reims and conditions of depatation dirty sppuaved By the Stage “g
4 . .

gnc Cip ('v)(:c.‘ Ny

Govt,
A4 Repulation of Conditions of service
Subscgient o tanster (o (he St Goviythe conditionemol sevice of the
existing Divisional Accountants / Divisiond Accounts Olticers shall be repulated oy
Inlows: ' .
- (1) Scales of Pay- Lxisting Divisional Accountants

! Divisional Accounts Oflicers shall
. - o~
conlinue to be placed in their exusting pay seales. However, in the event of any revision of

pay scales of.existing Divisional Accountints / Divisional Accouuts Officers by the Govy
of India with effect from u .dale pior 10 the date of tkingover the cadie coubrol, the
caisting incambents shall be enlitled to such revised seales of pay from the said diste. Any
subscquent revision of puy scalé Ly the State Govl, shall be applicable o them,

(1) Ape ui";Supcr:mnn:lIi(m- Since the npe of SHpernnuation in,respect of cxisting,
Divisional Accountanty / Divisional Accounts Olficers working under the adiinisinngve
control of }\.G. (A&L) Mceghalaya is 6O yeirs wns applicable to the
employcees, they shall be, as a specia) dispensation, allow
without any ‘dis

Central Gove,

ed i penernl extension ol service
crimination “for ‘two yeats over the cxisting ape ol supcrannuation of 58
years appliciable (o (e cmployces of state Govt, of Avanachal Pradesh, subject o the
cundition it the relitement wpe, of the Divisional Aceonnntan i [ Divisionnl Aceounty
Olficers rinslened w the State Service will be us 15 ordered by the Centy
Hime (o time for their cployces,

() Senjority under State Goy( .- The inter-se seniority of Divisional Accotntaty /
~ Divisional Accounts Officers taken over to the cadee of State Gowt, shall continue 1o e
the simie as eXisting on the date of Laking over the cadre bythe State Govt,
(V) Reeruithnent- e recruitment o the post of Divisional Accomtant o
—— hc_c.mlw;b,y_.;mc;s.l;\lc;.G_oxt:;\awlnh.l_b.c_'ns_; e policy.

v Pradesh, o .

A Govi, ftom

ter tiking: over
decided by thegavt ol Armmdclg -

(V) «l"x'mnu(inus-~-~/\l'lmj taking over, the-cadre, the State
rules under the Arunachal - Pradesh Sepvice Rules (o pnovide adequate promotional
.q\{g:g;ilg(;sm[gg'-f_lll.xp.;c:z\_g'lix_‘.(‘;.:\.\f.l)_i'(‘:‘l}..'s;l.z‘;_x.]'l_,;.l_lg_kk'cvcr, ot be ess advantageous han what iz
available under tbe administrative control of NG (A& Meghalaya. ‘Till such wules e
Aramed, the promotions shall be regulated by the extunt ufes ! instiactions applicable
-1.-.‘.—‘...prior.Lo.llwdzuc.of.lukjng over.the.cadre. e e C e : :
i (V) Training /*DepayGnenin] Examination - State oy, shall, with o view (g Jrovide
‘ adequate qualified nnpower o the tuken .over cudte of Djvigional Aceountanls /¢
Divisional Accounts Officers, cyobve systens of theorelical / praclicul training in Publiz
'+ Works Accounling system ind fupctionivg of Public Works Divisions wnd a suitable
.. departinental exantivalion compurgble to (e existing training aud examination to cnsure
v‘._'_lf"thal' Abe existing quality and regularity of rendition of accounts 1o the A.G.(A&L)
St Meghalaya is maintained, : e '
R (VL) “Lransfers and Dbostings- The }1‘:&1;::‘&'{:]' aud postings. of Divisional Accountants /
by the. State Government, No ciployee ftom
- charpe of any division unless he / she Ly
- completed (e special raining required in Public Works Aceounting system as well s (he
‘.'.g;‘ﬁéx';cliuning of the Pillic Woiks Divisions and i subsequently  qualitied in ag
- appropriate depatmental cxamition o be intraduced by the Stte Govt,
..;f']’?iiﬂ&?}lTE].G"TI-JEE'EU"iiﬁ}r‘clﬁ"ﬁ:':é‘f'l(VI)'.'“Niii'\\:iili?:i:ixi(liilz_z this” provigion, ihe Diveetor o
i aceounts sl Treasucies, Avonachal Prad 75l m;:l-.“j'ii'n—;ﬁi_bi'{iﬁ:zilhc powers o appoint any
:i'b:'lil]il(}:\"cc ol the Suue Gavt, s Divtsional I\(le(lllll(il‘lll_ / Divisional Aceounts Officers on a
B {GE&JTMJTul-lmi‘b.m%'mx us;)cullui penod, Gl the post is filled by reputbar
qualified persoime, '

O & . . ,

Cove shall Tonulage suilable

e Divisional Accounts' Officers shall bednade

" thesstate Govl. shal) be posted o (e régul
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7’*; mll) l)mlphn iy /\n(llmxl\' subzequent o ihe anster of the cndie o Hhe sioie o

7 “u_ Pirector: of “Acconnts and Treismtics, Arunachat addesh Ciavt, shiall e il
. disciplinary wwthority in respect ol Divisionat Accauntant: / Ivvicionel Aceonnt.,
Offieers, _
) {(IN) l\'(‘]nn‘(i;n,' and Heviewing Officers e I coutive Panpncers ol the G,
Pe divisions :;lmll continne o he the lL])Ul(llll' ollicer for the purpase ol vty ofF Ay
W Confidential Reports in respect o Divisionl Accountants 7 Divisiona] Aveaunts Ollices.,
y working undey them, The If ACAQ of the concerned department shall be the Fevie wing:
< CHheer and Divector of Accounts and Jie: asmies, Arunachal Pradest shall hlmmm as thic
aeeepting authiority,
5. Transitional Provisions- Tl sueh tine e Stne Govt, Bvmes appropiinie tules
colicetning, conditions of service ol the takew over cadie, the incumbents shadl be
governed.by e rules hitherto iy foree.
(L) Fower o nl = Whee the Govt, of Attitiag I| |l Pradesh is of the opitdon fh
; L5 nede essary or ex pul}x.nl o do s, it shall, alter consultation \\'nln the
; ’_g Cumphulluu& Auditor 1‘(_)(,!)(.11!1 uI Jmh by an order for reasons v bie
AL i mundud.m \vnllm_,ﬂxcl‘mf.my of: lhuluuvl;mn\ ol these terms aud u)mhimn,
wit resy ecl 1o any class o catepory of Dersons.
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Flle in Court

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL;
- GUWAHATI BENCH, GUWAHATI

IN THE MATTER OF &
IN 0.A NO. 134/2007 —3
e e e SHRI TAKONG TABOH & OTHERS-
o b s W APPLICANTS
Cential ewli ot aavg Tobeel
' -Vs-
TR R |
| %/“ . _ THE UNION OF INDIA & OTHERS -
| aEierd sl RESPONDENTS
Guw. bl Buneh
- AND
IN THE MATTER OF :

WRITTEN STATEMENT SUBMITTED BY THE
RESPONDENTS NUMBERS 1 AND 2.

WRITTEN STATEMENTS
The humble Respondents submit their written statement as follows :-

That with regard to statements made in paragraphs 1 to 3 of the Original
Application, the Respondents humbly submit that they have no comments to
offer. | . .

That with regard to statements made in paragraph 4.1. of the Original
Application, the Respondents humbly submit that the Applicants are
employees of the Government of Arunachal Pradesh who were appointed on
deputation basis for a specified period only. '

That with regard to statements made ir; pardgraph 42 of the Original
Application, the Respondents humbly submit that the Applicants are regular
employees of the Government of Arunachal Pradesh. Since there were

vacancies in the cadre of Divisional Accountants administered by Respondent

No. 2 and since direct recruitment (as provided in the Recruitment Rules 1988

Cm@m@

1S LY.

Sl

oF

Yo



for Divisional Accountants) through the Staff Selection Commission to fillup

vacancies would take time, Respondent No. 2 from time to time called for

applications from the experienced staff of Public Works, PHE, RWD, 1&FC,

Electricity Department serving under the State Governments of Tripura,

Arunachal Pradesh and Manipur who were willing to serve as Divisional

Accountants on deputation-basis in the States of Tripura, Arunachal Pradesh and

Manipur. Accordingly, the Applicants have been selected and posted as

Divisional Accountant on deputation basis under the administrative cc;ntrol of

RespondentNo.2. The letter of Respondent No.2 , while appointing the Applicants

as Divisional Accountant on deputaQt\ion categorically stated that the period of

deputation was initially for one yc:arY ;md that the Applicants were liable to work
as a Divisional Accountant on deputation basis in any of the three States of

Tripura, Arunachal Pradesh and Manipur. The said letter also stated that the

périod of deputation could be extended upto a maximum period upto three years

and in no case it will be extended beyond three yeérs. However, the Applicants
are still continuing in their deputation posts.

Recruitment Rules 1988 - Appendix 1

Appointment letter dated 24.7.98 - Appendix 1]

4. That with regard to statements made in paragraph 4.3 of the Original
Application, the ﬁespondents humbly submit that they have no comments
to offer. _

5. That with regard to statements made in paragraph 4.4 of the Original
| Application, the Respondents humbly submit that the facts has already
been stated in the above paragraphs
6. That with regard to statements made in paragraph 4.5 of the Original
Application, the Respondents humbly submit that Appiicants are working
as Divisional Accountants on deputation basis although the maximum
periods of deputation ( maximum three years) has already expired.

, 7. That with regard to statements made in paragraphs 4.6, 4,7 a;1d 4.8 of the

Original Appliqation, the gRespondent No.2 humbly subrrﬁts that in




{
January 2000 the Government of Arunachal Pradesh submitted a proposal
" to transfer the cadre of Divisional Accountants to the control of the
Director of Accounts & Treasuries, Govt. of Arunachal Pradesh. and
stated that the formal notification in this regard would be communicated
| letter dated

by the State - Govt. in due course vide their

. 12.'1.2,000.(Appenxix ~IIT) However, no such notification was issued by

the' Govt. of Arunachgl Pradesh till date. It may be pointed out here that
State Govt. cannot unilaterally take over the cadre of the Divisional
Accountants which is under the cont\rol of any State Accountant General
without the prior consent and .ap'prox;al of the Comptroller & Auditor
General of India. Only after the State Govt. accepts all the terms and
conditions laid down by the C&AG of India for such transfer and with the
approval of the Comptroller and "Auditor General of India, the

administrative control of the cadre of Divisional Accountant can be taken

over by a State Govt. The Respondent No. 2 humbly submits that' on
completion of the Applicants deputation period, the repatriation order to
their parent department were issued to the Applic‘an"ts. However, the
Applicants, instead of reporting back to their parent department filed a
petition agains:c the repatriation order in Gauhati High Court subsequently
which was transferred to Hon’ble Central Administrative Tribu‘nal,
Guwahati Bench. The Hon’ble ?ribunal vide its order dated 22/6/2001
passed an o\rder that as the State Govt. of Arunachal Pradesh had taken a
decision to absorb the Applicants in the state cadre by order dated
12.1.2000 nothing is left to be decided by the Hon’ble CAT Thereafter,
the Respondent No. 2 filed a writ petition before the Hon’ble Gauhati
High Court challenging— the'impug?ed judgenﬁent of the learned Tribunal
vide WPC (C) No. 3992/2002 .
letter No. DA/TRY/15/99 dated 12.1.2000.- Appendix\—III

That with regard to statements made in paragraphs 4.9 of the Original

Application, the Respondent No.2 humbly submits that in reply to letter

: -
ST,
FNR

4 Certiai - ‘
Culidt el lia, ) . .




9.

- Y-

No. DA /TRY/Part/15/99 dated 12.4.2005 ( Appendix- IV ) received from the
Director of Accounts & Treasuries, Govt. of Arunachal Pradesh, reaffirmed vide
letter No. DA Cell/108/Court case/2000-2001/147 dated 24.5.2005 (Appendix- V

) the decision to repatriate 12 Divisional Accountants on deputation in the light of

the Hon’ble Guwahati Hi\gh court, Itanagar Bench order dated 1.2.2005 and

repatriation orders had been issued to 12 Divisional Accountants However these
12 deputatlonlst had ﬁled petition in .the Hon’ ble Tribunal vide O.A.
No.114/2005, 115/2005 and O.A. No0.238/2005 for :absorption under the
administrative control of the Respondent No.2. The Hon’ble Tribunal- vide his
common judgement dated 21.3.2007 held that * the Govt. of Arunachal Pradesh
have proposed a scheme for taking entire Accounts set up from the Accountant

General ( A&E) Meghalayd, Arunachal Pradesh etc., Shillong and the proposal is

" under active consideration but final approval is awaited. Accordingly we direct

the Applicants to make individual comprehensive representation before the
concerned Respondents forthwith and on receipt of such representations, the said
Respondents shall considen and dispose of the same and take a decision thereon
within a time frame of three months” (Appendix -VI ) However, no such

representation have been received by the Respondent No.2 till date.

No. DA /TRY/Part/15/99 dated 12.4.2005 Appendix-1V ‘ |
DA Cell/1-8/Court case/2000-2001/147 dated 24.5.2005 -Appendix-V
Hon’ble CATs order dated 21.3.2007 — Appendix —VI

[
That with regard to the statement made in Paragraph 4.10 of the

Application, the "Respondent No. 2 humbly submits that the Recruitment Rules
for Divisional Accountants do not provide for such abs:orption and all the
Divisional Accountants on deputation after completion of their deputation
periods are required to be repatriated back without any exceptions. The
Comptroller and Auditor General .of India has also confirmed that the
Recruitment Rules for Divisional Accountants cadre do not provide such

absorption. The Respondent No.2 humbly submits that on receipt of the

¥
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Govemment of India ,Ministry of Personnel, Public Grievances and Pens10n S

Office Memorandum No.AB14017/30/2006-Estt. (RR) dated 29.11 2006 .the

recovery orders of excess drawal of pay and allowance on over

expired long back.

That with regard to the stajtement made in paragraph 4.11 of the Application

the Respondents humbly submit that the Director of Accounts and Treasuries

vide his letter No. DA/Try-27/2000/1060-63 dated 30.7.2005 (Appendix- VII) -

had forwarded a scheme stating the cabinet decision of the State Government
for taking over administrative control of the Cadre of Sr.DAOs/DAOs/DAs
from the Accountant General (A&E) Meghalaya, etc Shillong which was sent
to the Comptroller and Auditor General of India who has prepared a draft
scheme taklng into account of the regular Sr.DAOs/DAOs posted in the

A1unachal Pradesh vide thls office letter ‘No.DA Cell/1-1/2000- 2001/ 1509

dated 25.11.2005 ( Appendlx -VIII). The said scheme was forwarded to the

Govt. of Arunachal Pradesh for approval/comments. In response to this

office letter dated 25.11.2005, the Govt. of Arunahal Pradesh only recently
conveyed the decision to formally take over the cadre of DAS/DAOs/Sr.DAOs
from the admlmstratwe control of this office with modification of some of the
clauses of draft scheme vide letter No. DA /TRY/ 15/99/ 1921 dated 8.9.2007
(Appendlx- IX). The said scheme has been forwarded to the Comptroller &

Auditor General’s office for perusal and comments vide this office letter

No.DA Cell /1-1/2000-2001/ 569  dated 28.9.2007 ( Appendix-X).

DA/Try-27/2000/1060-63 dated 30.7.2005 - Appendix- VIl
No.DA Cell/1-1/2000-2001/1509 dated 25.11.2005- Appendix -ViI
DA/TRY/15/99/1921 dated 8.9.2007 - Appendix- Lx

No.DA Cell /1- 1/2000-2001/ 569  dated 28.9.2007 - Appendix-X. ! /

That with regard to the statement made in paragraph 4.12 of the Application, -
the Respondents humbly submit that the Financial Commissioner, Government
of Arunachal Pradesh was informed vide D.O.letter No. DA Cell/]- 8/Court
Case/2000-2001/1909 dated 28/3/2005 that the questlon of absorptlon of the
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1

Divisional Accountants on deputation was under considération by the office of
the Comptroller and Auditor General of India, . Sub‘sequent to this, the
Comptroller and Auditor General of India had confirmed vide D. O letter No.

425'NGE(APP)/10-2005 dated 6/7/2005 (Appendix —XI) that the questlon of

absorbing the Divisional Accountants in the Divisional Accountants cadre had
been examined, but it was not found possible as the Recruitment Rules of

Divisional Accountants do not provide for such absorption. |
B . . \

D.O. letter No. 425 NGE(APP)/10-2005 dated 6/7/2005 Appendix ~XI
That w1th regard to the statement made in paragraph 4.130f the apphcatlon
the Respondents humbly submit that in compliance of the D.O. P&T circular
dated 29.11.2006 the orders for excess recovery of pay & allowances drawn
on overstay on deputatlon periods was issued to thése Applicants vide this
office’ letter No. DA Cell /2-46/DDA/Vol.111/2007/10-15 dated 5.4. 2007
(Appendix —XII ) as they have. been contlnulng in the deputatlon post on

expiry of deputation terms.

’

Y

: /
letter No. DA Cell /2-46/DDA/Vol.111/2007/10-15 dated 5.4.2007 Appendix =X1

That with regard to the statement made in paragraphs‘4.14 , and 415 of the

- application, the Respondents humbly submit that on compliance of the Hon’ble

Tribunal’s interim order dated 25. 5. 2007 passed in the O.A No. 130/2007
(filed by Tashi Namgey & others). the 1mplementat10n of Govemment of

" India ,Ministry of Personnel, Public Gnevances\ and Pension’s Office
Memorandum No.AB14017/36/2006-Estt.(RR) Qated 29.11.2006 has been .
; kept in ébeyance until further orders and the concerned Chief-Engineers have
been requested to communicate the action taken in this regard irnrhediatelyl ‘

vide  letter No. DA Cell/2-46/DDA/Vol.IIl/ 86-90 dated 29.6.2007

(Appendix-XIII )td all the Chief Engineers, Executive Engineers of the Govt.

of Arunachal Pradesh and the Divisional Accountants on deputation.

~ letter No. DA- Cell/2- 46/DDA/ Vol 11l/ 86-90 dated 28.6. 2007 Appendix-XiII
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14.

15.

16.

~7-

That with regard to the statgment made in paragraph 4.16 of the application,
the Respondents humbly submit that they have no comments to offer.

Grounds for relief(s) with legal provisions

That with regard to the statement made in paragraphs 5.1,5.2,5.3,5.4,5.5,
5.6,5.7 of the application, the Respondents humbly submit that they are not
entitled to get relief as they are continuing in.the Deputation post on expiry of
the deputation terms against the rule.

In view of the;facts and circumstances stated above, the Respondents most
respectfully and humbly pray that the present Application as filed be
dismissed and the interim order dated 25.5.2007 granted in the case be vacated
and order dated 5.4.2007 be allowed to be implemented.

That with regard to the statement made in \paragraph 6,7, 8 and 9 of the
application, the Respondents  humbly submit that they have no comments to
offer ‘

Verification.

I, Jogendra Prasad Rajak, Sr.Deputy Accountant General (Admn) Ofﬁce of
the Accountant General (A&E) , Meghalaya, Arunachal Pradesh and Mlzoram
Shillong do hereby solemnly declare that the statements made above in the
written statement are true to my knowledge, belief and information and I sign

the verificationon.  **November of 2007 at Shillongand 9 Wewe Wit

swfrwv»u& By Ms . | :
T 29—
— _ Deponent. |

Sr. Deputy Accountant General | Admn.)
Meghalaya elc., Shilleng

of
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B Sav‘-ng - Nothing 4n ‘these *‘nlms shall a.fect regervotions, ree
laxztion of sge limitmnd’ other’concessions Tequired to be provided

" Tor the SCheduled Cesteg, the Lcheduled Tribes, TieSe-rviceman zns
other w-pe"iz:l Tategories of persons, in wocardence with the ordersp

iusued by ‘thel{CTantrel Governmens from time to time in this Tegard -
B app.icublqto prscmz umplovad in the Indian audit &nd accountg ‘
Department, |- " UU LT S
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dapendent
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szendl

Age limit {or  Lducational and @ther Whethor age and Perjog of
—direct 'Iecmm'*quaiiﬁ’ca‘ﬂoné‘requi- -educationsl gua- probation,
red for direct recru- lificotions Pre- If any.
itse _ scribed for - -
' direct recruits
will epply in . _

cass 0f Promoe M
tees. '
= B2 . 102

Between 18 and@ "' " Bachelor's Not ‘mpplicable = 2 Years
25 years degree .0of & recognised '
Rote: The _ Univergity.
crucial dete  :Notes The educational
Zfor determin- ‘gualifications is

ing -age 1imit xrelmxable under the or-

shall be as ders .of the Comptroller

advertised. and Auditor General of
Indiz for specified ca-
tegories of staff 4n +he
Indian Audit and .A-ccounts
Department and Stake Public
Works Accounts Cleris.

MBShod of recrultment whether by direct In case of recrultment by

recruitment or by promotion or by Qepu- Ppromotlon/deputation/+rans—

tetionstransfer mnd Percentage 0F -the fer ‘gradee From which PrG-
i wracancies o be £11led by warious :‘mtionfﬁepumtiﬁnfnansﬁgr

 methods. to be made. -
. ' 11 e d2e T T o o
' Divect Recruitment. _ ‘As stated in columm 11 "
3\1. The direct recruits will ‘be selected on the basis of an A
‘_zs;pe__ci-‘:“.i 'ntrance examination conducted by an authority/by the .
4 Tied . Comptroller and .Auditor -General -of- Indise ‘Buring the
: . perdod .of probation, they should qualdfy in <the pres-

i ~cribed Departmental Esxamination.

‘Noter 2. Vacancies—caused by “the incumbent being away on trans-fer

o -~0n -deputation or Jlong 411ness or sudy leave or under other :
. circumstances For @ duration of Olle year .Or more mmay be o
"£11)ed on transfer on deputation £rom — '

i I

- (2)” Accountants (r5.1200~2040) and senior Accountants

B : (R~ 1800-26D0) (belonging o the Accounts and Entitle- .

ment Office dn whose jurisdiction the vancincies

! o heve ardsen) who hove passed the Departmental Exami-

' - TDatlon Zor Accountarts and hove 5 vears regulnr ser—
vice as Accountant/Senlor hccountant including 2 years
eXperience in Wnrks section or

g
L
c

»

- . CONtBeveso Dol
r




Wooks

ATCOUILTE S
Tne pesiod ol daput SARTTa oY Geputation
wther oX-oads Amncdi el ng thic

some othoes
e-umeug Bhuld

olntment L
o e Cantool Gov
2 vezrs.

S e

tion/Depart-
v not excesd

B

pertmentsl Promotion Committee exists, what Circumstances
emposition. : in which Union
Public Bervice
Commission d=
+o be consulted
4n making recrim

. o itment
13. . ‘ b
: ZDepa:tmental.Promotion COmm.*tee _ ‘ Not spplicable
'far conzifmat“ons) consisting of 3= ‘?—~~»--f-~~ ;
_“Sbnior;DEpnty~Accountant General/Deputy ““~; ﬁ.,:

Accountant |General (désling with the .
cadre|of Divisional Accountants).

‘2) any other SenioL Deputy Accountant Genersl or
.Denu*v Accounhan* General or officer of egui- -
valent,‘ank (£rom &n office other than the one
in wnich canfirma;ions a=re considered);

(3) An Accounts Officer.

Rote: |These 'senior officer amongst (i) and {(2) asbove shall be +he

Chalrmane.
P R0.3=12018/13/86-E5-1)

]
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Glse uent on nls selectiion For Ghe post of Divi-
nt:nt (on deput tion) hasis) in the Py scale of
ombinad ¢ dre of Division 1 Accoun-

c
the administr: tive control of ithe office ¢i the

neral (a&L) eghal v etc.,th;llong, shri

quth*4A present wor]11 in

L - — ) ’ €\ &2 (
I e —LL};L»(; " T__( _l._, {0 ) Joo ) :.\_:h.‘_.t '

sty Maaas ‘\x‘_-_. is apyointed to the

bost of Divisional accountant on d:uuldh¢>n,kw9L5 ana \jtyd

In the Officéd of the LxggutiVﬁ EnglnEsr,m mg,;

"/ AT ”TT"?\“/

z. Thijs offer of appobmtment is supject to the accepteanc
n

. - { AL
YO (Lnnea oo ,,(.

2T 11 the terms and conditions stipulated in this ancoi

spatinecr, | f Yy
) -

LN widhin 30 Qrvey, from the d-te of
1

order, failing which +his nffer of

ACoountint oHn daputation, will mutonatically
stand s cancalled anad positicn may be offeced to some other
2ligible and selected candid-te .

4 . . ; T s : ;
4. No rpe~uest for extension of joining time, shall -
ordinerily be encertained.

S, " Befolre Jjeining as Divizional sccountant on depuclstion

Pt
Lﬁi*f\

Y W YV, .-~:\: I ¥t
to submit Wi

is directed

Yoo e

dcceptance to the dffer of appointment (Accep-

I

-hce letter is to be ddresserd o the A8, (A4D) HMeghalava

]

*tC., Shillong) amd in the let: er of acceptance to the offer
ne will 2lso hive to intim-te clearly. that he has accepted s11

tné terms and eonditions stipulated in the apnointment letter.
ihe letter of jcceptance is to be subn

N
cedl to the ?4ecutive /
\ -,
inzer . ( ’ - . e N p ey e e (e {\

= ] N 7 N
COr onwmrds transml **ﬁn to Lhw Accouncsnt Joneral (AdE) itegha-

Lp{+}1 Contd... P 2., ...

"ﬁ

[

Shilllong.
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e e oclon and no WELT NS BU&LL LLZIUe L DaUn: T Sloin For
¢=STe ANt BLSLIMTION F8 LIViZion .l sooount nt, Tl ernod
SLOLEDUTETION 1Y D extenden Ui Soyenrs, if L1 service
i considered tC pe needes. SUL Ll NG CaS6, Wir wEriod of -

depuontion will be extended ber.1a e period 2 wvears.

= ol place of rosting

&@. hie rzoresentaticr f

will be =ntertined, under Ny rcumstances

Go ~ne pav mn“ depucaclion (cuty) alldwances in rewpect

of Lhri &_ML_AJ %»\L_‘ﬁfﬂ Lo
_____/
will be govsrneﬂ Ly the Goverment of India, Ministry of

Finmnce Jdrievances and Pension (anqrcm:ou of Fersonel and

S,u.

lioxiic rzgard witiin ¢ period of i(cone) mouch from che date
I jorning tha assignment (i.e. the aopeEesaid post of deputae-
: | -
o .. PR L WS T N oA
) A

tion). The option once exercised Hy Shri __&}J

oo ) " shall be trested as finsl and cannot be

dltered d/changed later under any circumstance whatsoever.

9. ihe UDearness sllowsncer, CCi, CThildren Educstion
~llowanne, T.n., L.T.C., Leave, Tension, etc will be foverned
Drothe Govt. of Indi |, Fiinistry ¢ € Tinrnce U Ho.F1(6)E-IV(a)

in
dwa.7.12.1962 (incorporated as Anncsure o Govz. of India

12

<)
decision Wo.L in Appendix 31 of Chaoudiniry's Cub.R.Volume IV

f:3ti Zditizcn) 13 us smended =nd modilied from time tc time) .

i —

be Lvorsfered to anv place

Prudesh, | rhipur =ng Iripurs,
S L ol Y B ST Cre:loaos cuntnnts undsr the
WALsLsrmtive comirol of Tho saocoMrwant Jen ral

ST OERLETE @UC., oLil tlonn.

N G
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Priorxconcurrencn of +his oﬁgéiiﬂmu“+ be obtiined
ail g cln LA

L?G DlVlSlonad Cfficer before S8hri _
/ C) f(on ﬂeputatlon) is untrUQ»eJ additithal

chwrges, pp01nted or cransfure'q to » Post,/Station other thjn

th:-

Cor

3,

4. -Lh . E" c v ' . Y .. . B ™ {":‘
- P fraed : ,_é?
l\. ,’\’-\({’\L hﬁ\ ; 3 5} . =qucst i

Para 970f thiS-appointment
’ . X ‘.- ) L ' . l 1
acceptance is submltted by {Shgi gE;;ﬂ?yx'fg RIRE
CAGR LTINS
he is

‘He is also d;rected to suumlL hi,

~J Ov .

cc

Memo MNo.DA Celi/>—49/94 95/1 F‘{G
ALy,

I‘rhe Chief L q ginee

(;51 VLR 5f§7h

.%ﬁfc ive ;n 1:Hj
is gf}ég eﬁy'

T c1teJ in LO%S ustmbllshmunt Officer.

_'L//C Dlx

i

t
.' } S5¢ I’llor ACco
Co

t

I

|

Yy forw*1dpd for infg nataon bn( neces

SR f%
’_ﬁ tan gar

PSR R e dc is also re-uea,w:ﬁ," b
thls oFLice§Lhc COHj QL an Lnl ease orde i

Govt. of A e is reau
rel case :hr

fhg Executiv

ileis Leouesd.cd to’ rolens?'sg}"

d 1nstruc “hid

a te of JOlnip

{ JCﬂfi____*g_‘ 2s mentionikc
lait, T Unless the ofLer {of

t to be allowed to j01q tn his 31v1510n.

|
shri '.1“.__:._;._ O/o ‘E'_he

Lxecutive Lnglnecré}y gﬁfc

e
hﬁ-?’{ L.
acccata ] :
mentioned in Phra £ of hl) :pﬁOln_menb letter nnd.q;rang
to forward the| samg _to this oiﬂloc, ’ :

.4‘L, y;—;ﬁ{;z\.@p .

P.C. File of Shri
E.vu. File. '

5.C. File.
.J,ﬁlo;
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___Beputation.

Grgred pire AT a0
Y,
“Tne Accountant General {Adl),
Arunachal Pradesh Meghalaye, 2., o~
Shillong - 793 001.
Sub Transier of the Cadre.of Divisional Accounty
-Officer / Divisional Accountants ‘1o the'State of
Apunachal Pradesh - regarding.
S
R At-was.under-active :;consideration :df:fr;xei@ov:mmem
-of Arunachal ‘Pradesh for .sometime 1o take .over the Cadre of the
‘Divisional Accomnts Offiners / Divisional Accountants :of the Wotks
Departmeni  Totaiing 9] ( Winery -one ) pests from fhe -existing
combined cadre beine controlied by :von. ‘Now, dne Govemment 0f
Amnachal Pradssh has decidad totakes overthe above said Cadres under
the direc: conro! of the Director .of /Accounts & Treasunes, Govi. of
_Atunachal Pradesiwith immediate sffact
Tersons thoss 'whe ars boms of regular Dasy: I s

cadrz anG opy LG .come over To Anunachs Pradesi stale Cadre, Wik be
‘1aken ‘oVer-on-siamsque subjectio :accepiance of ine state Government.
1i is alsc decided that nencefort: no fresh Divisional Accouniant(s) on
deputation will be -enteriained. Cases .of those who ate presently on
deputation-and serving in this state shall (be examined :at this end for
Aheirfutre.continuation ever fter.compietion-of the existing ‘term of 3

dic dherefore equested-io iaks mecessary @enonat

" your level so -..that‘i_hepmcess:oﬁfnt transfer of the Cadre along with the

‘willing personnel can‘be completed immediately.

Forma) -patificatinn ‘is_under issue :and shall be —— ' i
-communicaied in due.course. o ‘

Yours faithfilly,
l\::: ) . A
T TR0t
(¥ Megu) !
Director of Accounts & Trezsumies . |
o Ty-Oficie-By hecy~TnRancs -, f—
Gov.. of srunuachal Pradesh, i
NAHARLAGUN. ‘

PYSEE EEEIRY PN -
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GOVT. OF ARUNACHAL PRADESHE = (1)

DIRECTORATE OF ACCOUNTS AND TREASHRIES
NAHARLAGUN

I P‘\mw\_&,\?(\ — j}_\f

| I S
DA/TRY /Part/15/59 * Dated Neharlagun the April0s
To
The Accountant General (A&E),
i Arunachal Pradesh Meghalaya etc.,
Shillong. ' o .
: Sub:-- Divisional Accountants on deputation — regarding.

Refi- Your No. DA Cell/1-8/Court Case/2000-01/1909 dated

March’24,05.
e .

While inviting a reference to your letter no. & dated quoted above,
llam directed to reguest you to furnish detail ist of 12 Divisional Accountanis

on deputation in whose cases Divisional Bench of Guwahati High Court has
ordered| for repatriation / reversion back to their parent department. Similar
nﬁmrmauon also be furnished in respect of 19 Divisional Accountants whose

' oases are pending in the Court/ CAT in order to persuade the officials to
withdraw the cases.

Spr. 1T PEES iD: ’::ul ;:wi"” ‘."5"

An early response is solicited.

- "D’iractor" of Aeourts & Trcasuncs
- Govt. of Arunachal Pradesh,

"!'\_'. ' ' ’1, l . ‘v
| y e
" P i 3 N
\"}—\ ) { (7? /’_/ \ ~ ‘*\’[{X
; o SRS N\ e 2
i > g //L \E. LO o N \[\




Copmrapapd bonporms
ey e ot

nri C.M. Mongmaw,
irector of Accounts & Treasuries,
ovt. of Arunachal Pradesh.

%Qom

aharlagun.

Su-bf— Dirvisiona { Accouniaiits on (4’(:’2)7’{0170”'- regar dx?”o

il
S1E

. .

Tal senyisiiprer - SO N P B Te T4 TN _.11_ L
I mviiing & reference to vour letier oA TRV Part/l dats

ApriLZOO:“, on the subject mentionsd 2bove, Iam i inform vou that, in light of the

order dated 1.2.200% passed in 12 cases by the Horn'ble Gaunati High Court,
-Iranagar I ermanent Bench, Naharlagun,  repatriation orders in respect of 12

(Twelve) Divisional A_ccountanm on denutat;ion to their parent department are
\ ) T P <P

o .
bemg 1ssued.

- Further, i respect of another 19 (Nineteen} cases-of a similar

nature regarding Divisional Accountants which are per 1d_ing ir; the Hon'ble High
Cowt/CAT Guwahati, the Standing Counsels have been réquested to take -

necessary | steps fto fransfer these cases fo the Hon’ble’ Eugh. Courtlanagar

= =z =

Permanent Bench, for sp‘:sm disposal .

‘Vj/ (S, A Bathew) '
M - Si.Dv Accouniant General {Admmn;.
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T T OICRLD S TARSEN LAL, ADMINISTRATIVE MEMBER

Lendi Chatung -\/

she b ORTAN Sl

PICHE N

Lot Duecuuve Lugineer, Along Blecuricd Fuu;“uu
Preparusem of Power, Along.

p;
‘oiiliesihas Borah \/
S/ baw Gulap Chiandra BOl‘:ﬂl
Ofo theé Executive Engineer
Tezu Pablic Works Division.

Sancliavan Kumar Daim /
S/0 Law Subodl Kumar Dam

(/o the Executive Engineer

Seppa Electrical Division.

Love Rao ‘ /

8/ ¢ Lwani Rao b

{70 the Bxeculive bugieer

Hiyvdre Power Development Department
.

. -
E /
.‘_:/i.: il o S2N

rvigaton & Flood Conmol Deparmient

Daponjo Division, Uppet~ Sul J.:U.lSL‘l

bﬁ@mq,wwmw

. eae

Dilip Kumar Dey L /
0/ o the Executive. Engineer
FPublic Works Department, Boleng
Lasy Siany Distict.

Tashs Nauigey : /
(/¢ ule Excouuve Engineer :
VDL Division Sepa

Fast Neuneng Diswict, Seppé.

s ~.'I.-, -

Laus: Bl LSzl Harmak )
S/ Lawe }.M. Karmakar —
FoW D, Division, Dumporijo

Vppes Subansit Distict

14 /2008

Shrt LoAppal Swan
S/ o Late LA Neudo

1y edy

.. . v
PR T R
AR PR RUEF LN

jo e

Applicants w QA No. i
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Applicants

A 115 /2003

Siocn Pracip o Paul 4

S/ Lote Paesh Chundra Pawd

Jivisionad Accouutal

0/o the Execudve Engineer

irrigadon wnd Flood Conuol, Resowrce Division
Poorchiunukly, PLO: Agartala

Voot Trpuara - 799 003,

Apnlican:z m QA

NO. 288/ 2001

RS R R N L T C Rar . I Yrany e
TS F8 1 :\ALngLl.ldd) S."IGLL{.L & G [ k_/Ll; v d Lll){_‘l‘t\ .

1

Uhiion of lndic

"“ e

~7

Torotgh ‘Jit'fifiompu*oﬂcz" & Auditor Generad-of hidis

10 Bahadur Shal Zalar Marg, New Delhi
The Accountant General (A&E)

Aruuachal Pradesh, Meghalaya, Mizoram eic.
E"llxglk);xb - 793 003.

the Stawe of Arunachal Pradesh

irepesented by the Secretary 1o 1o the
Govennuent ol Arunachal Pradesh «
Depawtment of Power, Iamagar. -

The Comunissionsy, Fuiaunce DCPEIIUILCD.[
Government of Arunachal Pradesh
=791 111,

Ihe Chief BEungineer (T&D)

I\ .J sl G} l"i}‘v!\:(‘f]‘

coveient of Arunachasl Pradesh
[ ERE T
LR W Y Ab- “

STRE RN L T
Liisiae wvolinS JUeU taadin
!

TRVt liugrua_'f iy

Govesnimeint o Aranached Fradesh
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Prraslgn
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e ooV Duginger, Fuaval Workes Depaounent
Coverniueit of Arunachal Pradesh

Nenugar, ™

B The Tl eider, 1IFCD
Crovertacit ol Alunachial Pradesl
Prsngy '
. CL P e Uenl Hugluger

P Fower Developwent Deparunenn

i aagag

1 1. | The Director of Alccounts & Treasuries
' Government of Arunachal Pradesh
- Naharlagun - 7911 110.

P(.spondcnts m O A. Nos. 114/'3005 & 1 15/2005

1. Union of India
Through the Conjptroller & Auditor Gcncml of Iucha

10 Bahadur Shah Zafar Marg
New Delhia

The Accowitant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram ete.
Shillong - 78 003.

3. The Swte of Aruyjachal Pradesh
Fepresented by the Secretary to the
Govenunent of Arunachel Pradesh

‘Deparunent of Power, Itanagar.

The Tounuissioner, Finance Department
soverniinent of Afunachal Pradesh
Meaga = 791 111

Tlie Chicl Luginger, 1&FCD
Lm\ CIIACI oJ Arunachead Pradesh
RN

. ;"l‘hfﬁCh.icf Enpineer, 1&FCD
fGovernment of Tripura
Agartals,

7. Hn Clied Engineer
*Wl)( R&B), Agattada
ripar.

e Divewor of Abcounts & Treasunies
Covernanent of Arunachal Pradesh
Keharlagun - 790 110,

Respondents uy 0.4, No.238/ 2005
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TS TIRD00F ane one in ©.A238/2006. Al th

Cinoe ceiiels souoht for are commori.
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Foone PWD of Arunachal Praa

Applicants  in OlA.114/2005, 3 in

b cases .are taken up
L) the Applicants are

ot and are presentiy

worang as Divisional Accountant under the different units of PWD on

deputabion basis under the administrative contrdl of Respondent No.2.

1L was further contended that as it was under i
e Government of Arunachal Pradesh to tal

Sivisional Accountants/Divisional Accounts Office

Cine) oosts from b

—

Ceiponcent No2 and now the Respondent Ne.

. he said cadre and place thus under the

v g

Responoent  No.11l  with immediate effect.

FEpatriagonhave ~been-- passed-—when-they. W

regular absorption in the higher pay scale, cadre

though the resultant vacancies were going to |

cther  persons  on deputation. Hence these
(04114 & 115 of 2005) seeking the following 3

bctive consideration of
‘e over the cadre of

rs totaling 91 (Ninety

the existing combined cadre being controlled by the

3 had decided to take

direct control-of th

[0}

However, orders of

ere__apticipating _their

rank and status even

!

he filled up by bringing

Original  Applications

imilar main reliefs: -

The applicants are entitled to consideration of

'8.1

their cases for pefmanent absorptions/
continuation as Divisiopal Accountant in the
light of the decision dontained in the letter

dated 28.03.2005."

S

82 The respondents are [liable to consider the
cases of the appligants for . permanent
. abhsorptions/continuation as  Divisional
Accountant in  the fight of the dacision

contained in the letter

dated 28.03.2005 and

\
"\\’_/




prior o
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ODCE the sole Applicant has sought the following miain

The respondents are liable to consider the case
of the applicant for permanent absorptions/
continuation as Divisional Accountant in the.
light of the decision contained in the letter
dated 28.03.2005, dated 15.07.2005 as well as
letter dated July’ 2005 and ‘any action to
repatriate  the ~ applicant prior to such

]

consideration is arbitrary, unfair and bad in

ges
NI

Hidavits in the cases. We have

T Koy b - 1 4
punsal_for the Appicants. ang M

. Pa'ragraph' 5 of the written statement filed by the Respondent

No.11, which is relevant for this cases, is reproduced herein below: -

5. eveveeeeen. the Stale of  Arunachal
Pradesh through its Principal Secretary
(Finance) Government of Arunachal Pradesh
has formulated & scheme for taking over the
Administrative control of the cadres of Senior
DAO/DAD Grade-1/DAO Grade-1l and DA of
working divisions alieging to
PHE/RWD/IFCD/PWD/Power  Department of
Lrunachal  Pradesh from the: control of
Accountant  General (AGE) Meghalava,
Arunechal Predesh, etc. Shillony. The. seoid

,
=
n
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schems has been
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| ~ GOVERNMENT OF ARUNACHAL PRADESH

.-~ OFFICE OF THE DIRECTORATE OF ACCOUNTS,& TREASURIES
~T 4 = NAHARLAGUN- 791110 1~ = m

NO. Dé/TRS?-ﬁ7/2000// 06o63

\ !
¢ i

“To, ;
The Accountant General (A&E),
Meghalaya, Arunachal Pradesh, etc,
Shillong
Sub :- Suhmxssmn of scheme for taking over the administrative co \ )
. cadres-of ‘Sr.DAO/DAO-Grade ~TDAO, Grade ~ II and Divislg
T, ' Accountant thereof,
%'.... M L
Sir, -

i
:

I\am dlrccted to submit herewith the proposed scheme for taking over the
adrmmsltratlve control of cadre of Divisional Accountants - comprising Sr. DAOs./ DAOs

Grade — I & H and D1v1smnal Accountants by the Govemment of Arunachal Pradesh presently -
vested undcr your ‘kind control,

) I am furihcr d1rected to state that ihe State cabinet had since approved the
proposal to talce -over the .cadre -and -the - Departments of Law & Judicial, Persomne!l &
sl e Administrative Reforms of the state.have duly vetted:the- schemawaftcx thorough. exammatmn

In view of the progress as stated above, I am dlrected to request you to convey
your app|roval fac1htatmg smooth. takmg over of the cadre of DAs/DAOQOs / DAOs Grade - 1 &I1

frorn your kind control.

e e e e e 1 . L . e . . o ]
--Kmdly'aclmow}edge'the receipt of the scheme enclosed in quadruplicate.

Enclo : As statedgaBove.

i ! _ ' ‘ . Director of Accounts & Treasuries,

— F - oo (30WE Of Arunachal Pradesh,
e ; .  Naheirlagun — 791110 (A.P)
Memo. NO. DA/TRY-27/2000 , » . - . Dited % July’2005.
Copy 1o :- . .
1. P: S to Prmmpal Secretary (Finance) to the Govt. of Arunachal Pradesh Itanagar

for mformatmn

Th? S‘ecpgt_agy,_Law & Judicial to the Govt. of Arunachal Pradesh for information
please. ,

The Secretary, Personnel & Administrative Reforms, to the Govt. of Arunachal
Pradesh itanagar for information please.

| 1
(.!C M. Mon aw)
Director pf Accountq & Treasuries,

e Govtjof Arunachal Pradesh,
Nahaylagun — 791110 (A.P) -
i




Public Works Department / Rural

~from -the -state -Governthent’s -exchequer: -The -question -0

etc., Shillong.

- — \rq —_

" taking over of the Administrative Control of the Cadres of
Sr. DAO/DAQO_Grade-I/DAO Grade-II and DA of Working Divisions belonging to

PHE/RWD/IFCD/PWD/Power Department of Arunathal Pradesli from _the contro] of -
the Accountant Genc_ra_l ( A&T), Meghalaya, Arunachal Pradesh, etc. Shillong.

The Scheme for

ivisional Accountants were created by the State Government in the
Works Department / Public Health Engineering
Department /Irrigation & Flood Control & Power Department, but the administrative control
i.e. appointment, transfer, posting & disciplinary control, etc. vested with the Accountant
General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional Accountants
comes under the immediate control of the Executive Engineer of the Divisions. They assist
the Executive Engineers while rendering accounts to the Accountant General (A&E),
Meghalaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and other service
condition are at present governed by the Central Government rules in force, but they are paid
f-taking -over -the .cadres .of .the
Divisional Accountants from the administrative control of the Accountant -General ( A&E),
Meghalaya, Arunachal Pradesh etc. Shillong had been under active consideration of the state
Governmient for quite sometimes past in order to have proper control over expenditure and
nts matters of the works Divisions, since it has become essential for the state
the heavy expenditure incurred in various engineering

The posts of D

other accou
Government to have better control on

divisions of thestate. Now, the Government.of Arunachal Pradesh.has.decided in pursuance
. of cabinet decision of the State for taking over of the administrative control of the cadres of

Sr. DAO/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh,

_ To .take-over.the -cadre -of .Sr.. Divisional .Accounts Officers/Divisional Accounts
Officers/Divisional Accountants from the administrative control of the Accountant General
(A&E), Meghalaya, Arunachal Pradesh, & 2., Shillong, shall be-subject to the following terms
and conditions. o

1. Absorption of-;DA/DAIO.and Sr. DAO (Regular Ybhorne on the cadre of
the A:G to State:Cadre. . . .

1.1 Sr. Divisional Accounts Officers / Divisional Accounts Officers / Divisional
Accountants ( Regular ) borne on the cadre of the Accountant General who
~are-presently working in-the State of Arunachal Pradesh may opt to serve in
‘the State cadre on status quo. The willing Sr. Divisional Accounts
Officers/Divisional Accounts Officers /Divisional Accountants ( Regular )

\\‘o‘

working, in the State may submit their options to the Secretury o the
concerned Executive Engineers within 2 (Two ) months from the date of
issue of the ‘Notification’ under intimation to their parent department.

The Sr. -Divisional Accounts Officers / Divisional Accounts Officers
/Divisional Accountants ( Regular ) who do mot opt for state service
condition, but willing to continue in the post shall be allowed to serve on
standard terms and conditions of deputation duly approved by the state
Government for period up to 3 ( Three ) years which may be extended up to 2
(Two ) years in the interest of Public Service. They shall be reverted 10 their
"‘parent “Depaftmerit immediately on -expiry -of their respective -deputation
period. :

12

onal Accounts Officers /Divisional

1.3 The Sr. Divisional Accounts Ofﬁcers/Diviéi
Arunachal Pradesh shall continue

Accountants ( Regular ) who opt to serve in
tobe governed by the Central -Rules for pensi
as-applicable from time to time.

The inter-se- seniority of the Sr. Divisional Accounts Officers / Divisional
Accounts Officers/Divisional accountants ( Regular ) who opt for the State

... Service shall’be fixed in the state cadre basing on their inter-se- seniority as
Sr. Divisional Accounts Officers/ Divisional Accounts Officers Grade-]
Divisional Accounts Officer Grade-II/Divisional Accountants on the date of

taking over of the cadre.

1.4

v through the

on and-other retirement benefits

- § 58 '...BPJW" - -:Of:“




1.6

2.2

| Grade-1 & 11/ Divisional Accounts
regular basis shall be all

. serving in‘thé:state 6T A

' deputation.

~ Divisiondl test ‘examination within-

A

Accounts Officers/Divisional ~ Accounts Officers Grade-
s Grade-II/Divisional Accountants (Regular) arc now
al pay pattern.

A) Divisional Accountant Rs.5000-150-8000/-
B) Divisional Accounts Officer (Grade-II) Rs.5500-175-9000/-
C) Divisional Accounts Officer (Grade-I) Rs.6500-200-10,500/-
D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250-12000/-

| Accounts Officers/ Divisional Accounts Officers
who are working in Arunachal Pradesh on
owed to continue for drawal of their pay and
allowances in the existing scales of pay even after ‘taling over by the state
Govt.

The Accountant General (A&E), Meghalaya, Arunachal Pradesh, etc., Shillong
shall obtain the option in triplicate in the prescribed form as annexed herewith
from the Sr. DAGO/DAO Grade-] DAO ‘Grade-II/DA bomne on his cadre and
Arunachal “Pradesh:en>the ‘date oftaking-overthecadre
by the.state ‘Goyvernment through the Executive Engineer of the Divisions and
furnish .one copy..of .each option._exercised by thSr. Divisional Accounts
Officers/Divisional Accounts Officers - Grade-] Divisional Accounts officers
Grade-T/Divisional Accountants to the. :
_"Pmdesh."fDepartmentfof%Fdnance,-fon~»recc

Sr. Divisional
I/Divisional Account
drawing the following scale of pay as per centr

The cadre of Sr. Divisiona

ipt-ofthe-options:~ -

"Di\iisionail"z&"céountaﬁfs'="6h¥l) eputation

,Divis'ikonal ‘Accountants who -are working.in the works divisions in Arunachal
Pradesh on deputation shall be allowed to continue serving in the post of
Divisional Accountant-on- §¢putation"ﬁll:1h¢y complete their normal terms of

The Divisional Accountants ( on deputaitioh ) those who have completed the
existing -term -of deputation will .be continued as Emergency Divisional
Accountant:for thetime:being.as ;wonkingmrrangement;;But.‘,for their absorption
as regular ‘Divisional Accountant they -shall have to qualify themselves inthe

two-years-from-the date -of-taking-over-the

2 A R TIN

Secretary to Government of Arunachal

o

T _cadre

" hree-chances to-qualify-

o e -administative ‘COntrol 0.
Meghalaya, Arunachal “Pradesh, etc., Shillong, for -which they will "be given
] in-the-Divisional test-examination.-If-any-body fails to
sisional test.examination, shall be reverted to their parent

_exercised by the Secretary, . to the Government

~_the Initial Recruitment

department as ~and--Whenqualiﬁ¢_c__1§and become available.

' Administrative Control

The administrative control of Sr. Divisional Accounts Officers/Divisional
Accounts _Officers/Divisional Accountants shall be vested with the Finance

Department, Government of Arunachal Pradesh, Itanagar and will be
of Arunachal Pradesh,

Department of Finance.

‘Recruitment

The state gox'remmént through Arunachal ‘Pradesh Public Service Commiission
4] Accountants of works-divisions.

shall fill up all the vacancies of Division

Methbd' of Recruitment:

Public Service Commission shall make recruitment to

the. Cadre of Divisional Accountant by selection on merit adjudged from the
I written and competitive and qualifying test called

following sources throug
Examination for Divisional Accountant ( Annexure-I)

The Arunachal Pradesh

Accotntani—oenerar—{mwxlj, n

WA
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5.2 Age Limit for © Direct Recruitment”:

an 18 years and more than 28 years of age,
ay be relaxed up 10 33 (thirty three) years
cordance with the order of the state
’ / -working Divisional

Candidate should not be less th
provided that the initial age limit m:
incase of APST candidates in ac
government from fime to time. In case of existing’
Accountants, upper age limit is relaxable upto 52 years.

5.3 Education Qualification:

Minimum Educational qualifications for direct recruit shall be a University
Degree / graduate ‘with any one of the subjects namely Mathematics, Statistics,
-Commerce, Economics from-a recognized University. N
and Education as prescribed at: serial 5.2 & 5.3 above shall

‘Note:- Age Limit .
not be applicable in case of eligible departmental candidate(s).

5:4 Appoinﬁng'Authori_t_y:-

AThe’:Secr‘etarfy to “the Government -of Arunachal Pradesh “Department -of
proval of _the - e

’Fj:riﬁncé*s;h‘él’l be the appointingfauﬁmr«i-ty subject :to .the .af
~Government. ' : _ _ ¥

55 __Probation.and Training:- | |

Candidates recruited through the Initial Recruitment Examination wilbeon |
probation for.z-period 0of 2 ( Two) yéars--be'foreitheir-.absorption in the cadre of
Divisional Accountant. During this period. he/she shall be given training for a.
period o6 six )-months insthe Administrative Training Institute and thereafter

»intﬁnsime-_,—practical—txairm,g..inzll aspects of public works accounts for a further

:peﬁiod;ofgﬁf(»;'Six )y months.

A candidates are required to pass the Divisional - test,

which will be conducted by Director of Accounts and Treasuries. Till such

time :as-the trainees, they are posted 25 Divisional Accountant on probation.

After passing the ‘Divisional Test Examination -supernumerary posts -equal to ,
the number of such-frainees will.be_deemed to be reated for their absorption

After fhis training , the

. _oncom'plé‘tiﬁn-of'probatmnﬂaeﬂed :

6 Adinas e e o3 e 4 st e -
Divisional ~ “Accoutitants /-Divisional Acco@ts- Officers are o serve -
anywhere ~within Arunachal Pradesh and are liable for transfer to the
establishments of Chief Engineers /Director of Accounts & Treasuries whereon
such posts exists. - '
7. _'g;gg_sj__me_cszd—

~ The Accountant General ( AXE), Meghalaya, Arumachal Pradesh etc. Shillong
shall take necessary action-to-transfer the -relevant records ‘10 the Secretary-10

the Government of Arunachal

months from the date of ;ssue of the notification.

Pradesh Department of Finance within 3 (Three)

Sd/-
( Tabom Bam )
Principal Secretary (Finance)
Govt. of Arunachal Pradesh
ltanagar. ' :
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OFFICE OF

T ACCOUNTANT GENERAL (A&T) MEGHALAY A.ETC, |
SHILLONG :: 793001, | B

Dated:- 25.11.2005

No.D4 Qell/ 1-1/2000-2001/ 1509

- S;hn C. NLMonmnaw

Govzrmr ent of Arunachal Pradcsh
Naharlagun 791 110.

Sub:- Scheme

of

Six,

] lhunachal Pradesh

for transfer of cadre of DAs/DAOs fom the Adnﬁnistrétive control
4G L&F) Meghalaya, etc, Shillong 1o the Govt. of Arunachal Pradasn

|=87/Cowt=< -ase’l—el JIA045

T

dated 23.8.2005 Lm the-subject cited above, T.am to state that

the C&A

inviting & reference 10 this ofﬁce 1=tur No. DA Cell’1=
the draft scheme framed by

G's office rcgardmg proposed transfer of DAs cadre. has been received by

ceptance of the ierms

. this-office.
and cond:l‘tmns embodwd m Ihe schcmchv

A Copy-ofthe: deaft scheme-1s? fﬁrwarded~hcl athh.fmac
Arunachal Pradesh Govermnant

Toi) q/suggcstmn"zf any, -of the *oov::mmznt amay .be .commumcatcd 1o this

1/2000-2001/1

at.an earlv date.

office fdr
Also the

Transmission to the O/o the TXAG of India for cons1dcrat1on/approva1

bnward
DA Cell/1-

action| taken by the Stats Government on this office letter No.

0'1'/1'390 datcd 31.10. ”005 { Copy cncloscd) may also please ‘be communicated

Enclo:-

Aw stated above.

Yours faithfully.

[Tt W | (4K Das)
Drv. Accountant General {Admn)
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< o " GOVT. OF ARUNACHAL PR e
4 M FINANCE DEP ART L
NO. DA/TRY/15/99 //0/97{'
To, _
//
/. The Accountant General (A&E);
Meghalaya, Arunachal Pradesh, étc.,
- ‘Shillong — 793 001. :
Sub:-  Takingover-of the cafire of Dmswnal Accountants/Dmsmnal
) . Account Officers./ Sr. Divisiondl Accouiit Officers. \ e
- 4 _ 0\ &
Ref - - Your D.O. No. DA. Cell/1- 1/2000—2001/1509 dated 25:11.2005
NO.-DA.-Cell/Annual Trans. /2096 07/VolI1/601-dtd.-5:9.2006
Sir ' / GP‘E& =t M&MWL‘"‘*{’

“While referring to your letter "q'.:t-ib_ted above, I am tb‘ convey the
decision of the Govt. of Aruniachal Pradesh to. for'mal_l_y take over the cadre of the
Dés / DAOs / SDAOs from your administrative control with the following

modification in concerned clauses of the draft-scheme.

_<Clause 4() Scile.of pav.: Existing DA/DAO*s shall continue to be placed

in their existing pay scale till a separate scale of pay is introdiiced by the State

Govt. However, any subsequent revision of ;pay scales by Central Govt. after

' taking over shall not be binding on the Stdte Govt. and such matters shall be

Egemed ‘with-the orders issued by Govt. of Amachal Pradesh ifor its employees

=from-t timerto; “‘“" R T T L

~Clause 401 Age.o f Superannuation = The exxstmg age of- super.annuatlon

of 60 years as applicable in Central Govt. services will continue to be applicable to

the- Cadre asa spemal dlspensatlon for those WhD are appomted by AG, Shillong.on

--.regular:-basis before issue- o10 this order. Others: wﬂl +tetire uritlet-the.- superanhustion

\)@@?&T policy of State Govt.
Clause 4@V) Recruitment: - The TBCI’l.lltInan after takmg over of the
) v.sadre would.be.doneas per policy of the Siate Govt. throngh Arunachal. Pradesh
Pubhc Service Commission (APPSC) under proper recrun:ment Tules framed by the

Director of Accounts & Treasuries (DA’.I‘) in consultation with Finance

' Department. Those who are on deputations shall be reverted -back in due course of
o]

" time as and when regulal appomtmem is made: by the State Govt.

Contd. next page

: /ﬁ Y KAt
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Clause 4(%) Promotion: - |

-
N

Matters of promotion shall be regulated by the
les/instruction issued from time to time by the Govi. of Arunachal Pradesh and
as applicable to its employees

Clanse 4(VII) Transfer and Posting: - Shall be done by the State" Govt
through DAT in consultation and concurrence of Finance Departmient

Clause 4(VIII) Disciplinary ailthor’it'v" ‘The Commissioner (Finance) and

the DAT shall be the - disciplinary authonty ‘in respect of Gazetted and Nop-
Gazetted*posts of the cadre respectlvely

Cla-l'ls'e : 4!’1?(’) Reporhnﬂ

M. Revnew_g .i‘ﬁcers - 'The
Comm:ssmner(?mance)/ DAT/ Executzve Engmeer concerned shall be the

Acceptmg/Rewewmngeportmg Oﬁicer in case of Gazetted Officers and the DAT

/ Supermtendmg Engiheer / Executh,Engmee: $hall -be the Accepting /Reviewing
/ Reporting Officer in respect of the Non-Gazetted posts of the cadre respectively

Other terms and- conditions as laid down in the draft scheme (copy

enclosed) forwarded by you are found at:c?ia‘téble other than those mentioned
above.

In view of the Govt.’s decision 'to%take over the cadre with the above

modifications, your high ofﬁce is Tequested to modify ‘the sforesaid scheme
accordmglyand extendyour kmd advice for \smooth handmg over anﬂ

ﬂﬁhe administrative: control Ofthe cadre’ DTDAS7DADS/SDAGS

Enclo : 1 copy scheme Your"sr faithfully,

v&yg\ Bt
arthiii
{KX.Sharma )
DevelopmentCommmsmner (Finance)

Govt. of Arunachal Pradesh,

Itanapar




AT

Regtstered 12ost

OTTFICL OF THE ACCOUNTANT (‘ENLRAL (A&L) J\IILGT-I_ZYL;;;,M i ' N
SHILLONG :: 793001 |

© No.DA Cell J-]./’2()()(1-2001/"l5053 - Dated:- 25.11.2005
To
Siti C.vLiMongmaw,
Director of Accourits and Treasuries,
Government of Arinachal Pradesh,
“Naharlagun — 791-110. -
~ Arunnchal Prodeshi.

[onivdel!

Sub:- Scheme for transfer of cadre ofDAa/DAOu fom the Admxmatta‘.xw gontrel
of A.G.(A&E) 1 \/Ica,hqlay.x gle, Slullong {o lhc GovL of Anmachal Pradesh..

i
a 1cfclcnce to tis omce jetter No DA Cell/i- 8/Court caschL J.J D45

. In inviting
dated 23.8.2005 on. the qub;ect cited.above, 1. am to statc that tlw drdf stheme frm_' 4y

the C&AG’s ofﬁce rerrardmg proposed transfer Df DAs cadre: has been . rcce-v"c, by

* {liis 6ffice. A Copy of tlic drdft sélicme 1s"f01w'uded herewitli for: acceptmmcvf'the lr'tms

and conditions embodiel- in the écheme by AxunnchalPradesh Government,

Commenls/suggesiion il any, of the govcmmml may be cdmr‘nunic:itcd-to-flhis

office for onward transmission 0 the O/o the- CBAG of Indiafor- consxdeianon/apprmal T

f\'lso the aciion taken by the Slale Govemmcntun this office ietter No. DA Cell/l-

112000- ’7001/1390 dated 31 10.2005 ( k,op\' Bnclos d) may also please be communicated

at an earl¥ date.

_ Enclo-. As stated n_bbve.l L
| vemsin

(A T('D'm\

S

Dy Accountant General (Admrt)’
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 MEGHALA YA, ARUNACHAL PR
MEGE SHILLONG-793 001
42223682 (O) Fax : 0364-2225103

Phone : (364

No.DA Cell/1-1/2000-2001/5€4
Dated: September 28, 2007

To
Shri Saurabh Narain,
Asstt. Comptroller & Auditor General (N), 256 /S{P 2007
Office of the Comptroller & Auditor General of India, N '
10,/Bahadur Shah Zafar Marg, )

. Indraprastha Head Post Office,
. NEW DELHI: 110 124.

Subj:- Take over of the Divisional Accounts cadre by the State Government of
Arunachal Pradesh. : o :

"Ref| Healdquarters D.O.letter No.618-NGE (App.)/66-2005 dated 3 October 2005.
In July 2005 the Government of Arunachal Pradesh had forwarded a scheme for
taking over of a Divisidnal Accountants cadre in that State. The said scﬁeme “‘was
fc;rwgrdgd to HQrs for comments HQrs. in turn under D.O. letter No.618-
NGE(App)/ 66 7003 forwarded a draft scheme Tor acceptance by the State Governmcnt

A response ‘1o thls has recently been received from the State Government vide

Gov .mment of Arunachal Pradesh, Finance Department letter No.DA/TRY/15/99/1921
" dated 8.9.2007, 2 copy of which is enclosed herewith. - |
R .EI%h_e.ﬁ,sammems~=’@‘f:1hiszef&cewﬁthaﬁfmnceto ‘the modifications proposed by the

State Government to the vanous clauses of thc scheme prepared by HQrs. is enclosed as

Appendix-L. Tt may please be noted that the State Government in its letter has requested

|
that the scheme for the transfer of the Divisional Accountants. cadre as was proposed by

HQrs officel ‘be modified to the extent as suggested by the State Govemment

3. - | HQrs. decision/further suggestions in the matter may please be .commumcated at
an early date!
4. | This isgueS'\é\Iith'the approval of Accountant General.

Yours smcerely,

Sr.Dy.Accountant era %{(ﬁfﬂn )
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‘ " Manish Kumar. o o [y oo /t
A G : . / OFFICE OF THE
sstt. C.&A.G.(N) COMPTROLLER & AUDITOR GENERAL
S : _ ' OF INDIA '
A el Jerag | 2o ol 227 08 10, BAHADUR SHAH ZAFAR MARG,
S . New Dethi - 110 002

s DATE 671 2008

Dear Saw ' - - /)\\M
@ Kindly refer to your D.0. letter No. D.A. Cell / 1-8 7 Court
o ’ Case/ 2000- 2001 / 415 dated 13.06.2005 regarding. absorption of 31
employees of the state-Govt. of Arunachal Pradesh, working as Divisional
Accountants -on deputatlon in the Divisional Accountant Cadre. I would
dike-to umuuuu here-thatthe aUU\rc‘IssuB“ha*S'been—emmned 'lIl‘thJS"OﬁiCBi
As the Recruitment Rules for the post of Divisional Accountant do not .
provide for -such absorption, it has not been found possible to accede to
the request-of the ‘State- Government of Arunachal “Pradesh to absorb these
__personnel in the DJVlsmnalAccounIanI.cadf_e e

VNSRS ’\/a_aw\_ob y

Yours sincer ely

oy

* Shri A W.K.Langstieh
‘ AG(A&E)
Shﬂlonc . o .

. gosno,Phone 03237440, 23231761, qTT / Telegram : ARGEL NEW DELHI

Tdlex : 031-65981, 031-65847 TR/ Fa ; 91-11-23235448, §1-11-23234074




No. DA Cell/2-46[DDA/Vol.III/'ZOO’// fjo-1{5

o R

. €. - x ’ (
Loy 94 5 \ Lo i s

[ A4 : t Wi e ! Ry ——
.‘ . L e

OFFICE OT THE ACCOUNTANT GENERAL (A&E) MEGHALAYA

SHILLONG.-793001.

Dated- 5-4 . oot

o v
‘ Chief Engineer
PWD,PHE, I&FCD, RWT, Power Department
Government of Arunachal Pradesh.
[tanagar.
.‘!..;u .- Implications of overstay while on deputation.
- Sir,

|

a‘nd Traihing No.

|

Please find herewith a copy of the Officc Memorandum of Govt. of India,

Ministry of Personnel Public Grievances and - Pension Department of Personnel

O.M.No. AB 14017/30/2006-Estt (RR) dated 29.11.2006

régardmg implications of overstay while on deputation without the approval of

Compet; ni Authority. The Govt. of India has decided fhat all the cases of

deputati on should be regulated as per the conditions laid down in the above O.M.

i.

|

In this connection I am fo state that a good number of employees of the

(’{ovt off Arunachal Pradesh who have overstayed their deputation périod mspite

parent d:partment even after repatriation. They are enjoying the higher Central

Government. -

play scale for Divisional Accountant compare to the pay scale of the State

As per para .III of the office memorandum, the Govt. of India has
decided t__ha.t in the cvent of the deputationist over staying for any rcason
whatsoever he is liable to disciplinary action and other adverse Civil/Service

cg hsequcﬁces which should include that the jmridd of unauthorised overstay shall

not count. agzunfsl service for the purpose of pension and that any increment due

during thc permd of unauthorised overstay shall be deferred , with cumulative

effect till ‘t\he date on which officer rejoins his parent cadre.

"
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These will equally apply to atl deputationist including State Govt C)_ﬂ'iccr/Ali

India Services Officers joining Central Govt, Post on deputation and to officers

proceeding on deputation to state govt. Jautonomous &  statutory

mnstitutions/foreign bodies etc.

Thercfore you arc requested to take action in rogards to the scale of pay of

all Divisional Accountants . to be re-fixed in their respective scale of pay in the

State

Govt. from the date of their unauthorised over stay on deputation. (ii) excess

draw! of pay & allowance and increments drawn after the date in every case to be

recos

cumu

ered. (ii1) Increments due in the state scale of pay to be. deferred with
ilative effect till the date on which the officer rejoins his parent department.

You are therefore, kindly requested fo take action as regards to para 3 of

the GOT order against the deputationist (List enclosed) who have overstayed

their

deputation periods under intimation to this office.

Enclo:~ As stated above.

Yours faithfully,

e

\

Copy

reque

e - -Dy-Acceuntant-General (Admu)--

Memo No, DA Cell/2-46/DDA/Vol II2007 / Dated:-

forwarded to:-

.}The. Pr. Accountant General (Audit), Meghalaya etc., Shillong with the
stto kindly issue instruction to the field parties to verify with reference

to the ' instructions passed by this office regarding over payment of pay &
allowances to Divisional Accountant on deputation .

SEL\—

Dy.Accountant General (A)




ne

Metno No, DA Cell/2-46/DDA/Vol. 1/2007 / (¥-51 Dated:- 54 ‘ Loet-

Copy forwarded 10 the -

1. The Exceutive Engincers, BW.D./ RW.D/A& F ¢/ P.HE/ Elcotricity

Department
2. Shi__ | D.A.

Office of the Executive Engineer, P.W.D./ RW.D./ 1&FC/ PHE/
Electricity Department,

)
JomE
Sr.ACcounts Officer

Ve DA Cell.
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* Subject: ~Implications of overstay whits tih'idéibutation(

it has besn brought to notice .of the Government that that even
though the tarms and condiions of deputation issued by the various
Minlstries/Departments/Offices  specify the period of deputation, -there
have been & number of cases of overstay without the spproval of the
competent authority. A number of proposals for regulanzation of such
overslay are also being received for approval by the Competent Authority.
i neceésary to ensure that thereis no laxity on the part of the coniroliing
“authoritied in relleving the deputationist and the deputationist should not
Qo by thel presumption that he nesds to join his parent cadre only after
being forrmaa!ly raligved by the. borrowirig degpartme;‘m. H has, therafore, //
bewn de:ci;‘cl’ed that in future ali cases of deputation Shall be regulaied by
the Jollowing conditicns viz. -

©.. | The terms and condifions of deputation shall clearty lay

N down not only period of deputation as per the Recruitment

. " Rules for the post or as approved by the competent authority

e Vi but also the date of ralieving of the deputationist. No further
a ‘ orders for relizving the officer will ba necessary;

‘ (i’ | The deputationist officer including those who are presently
. on deputation would be deemed to have been relieved on

- the date of expity of the deputation period unless the
oo competant authority has with requisite approvals, extencled
- the period of deputation, in writing, prior lo the date of its
axpiry. it will be the responsibility of the: immediate superior
officer to ensure that the deputalionist does not averstay. in
. cases where offices are on deputation on the date of issue of
N . these orders and the normal lenures are getting over in a
@ period of six months, the concerned officers/Organis ations
may bg allowed an extension of not more than one month,
On a case to case basis with the approval of the DOPT.

.iiﬁ) | That in the event of the officer overstaying for any reasor ' ot
whatsoever, hé is liable to disciplinary action and other =~ - .
adverse Civil/Service consequences which would include -
. that the period -of unauthorized overstay shall not count
" 'r’%%\o( | against’ service for the purpose of pension and that any o —
SATY ncrarnant due during the period of unauthorized overstay ‘

A K\V“ shall be deferred, with cumulative effect, till the date on
3 W&\s - |which the officer rejoins his parent cadre.




3.  These instructions will-apply to afl deputationists  including. State
‘Govermnment Officers/Al ~India - Services officers  joining  Cevival
Government posts on deputation and to officers proceeding on deputation
1o State -Governmeat/autansrmais & stalutory -institulione/foreign Bodies,

ate. o

4. ‘lf"thq'borrowing Grganisations would fike a relaxation from these
: terms; they should obtain approval of DoPT to it, prior to' the stant of

deputation.
5. Hindl version follows.
o e
(Smita Kumar)
, Birector
To

. Al Mimistries{Oepartments of Government of india

Chief Secretaries of All State Governuments

The Prasident's Secretarial, New Delhi.

The Prirme Minigter's Office, New Delhi.

The Gabinet Secretariat, Mew Dalhi,

. The Rajya Sabha Secretaridt, New Delhi.
7. _The Lok Sabha Saecratarial, New Delb, -

& The ComptroNer and Auditor General of India, New Oelhi.
9. The Union Public Sanice Commission, New Delhi.

p:mp.wéA

Copy-to-= : ' S
1. All Attached Offices under the Ministry of
~ Personnel, Public Grisvances and Peansions.,

2. Establishrent Officer and Secretary, ACC (10

copies). -

3. All Officers and Seclions in the Departmient of ;

Persannel & Training

4. Secretary, Staff Side, National Council (JCMY,

13-C, Ferozeshah Road, New Dalhi

All Staff Members of National Council (JCh
All Staff Members of the Departmental Council.

- {(JCM), Ministry of Personnel, PG and.Pensiang

7. Establishment (RIR Division) (200 copies) '

@ o

/(K_JL-L,\’-/'JL/'
{(Smita Kurmary™™
Director
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List of the employees of the Govt. of Arunachal Pradesh appointed as \
Divisional Accountants on Deputation
[ 'SI.. | Name ofiD A Parent Division/ Date of Date of Remarks.
, | No. | ondeputation Department State where | joining es expIry
of Arunachal presently posied | DA on | Deputatio
. Pradesh & post deputation | n periods.
. from which the
’ _person came on
deputation
: 2] 3. 4, 5. 6. 8.
1. Shri V.K.Nair the CE.PHE, Electrical 471999 31.3.2002
' Itenagar. Division
‘ ~ (Power),
‘ _ Hread Asstt. Bomdila
2 Binith Kr.Das C.E.(Power) Ziro PWD. 11.2.1997 | 11.2.2000 | Released from
! Aumahcal the Division on
; Pradesh. 30.6.2001
‘ unc
3. U.C.Debnath The CEPWD RWD. 9.9.1698 9.6.2001
Itanager, Tawang,
' Upc :
4. Radheshyam The CE. Pasighst RWD | 25.8.1998 | 25.8.2001
. Das Power,Itanagar t
UDC. ,
5. Takong Taboh The CE. Yingkiong P 1.4.1999 1.4.2002
' Power, Arunacha PHE ' '
1 Pradesh
| | LDC |
5 Bimal Biswas The CE. I&FC Teza, RW.D 1.11.1999 | 31.7.2002
lanagar. ‘ '
! uDC 7 A
7. | DebobrataRoy | The C.E.Power, Roing I&FC 18.3.1999 | 18.3.2002
' Itanagar.
] ‘ UDC _
8. T.K Barua CE. | Khonsa, 21.6.1999 | 21.6.2002
{ - PWD, Hunugar, RWD.
: UDC : _
9. l C.EEZ) Tawang, 14.6.1999 | 14.6.2002
N.R.Nath PWD,Itanagar PHE.
f UupC




’

o,
\4 i
10. L.Appal Swami C.E. PWD, Fhonsa PHE 3/199¢ /2002 Released from
itanagar. i on
31.1.2006.0n his
retire3ment.
UDC
11. M.V.K Nair, I CE.(WZ) Kalaktang PWD 14.3.1994 14.3.189¢
| PWD,ltanagar,
: LDC: [ T S
12. | Santamy Ghosh CE. Yingkiong, 15.10. 15.10.2002
| RWO,ltanagar RWD 1999
Asstt.
13, | Lendi Chatung C.E. Power, Along Elect. 12.4.1999 | 12.4.2002
' Itanagar Division
uDC
14. ‘Tankeswar CEELPWD | Tezu PWD 3.2.1997 32.2000 Retire on
| Borah Ttanagar. 30.5.2005
UDC
5. | SKDam CL.Z), Seppa, 41697 | 742000
: 5 PWD, Electrical
i Ttanagar. Division
!
| .
1 UDC
16. | T.ove Rao : CEPWD, Along Civil | 8.4.1999 §.4.2002
i Itanagar Divn,
(Power)
I . { LDC , 1. ,
117, Jummi-Kamurn | CEPWD, -Daponjo, 5.8.199% 1 5.8.2001
: ! I&FC
: UbDe Division.
i
| .
18. | Dilip Kr.Dey CEPWD, Boleng 1341999 | 31.3.2002
j Itanagar WD
]
‘ UDC
19. | Tashi Namgey C.E Seppa, 28.7.1998 28.7.2001 -
' PWD, Itanagar PWD
uDcC
20.  Lani Bhusan CEPWD, Dumporijo, 12.5.1999 12.5.2002
| Karmakar Itanagar. PWD
upcC




21, Pradip K. Paul | CEI&FF B Resource” | 9.8.1999 2.8.2002
Department. Division ,I&FC,
Agortale,
: UDC Tripurs
|22 Tage Murtem CE. J&FC Y omcha, 9.1.1997 | 9.1.2000
Department. PWD
L uDcC . -
23. | Mihir Das C.EPower Geku Civii Divn | 14598 149.2001 | Hewesnot
: released from the -
A ‘M‘ ok %AM:V & { Division.
Pevsen Resekefmat, However he was
c’“’h“l Q. P release on
. . ’ _ _ _ 8.8.2005
24. | R.Prathapan CE(EZ)PWD | ZioCivilDivn | 29.1.1996 | 29.1.1999 .
: (Power) .
25. | Hebung Lalin CE Power Bameng PWD | 13.1.1997 | 13.1.2000
7. | Glamboh Hagey CE@D) | ZroRWD | 1511997 | 15.1.2000
i . Itanagar : |
27, { Rathindra CE(EZ) PWD Tezu I&FC | 21.1.1997 | 21.1.2000
| KrDeb _ _ »
28 Malay BriDey CERWD Tawang I&FC | 10.2.2997 | 10.2.2000
®. | nge Mubi Tada | CE 1&FC Papumpoma, | 14.2.1997 | 14.2.2000
» WD | - ‘
30. E) estiab Ch.Das CEEBZPWD Bomdila RWD | 22.2,1997 22.2.2000 | Retired on
, . 30.4.2006.
31. | Hage Tantin CEJ&FC,Deptt. | Daporijo 14.1.1957 14:1.2000
| S AP | Elect.Divn '
32. D ababrate Roy CE Power Roing I&FC 13.3.1969 | 18.3.2002
Deptt. ' l.

¥

&
¥
k;

Qﬂ ot
SeAoccounts Officer

DA Cell.
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) l\»IEGHALAYA
SHILLONG:-793001.

No. DA Cell/2-46/DDA/V ol TIT2007/8%6 - S ¢ Dated:- G
) : A B
To : e S
. |Chief Engincer ‘L%‘
PWD,PHE, 1&FCD, RWD, Power Department
Government of Arunachal Pradesh.
S LE s P Tritpons \asesdd

- Sub‘— hnpthtmnsef overstay-while-on: deputatien ’

- With “reference to-this-office lotter No. DA Cell/2.-46/DAAN01.’IH/2007/1¢

15 dated 5.4. 2007. on thc‘ subject above, I am to state that the instructions contained
v thcrem regarding: rccovery of the excess pay allowance etc dmwn by the Dmswnal
Accountants on deputatlon dumgg over. stajal of depumnon periods -ctc may be

syt u;,

keptn abeyance unul "ﬁn'ther orders

Action: taken in tlus mgard ‘may be commumcated to tius office: nnmedmtely _
: Yours falthfully

v ' N ‘ | Dy. Accountant G.enefal ‘(Admn)

e

BRI s PR S




OFFICE OF THE ACCOUNTANT GENERAL (A&E) I\/HZGHALAYA |
SHILLONG.-793001.

No. DA Cell 2-46/DDA/Vol.IIV2007 Dated:-

To
~Chiefi Lnszmcel
| PWDLPHE. I&FCD, RWD Power Department

Government of Arunachal Pradesh.

Sub:- | Implications of overstay while on deputation. -

Sir, ’ ;
With [reference to this office letter No. DA Cell/2-46/DAA/Vol. 111/2()07/ 10-

15 dated 5.4.2007 on'the subject above, I'am to state that the instructions. contained
therein regarding recovery of the excess pay allowance etc drawn by the Di%visionai

Accountants jon deputation dur'mg over stayal of depuration periods ete ;xhay be.

|

kept 1 m abcyance until further ordcrs
3 Actmn taicf'n in'this regard ma} be communicated 1o this Oﬁlc‘ mun"dxatvn

Yours faitlnful]v

Sgeéd Post

o Rppendin — X111 NAas

oA

L

| Dv Accouniént (rcncral (Admn)

Copy forwarded for information and necessary action to - o

1. -Ekeéuﬁﬁeiﬁng’ine:rs )

b

Persons.concemed

" Sr. Acoounrq Ofﬁcer
DA Cell.

Memo No. Nb. DA Cell/2-46/DDANOLIY 2 - /55 ' Daed- 25 £ 2o87.

ko\m’
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH::GUWAHATI

Jopek.

, R IR b
Q.A No. 134 of 2007. -3
]
o Iand
T. Taboh & Ors.
*....Applicants
-Versus- '
\_
‘Union of India & Ors.
.R espondents

-

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No. 4 and 8.

| Shri J.Tayeng, son of late K Tayeng, aged about 50 years,
presently serving as Joint Director in the Directorate of Ajcounts. and

Treasuries, Naharlagun do hereby solemnly affirm and state as follows:

1.  That a copy of the Original Application being No.134 of 2007 has

been served upon Respondent No. 4 and % That | have been authorized

by the respondent No. 4 and 8 to file this written statement on their -

behalf. Being Joint Director of Accounts and Treasuries, (Government of

2

Jew g
ontc .

Arunachal Pradesh, Naharlagun | am familiar with the records of the case .

and as such competent to file the present written statement.

2.  That applicants in their original application are aggrieved by the

Order dated 5.4.07 issued by the Office of the Accountant General (AE)

Meghalaya, Arunachal Pradesh etc, Shillong dated 5.4.07. l:ience, the

reliefs sought for by the applicants are against the Office of the '

Accountant General (AF) Meghalaya, Arunachal Pradesh etc, Shillong. In.

view ‘of the subject matter of the original application the respondent No.4
and 8 do not have any comments to make with regard to various facts
stated i-n their original application. However, in order to dlarify the role of
- respondent No.4 and 8 and of the Government of Arunacljal Pradesh in

ok
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the matter, some of the relevant facts are stated herem below for the

sake of records

3 ‘fhat the State of Arunachal Pradesh through its Director of

Accounts -and Treasuries, Government of Amunachal Pradesh,
Naharlagun has formulated a scheme of taking of the administrative

- control of the cadres of Senior DAC/DAD Grade-I/DAQ Grade-ll and DA

from the administrative control of Accountant General (A&E), Meghalaya,
Arunachal Pradesh etc Shillong. The said scheme has been sent to the
Accountant Genera! (ALE) Meghalaya, Arunachal Pradesh etc Shillong
vide forwarding ie!ter No.DA/TRY-27/2000/1060-68 dated 31.7. .05 issued |
by the Director of Accounts and Treasuries, Government of Arunachal
Pradesh which has been done in consonance to the cabinet decision
taken on 28 11.01.
| Copy of the letter dated 31.7.05 is
annexed herewith and marked as
ANNEXURE:R/M. |
4.  That pursuant to the letter No.DA/T RY-27/2000/1060-68 dated
31.7.05, the Accountant General (A&E), Meghélaya, Arunachal Pradesh
eio éhittong vide letter No. DA/Cell/1-2/2000-2001/1509 dated 2511.05
forwarded a draft scheme framed by the Comptroller and Auditor General
of India- to the Director of Accounts and Treasuries, Government of
Arunachal Pradesh Naharlagun for comments and acceptance in regard

* to taking over of the administrative control of the cadres of Senior

DAO/DAQ Grade-I/DAOQ Grade-Il and DA.

Copy of the draft scheme framed by the
Comptroller and Auditor General of India
forwarded to the Director of Accounts and
Treasmies, Government of Arunachal
- Pradesh, Naharlagun, through  the



" Accountant General (ASE), Meghalaya,
Arunachal Pradesh etc Shillong, is

annexed herewith and marked as
ANNEXURE:R/2.

5. That in response to the letter No. DA/Cell/1-2/2000-2001/1509
dated 25.11.05 of the draft scheme framed‘by the Comptroller and
Auditor General of India forwarded to the Director of Accounts and

Treasuries, Government of Arunachal Pradesh, Naharlagun, through the

Accountant General (ARE), Meghalaya, Arunachal Pradesh etc Shillong,
the Development Commissioner (Finance), Govemnment of Arunachal
Pradesh, ltanagar forwarded the draft scheme with certain modification
vide its lefter No. DAITRY/15/99/1921 dated 8.9.07 to the Accountant

General (A&F), Meghalaya, Arunachal Pradesh etc Shillong for their

formal approval, which is stili awaited.

6. That it is an admitted fact that the Govemment of Arunachal
Pradesh has decided to take over the cadre of the Divisional Accountant
from the administrative control of the Accountant General (A&E)
Meghalaya, Arunachal Pradesh etc, Shillong. That decision of the
Government of Arunachal Pradesh was conveyed to the Accountant
General (A&E) Meghalaya, Arunachal Pradesh etc, Shillong vide letter
dated 8.9.07. In the aforesaid letter while conveying the decision of the
Government of Arunachal Pradesh to formally take over the cadre of the
DAs/DAOS/SDAOs from the administrative control of the Accountant
GGeneral (A&E) Meghalaya, Amunachal Pradesh etc, Shillong the
necessary modifications in concerned clauses of the draft scheme were
also mentioned. However, it is clarified that the cadre of
" DAs/DAOS/SDAOs with its establishment related matters have not been

taken over by the Government of Arunachal Pradesh as yet from the .

Accountant (GGeneral (A&E) Meghalaya, Arunachal Pradesh ete, Shillong
because the Government of Arunachal Pradesh is still awaiting the formal
approval of the modified draft scheme submitted to the Accountant
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dated 8.9.07 by the Development Commissioner (Finance), Government
of Arunachal Pradesh, ltanagar. However, it is further stated that the
entire establishment matters of the cadre of the Divisional Accountant is
still dealt with by the Accountant General (A&E) Meghalaya, An)nachal
Pradesh etc, Shillong as deemed fit by him.

Copy of the letter dated 8.9.07 is annexed
herewith and marked as ANNEXURE:R/3.

7.  That the office of the Acéountant General (A&E) Meghalaya,
Arunachal Pradesh etc Shillong issued circular No. DA/Cell/81 dated
16.1.07 wherein under clause 10 it is categorically stated that the
‘Employees of the State of Arunachal Pradesh appointed on
deputation basis as Divisional Accountant will be under
administrative control of the Accountant General (ASE), Meghalaya,
Arunachal Pradesh etc Shillong, till finalization of Court cases
pending in different Courts/Central Administrative Tribunals or till
such time the State Government of Arunachal Pradesh has not taken |
over the cadre”. | ,
Copy of the circular dated 16.1.07 is
.anne.xed herewith for the perusal and
convenience and is »‘ marked as
ANNEXURE:R/4.

. 8. That the entire establishment matters of the cadre of the Divisional
Accountant are still solely dealt by the Accountant General (A&E)
Meghalaya ete, Shillong as deemed fit by him, which is evident from the
Circular No. DA/Cell/81 dated 16.1.07 and from the préceding
paragraphs. Therefore, the respondent No.4 (Commissioner (Finance),
Government of Arunachal Pradesh) and respondent No.8 (Director of
Accounts and Treasuries, Government of Arunachal Pradesh} has no say

in the matter.
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VERIFICATION

|, J.Tayeng, working as Joint Director, Director of Accounts and

* Treasuries, Government of Arunachal Pradesh do hereby so!emnly affirm
and state as follows:-

1. Tﬁat, | am competent to file the present verification on behalf of the
Respondents No. 4 and 8 as authorized and | swear the same. | am well

conversant with the facts and circumstances of the case.

2. That the statements made in this. verification are true to my .
knowledge, information and belief deﬁved from relevant records, which |
believe to be true and the rests are my humble submissions before this
Hon'ble Tribunal.

And | sign this venﬁcat:on on thts 13“‘ day of December, 2007 at
Guwahati.

-

. N '
. D Nm rasunes
Dnectora\e 01 A N Sharl ageun

-
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NO. DASTRY-27/2000] /0 807 b ,é - - St sye Qated kg vV 2
— Zral Admusistrative T, el | '
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) | :
~ - ~ o ' L
‘I'he Accountant General (A&E), 14 % ‘
Meghalaya, Arunachal Pradesh, ctc i ~
Shillong. Q?T‘IT'{} TG | |
: - t Barch |
Sub :- . Subission of scheme for taking over the administrative coxm&ﬁHf the
|: cadres of St DAQO/DAO Grade ~-1DAO, Grade -1l and Di\jisibual
4 Accountant - thereol, '
Sit, '

i I am dirccted *to submit herewith the proposed scheme for taking over the

administratjve control of cadre of Divisional Accountants comprising Sr.

lf?/\Os / DAQOs

Grade — 1 & 11 and Divisional Accountants by the Government of Arunachal Pr%xdcsh presently

vested under your kind control.
¢

I I am further direcled to slate that the State cabinet had since approved the

proposal 10 take over the cadre and the Departments of Law & Judicial, Personnel &

Administrative Reforms of the state have duly vetted the scheme after thorough examination.

i - In view of the progress as stated above, |

am directed 10 request you to convey

your appro[va\ facilitating smooth taking over of the cadre of DAs / DAOs/ DAQOs Grade — &l
! |

from your kind control.

Enclo : As stated above.

Memo. NO. DA/TRY-27/2000

- }
Kindly acknowledge the receipt of the scheme enclosed in quadruplicate.

Yours faf_i\hful\y

cA[ _

( C.M. Mongmaw ),

Director of Accounts & ‘Treasurics,
Gouwt. of Arunachal Pradesh,
Naharlagun -;791 110 (AP

Dated | July'2005.

—
L
i

to .- H
cory 01:. P.S. to Principal Secretary (Finance) t0 the Govt. of Arunachal l‘iradesh, Hanagar
t for information. ~
2r. The Secretary, Law & Judicial to the Govt. of Arunachal pPradesh for imlormation
plcasc.
[
3. The Sccretary, Personnel & Administrative Reforms, 10 lh7 Govt. of A ’{mn«:h:\l

Pradesh, Hanagur for information pleas'.

—*
—
o

B\

\ l////

C._M:“M(mgmuw ).
Directorof Accaunts & Preasuries.
Govt. ol Arunachal Pradesh,

Naharlagun ~791110 (A )

_—
R/
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The Scheme for taking over of the Administrativ
St. DAO/MAQ Grade-I/DAO Grade-11
PHE/RWDAECDIPW /1
the Accgund

¢ Control of the Cadres of

T and DA _of Woarking Divisions belunping (o~
ower Department of Avunachal Pradesh from the conlr

) ! i : ades rol of
ant General ( A&L), Meghalaya, Arunachal Pradesh, etc. Shillong!

The posts of Divisional Accountants were created by the State Governnient in the

) i .
Public Works Department / Rural Works Department / Public Health E,Tginecring

Depactment /lrrigation & Flood Control & Power Department, but the administrative control

. \ .

1.e. appoiniment, transfer, posting & disciplinary control, elc. vested with the Accountant
- General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional Ad;é'oun(an‘l‘s

comes unde‘r: the immediate control of the Executive Engineer of the Divisions. Ilhey assist
the Executive Engineers while rendering accounts to the Accountant Generzh (A&E)
. Megl;glaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and otlier servicc’
condition are at present governed by the Central Government rules in force, but they arc paid
frgn} .lhe stale Government's exchequer. The question of laking uver the cadres of the
Divisional Accountants from the administrative control of the Accountant Ceneral ( A&L)
Meghalaya, Atunachal Pradesh etc. Shillong had been under active consideration of the slu(c
Government for quite sometimes past in order to have proper control over expenditure and
other accounts matlers of the works Divisions, since it has become essential (o the state
Qoygnuncn( to have belter control on the heavy expenditure incurred in various cufwginccring
divisions of the state. Now, the Government of Arunachal Pradesh has decided in pursuance
of cabinet decision of the State for taking over of the administrative control of the cadres of

Sr. DAO/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh
elc., Shillong. ': '

1

To take over the cadre of Sr. Divisional Accounts Officers/Divisional Accounts
Officers/Divisional Accountants from the administrative control of the Accountant General
(A&E), Meghalaya, Arunachal Pradesh, etc., Shillong, shall be subject to the following tetms
and couditions.

i, Absorption of DA/DAQ and Sl DAO { Regular ) borne on tlic cadre of
the A.G to State Cadre. S

1.1 St. Divisional Accounts Officers / Divisional Accounts Officers / Divisional
Accountants ( Regular ) borne on the cadre of the Accountant General who

Q""ﬁ’«' rmafas wfagrtw  are presently  working in the State of Arunachal Pradesh may opt io serve in
Central admuistiauve Tiibuua! the Stale cadre on status quo. The willing Sr. Divisional!/\ccounls
{ficers/Divisional Accounts Officers /Divisional Accountants (;chular )

S Satael vorking in the Stale may submit their options to the Secretuwry (o- the

_ . Goverrument of Arunachal Pradesh;, Depavrtinent of
Y’ETETZ'} sq1eulz « Finance, Arunachal Pradesh, Immgw~ through  the
) CEineh ~ toncerned Exccutive Engincers within 2 (Two ) months from the date of

! . . ’ v . .
issue of the *Notification’ under intimation to their parent department.

1.2 “The Sr. Divisional Accounts Officers / Divisional Accounts Officers
' /Divisional  Accountants ( Regular ) who do not opt for slale service
condition, but willing to continue in the post shall be allowed to scrve on
" slandard termis and conditions of deputation duly approved by' the slalc
~Government for period up to 3 ( Three ) years which may be extended up to 2
(Two) years in the interest of Public Service. They shall be reverted to their
parent Department imiediately on expiry of their respective deputation
| period.
4
1
1.3 “The Sr. Divisional Accounts Officers/Divisional Accounts Officers /Divisional
* Accountants ( Regutar ) wio opt (o serve i Arunachal Pradesh shall contiiiue
" 10 be governed by the Central Rules for pension and other retirement benelits
as applicable fiom time to time.

! i
1.4 The inter-se- seniority of the Sr. Divisional Accounts Officers / Divisional
Accounts Officers/Divisional accountants ( Regular ) who opt for the State
Service shall be fixed in the state cadre basing on their inter-se- seniorily as
Sr. Divisional Accounts Officers / Divisional Accounts Olflicers Grade-l
Divisisnal Accounts Officer Grade-11/Divisional Accountants on the date of

oo over of the eadre.
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L/va'xswnal /\'ccogxmls Giade-11/Divisional  Accountants (Regular) are now.
rawing the foilowing scale of pay as per central pay paltern. I -

A) Divisional Accountant Rs.5000-1 50-8000'/-

; B) Di.Vi‘si.(nnal Accounts Officer (Grade-11) Rs.5500-175-9000/-
?C) DI'VI.Sl.()nal Accounts Officer (Grade-1) Rs.6500-200-10 500/-
D) Divisional Accounts Officer (Sr. Grade) Rs. 7500'250-12'()0()/-
; The cadre of Sr. Divisional Accounts Officers/ Divisional Accounts Olficers

¢rade-l & l}/ Divisional Accounts who are working in Arunachal Pradesh on

r:cguiar basn.s shall t')e.allowed o continue for drawal of their :pay and

« aGllowances in the, existing scales of pay even after taking over by ‘the slate
ovt. -

1.0 I‘ The Accountant General (A&EL), Meghalaya, Arunachal Pradesh, elc.i, Shillong
shall obtain the option in triplicate in the prescribed form as annexed herewith
‘ Ifrom. thg St. DAO/DAQ Grade-1 DAOQO Grade-1I/DA borne on his padre and
‘ serving in the state of Arunachal Pradesh on the date of taking over the cadre
by the state Governunent through the Exccutive Engineer of the Divisions and
;furnish one copy of cach option exercised by th Sr. Divisional’ Accounts
'Officers/Divisional Accounts Officers Grade-l Divisional Accounts officers
Grade-11/Divisional Accountants 10 the Secretary to Governmient of Arunachal

Pradesh. Department of Finance, on receipt of the options.

. |

I
//2. 1 Divisional Accountants on Deputation :
l i

o are working in the works divisions 11 Arunachal

2.1 \/Mvisional Accounlants wh
! pradesh on deputation shall be allowed to continue serving in the post of

« Divisional Accountant on dep

| deputation.—

deputation ) those who have completed the

= 2

mifvg umiafag ofaws ol

C Frg ngrafag sfaag . |existing term of dep
entral Adomnistrative Tobur

_The Divistonal Accountants ( on

atation will be continued as Emergency. Divisiona!

%

.1 | Accountant for the time being as/\ﬁo_f.W .
. | as regular Divisional Accountant they shall have 10 qualify themsclves in the
o Divisional test examination within (wo years from the date of taking over the

cadre from the administrative control of the Accountant
Mcghalaya, Arunachal Pradesh, etc., Shillon

(=]

RS AT al ¥ ele. wh

RITE three chances 10 qualify in the Divisional test examinatiol

. ‘ i Y H \ > e) MY o r

L . qua\ify in the Divisional test examination, shall be revericd 1Q their parent
d become available.

department as and when qualified han

‘

3 Adminis(r:\tivc Control

The administrative control of Sr. Divisional Account

f Accounts O(ﬁccrs/l)'\vis'\onal Accountants $ '
: Departmettly ‘Government of Arunachal Pradesh, [tanagar and will l:c
! excrcised by the Secretary, (o the Government of Arunachal Pradesit,

Department of Finance.

Reeruitinent

runachal pradesh v

t through A
sional Accountani®

i [ Div L VISIONS.
cancies of DIVl )

The state governmen
shall Gl up ail the va

5. Mcthod of Recruitments

5. The Aruﬁacl‘.:\\ Pradesh Public Servi

the Cadre of Divisional Accountant by on
rough writlen and competitive ane
n for Divisional Accountant {

ce Conission shall 1
selection on metit

rollowity sources i

e Initial Pecniitment xaminatio

N S Jivisi ivisi
Sr. Divisional  Accounts Officers/Divisional  Accounts Officers 'Grade- -

utation till they COWE) torms ol

ent. But for tiicir absorption

General (A&E),
g, for which they will be piven
1. If any;body fails 10

5 Ofﬁécrs/Divis'\ou:\l
hall be vested withfthe Finance

U '.,‘m:-.n‘.\'\f'.t'-i&;m

nake recruiinicnt W
adjudged from the
L qualifying test ealled
Annexiiet)



5.3

54

55

- &5~ ’
Age Limit for * Direct Recruitment”; ‘ -

Candidate should not be less than 18 years and more than 28 years of :\éc‘,
provided that the initial age limit may be relaxed up to 33 (thirty threc) ycars
incase of APST candidates in accordance with the order of the state
government from time to time. In case of existing / working Rivisional
Accountants, upper age limit is relaxable upto 52 years.

{
;
Education Qualification: ,

Minimum Educational qualifications for direct recruit shall be a L«'Jniversity
Degree / graduate with any one of the subjects namely Mathematics, [Statistics,
Commerce, Economics, from a recognized University. ‘

Note:-  Age Limit and Educalion as prescribed at serial 5.2 & 5.3 above shall
hot be applicable in case of eligible departimental candidate(s).

Appointing Authority;-

The Secretary to the Government of Arunachal Pradesh Department of
Finance shall be the appointing authority subject to the approval of the
Government. x

Probation and Training:-

i
!
|
)
|
i
'

#gta uyrafaes afien
Central Admunistrative T:ibuuil

Candidates recruited through the Initial Recruitment Examination ‘will be on

Divisional Accountant. During this period he/she shall be given training for a
period ol 6 six ) months in the Administrative Training Institute and thercaller
intensive practical training in all aspects of public works accounts for a further
period of 0 ( Six ) months.

i

After this training , the.candidates are required to pass the Divi:sional test,
which will be conducted by Director of Accounts and-'l’rcasuricls. Till such
time as the trainees, they are posted as Divisional Accountant om probation.
After pussing the Divisional Test Examination supernumerary po;ls(s cqual to

the number of such trainees will be deemed to be created for their absorption

H

|

on completion of probation period.

Transfer & Posting:-

Divisional  Accountants / Divisional Accounts  Officers are o scrve
anywhere within - Arunachal Pradesh  and are  liable for wtransfer 1o the
establishments of Chicl Engincers /[ irector of Accounts & Treasurics whereon
such posts exists.’

Transfer of record:-

The Accountant General ( A&E), Meghalaya, Arunachal Pradesh ‘elc. Shillong
shall take necessary action to trunsfer the relevant records to the “Secretary Lo
the Government of Arunachal Pradesh Department of Finance within 3 (Three)
months from the date of issue of the notification. :

) Sd/-
(Tabom Bam ),
Principal Secretary (Finance)
Govt. of Arunachal Pradesh

probation for a period of 2 ( Two) years beflore their absorption in the cadre of

ST
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OFFICE OF T

HL ACCOUN I‘ANT GENERAL (A& 3 &E) MLGHJ&LAM
SHILLONG.. 793001 ;

n |
No.DA Coll/ 1-1/2000-2001/ 1509 Dated:- 25.11.2005
To N
Shi C.M. Mongmaw,
, Director of Accounts and Treasuries,
; Government of Arunachal Pradesh,
I . Nahatlagun - 791 110,
. . Ar u;mulml Pmdush.
v_i‘- i } : . ' « . .
iw § I Sub - Scheme fox transfer of cadre of DAs/DAOs fom the Administrative contro]
§o L ofAG (A&E) Meghal

aya, cte, Slﬁllol'lg to the Gowt. of Arunachal Pradesh.

Mtcr‘;No DA C‘ell/l 8/(,ou1t case/Vol II/l 045 _
ub_;ept uted above»l’ @

....-., '-x

thc C&AG s ofﬁce

zeoaldmg proposed“ ansf[%r of DAs cadre has been rccewcd by |

LA Copv of the dlaﬁ scheme 15 forwarded her ew1th for acceptance of the terms

4] Pmd»sh Govmmmnl

. 5 A I\.Das) RS
s DV Accountant Gmcxal (Admn)
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¥ " Draft Scheme for the transfer of the cadre of Divisional Accountants / Divisional qt
r_/ ,‘ i-Accounts Officers from the administrative control of A.G.(A&E) Meghalaya, / vt
~ =% : Shillong to the Government of Arunachal Pradesh. / U‘y .
® &
) The Government of Arunachal Pradesh has decided to take over the existing ) .

‘cadre of Divisional Accountants / Divisional Accounts Officers from the administrative
'n'control -of : the Accountant General (A&E) Meghalaya Shtllong to its admlmstratwe

s

Hitontrol on the following terms: and condltlons—

+

41‘5‘ S s _A,-;,": . . v, ‘ -
‘Li“l Admlrhstratlve Control. R ‘ SR TR T S . ]
3 ) L e . N

y e The admmlstrattve control of the D1v1s1ona] Accountants / Divisional ’

Accounts ofﬁcers -who are presently governed under.~the Central Civil Service Rules -

~

3 dmmtstrahve control ‘of Accountant \Gcncml

f(A&E) Mcghalaya Shlllong havc the

»dnd ale .vs{otkmg ‘under th ..admmtstratlve ;control ‘'of- Accountant General (A&E) i
**" Meghalaya "Shlllong shall. on»thetr transfer. to services .of.Govt. of Arunachal Pradesh, b
'-"*i"vest"wuh fhe! Dtrectort of 'Accounts and Treas:unes,, Govt of Arunachal ‘Pradesh .under [i

‘epartment fof »Fmance .wh, 'would 2 exercxse all the admm1st1at1ve powers " like i i""
: ecruxtment\/ promotlon / leave / transfers & postmgs / dlsc1phnary matters etc. R
7+ 'Status hnd composxtlon ‘of the cadre.on’ transfer' PR v ey { 3
SJ‘ 'x.‘The cmstmg Dtvxsmnal Accountants Vi D1v1310 al Accounts Ofﬁcers under the / .
k.

CF

i g ollowmg cadre composmon W ",,“.-'.',.,.t” .‘."' '-,”,;‘ : w x
Namc of the Po st/Gradc Scalc of 1’ay (Rs) [ Percentage, composition s L
i R R “of cadre strength \ §
‘D}Vtsmnal ‘Accountants ‘55(‘)9 175 9000 '.‘,~":;/ 35% : L .

(otdinary’ Grade) S B L '

“:Divisional w"Accounts‘ .6500-200- IOSOQ;' IR G 25%.: : f

A .‘.v, A u X}
‘ S

e s 5'“» el : M.-"v ,

Ry l.Oi‘ﬁcers’(Grade Qg A AR S DR S ) Ak
Dmsmnal L Accounts 7450-225:11500 “,, Pt RN 25% -
rﬁcc:x(Grade ) KL et LT e i T

S *—'-DW*IHGJ&I]—«-AGGGUIHS——?@OO -250< 120@“;",5 e | s%.;;};;_._... A
o v . R LN ] T ' }l.U : ’.”t“:}“‘d- TSRS T A O . o
7 | Officers” e . TR TRET L S e )

i ..f_'(b) i Aftet, talqng over td the serv1ce of Govt"of 'Amnachal Pradesh .the;cxtstmg‘
p regular‘ D1V151ona1 Accountants /. Dms1onal Accounts- Ofﬁcer,s would contmue to"" o
‘eparatecadrewﬁhihe.emstmg ,cadr,estmcture,and.desxgnatlong i

% Pty .,
"“* 34 '\47 [ '!r“i(\urti‘} l‘:l“ "‘!‘."’h\‘-."\‘) ¢ \( )" v

’ U«b.;", SN HOTAYRL S R AR (UMY

'Opho‘n tior tr'msi’cx' ‘10' sotvlce of Govt! ‘of Arun'\cha] Pr‘nlcsh\,'f*-,
iy 4 Afrer publication”ofithe: orde """J‘or,thc:proposcdﬂtransicl of; cadrwn tbc‘otﬁcml
'1G;§zcttg )of the, *Statc Govcmment“Accountant General (A&]:)’ Mcghalaya,vShﬂlong shall 5
& sé.u'upon'all"thc"regular D1v1s10nal Accouutnms /‘D1V1310na13A'_ .counts, Officers - O 1he™;
! *‘c'ombmed cadre, ~who ‘find place" on the’ date ‘of Gazette Nouﬁcauon in the* Gradatton hst’
mamtamed by his” ofﬁce fo: exerclse thetr optlon m”the prescnbed pr.ofonna ’appended
herew1th through‘ the re5pect1ve executlve engmeers thhm ‘a’ penod ofvtwo ‘month. for:
N gomg over to;the service'of the’ State Govt of Arunachal Pradesh or for their continuance e
i *the~ Central I Government - "Service ‘uhder- the, ' administrative; control of A.G(A&E) - .
ol cghalaya ‘The’ option’ $0* cxerclsed shall be- ﬁna] and in no case whatsoever it shall bc
At alter ¢d, Those who -do not" exercise- such optlon ‘within, the specxﬁcd period for whatever 3
rcasons'- 'ball be decmed.to; have made. an optlon to remain in the Central Govt. Service )

e Adrnmlstratlv control of :AG. (A&E) Meghalaya. The -pension and ‘other .

~ N \\3’ 1et1rement liabilities of those who opt for the State Service shall be borne by the Govt of ;
~o’\v“ Arunachal Pradesh. ‘=it ek
@f\\;‘; Y 7. (6) - Those Divisional Ac"countants 7. D1v131onal -Arcounts.Officers who-opt-for their .- \l §)
© continuance in the Central Government Service under the administrative control of the IV S
 AG. (A&E) Meghalaya w1ll be posted in Matpur / Trlpura . R ;

\//t W/ww"v‘( R ot . RS . . .
: ‘ Lt oy T — R

I gxrra fa pre— _ "

o rye

- | ) | | ) L Centra
| | ) 1 Acmx'xxsra!luc Tribupy! )
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. The employees of office of the Accountant ‘General (A&E) Meghalaya, Shrllong \
.l _and the employees of State Government who are on deputation to the posts of Divisional
e h “Accountants / Divisional Accounts Officers shall not be allowed to exercise any option to

! -{, go over to the state Govt. Such employees, if required.by the state Govt.,.may:be, allowed
// to serve on the standard terms and conditions of deputation-duly approved.by the State’
© Govt. N :

A4, Regulation of Conditions of service
' Subsequent to transfer to the State Govt., the conditions of service of the

existing Divisional Accountants / Drvrsronal Accounts Officers shall be regulated as

. follows:.
: () Scales of Pay- Emstmg Divisional Accountants / Drvrsronal Accounts Officers shall
i continug, to be placed in their existing pay scales However, in the event of any revision of
. pay scales .of. exrstmg Divisional Accountants / Divisional Accounts Officers by the Govt.
of Indra swith effect from a;date prior to the date of taking ,over the cadre control, the
exrstrng mcumbents shall be entrtled to such revised scales of pay from the said date. Any
; ubsequcpt revision iof pay scale byt the State Govt ‘shall be apphcable to them.
an: Age of Superannuatron- Smce the age of Superannuatron in respect of existing
g p;yrsronal Accountants [ Drvrsronal Accounts Officers working under the administrative
' 7-control. jof’; A G (A&E) Meghalaya -is* 60| years* as “applicable to the Central Govt.
- N mployees they shall be, as a special drspensatron allowed a general extension of service
g . » . without any discrimination for two-years over ‘the -existing age of superannuation of 58
-, 't years applicable to the employees of ‘state Govt. of ‘Arunachal Pradesh, subject to the
PR -'condmon that the retirement age of the Divisional Accountants / Divisional Accounts
'Ofﬁccrs transfened ‘o the State Service will be as 1s ordered by the Ccntral Govt. from . o
trme to rrrne ‘for their en}ployees 5 { : :
""’3\ J(lll) Senront} under State Govt " The, mter-se}senrorrty of Dmsronal Accountants /
Dtvmonal rAccounts Ofﬁccrs takcn‘ovcr to‘ the cadte of Stato,Govt vshall contmue to be x
it thie salnc as ckisting on thc datc of talgmg, overthe; cadrc by, thc State Goyix*
i (TV) Reeruitment- The recruitment o the post ofDrwslonal Accountant aftcr taking over . »
= the cadrc_hy_.tht_btutc,ﬁu_vt._would be_us,pcr_pQJtey dcuded by‘.. be ;,uvt oJ Aluuaclul e
“Pradesh. | -~ " ,
;o) Promotions- wAfter taldng -over’ the cadre the State Govt ~shall formulate Suitable
-.:.rules under the’ Arunachal Pradesh‘ Semce ‘Rules- to provrde adequate.promotronal
:,axenues fort the ~cadre whrch“ shall;, however 1ot be 'less advantageous -than -what* 15”1-‘ '~
avarlable under the admuustratrve control.(ofA G (A&E) Meghalaya Irll such rulcs are
framed the promotrons shall, be regulated by thelrextaut)rules i mst:ructrons applrcable
rrortto the date-of taldng over ‘the cadrcm i34 PN AR e
Ixarmng /Departmental Exammatron State Govt shall wrth_a,vrew to provrde
adequate- qualrﬁed*manpowex 10’ thc t~aken over*cadrc -of ] Drvrsroual Accountants [

ansroual Accounts Ofﬁcers cvolve a systcm ‘of thcorctnc.rl '/ practleal uammr, n l’ublrc
Works' Accountmg systern and ‘functioning ‘of* Public ' Works ‘ Divisions and.a suitable

dcpgrtt_peutal cxammatron compar able to the exrstmg trarmug ‘and examination to ensure
: : Lol ce'unts to the. A G (A&E)

1

VII) ,I‘ransfers and postm;,s— The»transfer andfpostrngs ) ;

lAccounts Officers. shall be made by,the State Govemment No employee from
- ovt‘ “shall be posted 10 tbe regular-’charge of any . dmsron unless ’he / she has
d the specral trammg requrred in Publrc Works Accountmg system as well as the»
of the:: PublicsWorks:, Drvrslons and has subsequently qualrﬁedr in. an.
E approprrate departmental exarnmatron ‘to'be- mtroduced by the’ ‘State’ ‘Govt.”of ‘Arunachal
, N N Pradeshas referred to in clause 4(VI). Notwrthstandrng this provision, the Director of -
B o] e accounts -and Treasuries, Arunachal Pradesh Govt. ‘’shall have the powers to appoint any .' : .'/'_' ;'.:"
T e emplovcc of the Staté"Govt, as Drvrsroml Accow. . /Divisional ‘Accounts Officersona ™ .7 -+ .

temporary jand ad-hoc basrs for a- Spcmﬂcd pcrmd il thc post is: filled by rcg,ular '

qualrﬂed persouucl TR
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- o) Disciplinary Authority- Subsequent to the transfer of the cadre to the state Govt.

v ) the Director of Accounts and Treasuries, Arunachal Pradesh Govt. shall be the

. j " < disciplinary authority in respect of Divisional Accountants / Divisional Accounts
; Officers.

' (IX) Reporting and Reviewing Officers- The Executive Engineers of the various

divisions shall continue to be the reporting officer for the purpose of writing of Annual

~

12

(1

1 Confidential Reports in respect of Divisional Accountants / Divisional Accounts Officers

[ working under them. The FA/CAO of the concerned department shall be the Reviewing

iy ; Officer and Director of Accounts and Treasuries, Arunachal Pradesh shall functlon as the

L - accepting authority.

3 ; 5. Transitional Provisions- T1]1 such_ time thc State Govt. frames approprlatc rules

ik " concerning conditions of service of the' taken over cadre, the' incumbents shall be.

g j govemed by the rules hitherto in force.

41 N (c) Power to relax- Where the Govt. of Arunachal Pradesh is of the opinion that

ifh ) 'it is necessary or expedient to do so, it shall, after consultation with the

g}ﬁ . Comptrollcr & Auditor General ‘of India, by an order for rcasons to be :

4 . recorded in writing, relax any of the provisions of these terms and condltlons'

3 % , ‘with respect to any class or category of persons i
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yad / ", GOVT.OF ARUNACHAL PRADESH
1‘; ' : - FINANCE DEPARTMENT
. ITANAGAR ™
' NG. DA/TRY/15/99 Dated Naharlagun; the——..
-. .: /(Cf(;u | ated Nahar ag’un ﬂ: z “(‘f"%
) ~ To, . o Ceural Al

The Accountant General (A&E),
i Meghalaya, Arunachal Pradesh, etc., '
’v R _ Shillong — 793 001. , I

1
i

7))
=
°y

| 3 ‘ Account Olﬁccrs / Sr. Dmsronal Account Ofﬁcers.
h .‘ Ref:- “YourD.O. No. DA Cell/1- 1/2000 2001/1509 dated 25.11.2005 .
| r . o NO DA. Cell/Annual Trans./2006-07/Vol- III/601 dtd. 5.9.2006 .

o . '

- ,'" S '} While referring to your letter quoted above, 1 am to conveyfthe

L { decrsron of tHe Govt. of Arunachal Pradesh to formally take over the cadre of the

DAs / DAOS / SDAOs from- your administrative control with the followmg ;

1

EXNP -’,\f 2

in-their e!xrstmg pay scale till a separate scale of pay is mtroduced by the State s

%

takmg ol/e1 shall not be bmdmg on 1he State Govt. and such matters shall be‘

v
. wtf'h S o paih'

<

..
3,
n,_

o o of 60 yeallrs as applicable in Central Govt. services wrll continue to be apphcable t

~ the Cadre as a specral drspensatron for those who are appomted by AG, S}‘ullorrg‘ on

PR

| eO‘ Jcadre w!;uld be done as per pollcy of the State Govt through Arunachal Pradesh i

. u O\ \')‘b \\)‘
A0 e .
ﬁg\;o\?‘:} o Public Service Commission (APPSC) under proper recruitment rules framed by the : 3
@O PR
ofe Duector‘ of Adcounts & Trcasur ies (DAT) in “Sonsultation w1th Fmanc '

Department. Those who are on deputations shall be reverted back in due course.. of ~

~~ < N A

time as and when regular appointment is made by the Stat-
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through DAT in consultatxon and concurrence of Finance Department

| ’ ' !

Gaz_’etted posts of the cadre respectively.

Clause 4(1X) Reporting & Reviewing Officers: ~ -

Acceptmg/Revxewmg/Reportmg Officer in case of Gazetted Ofﬁcers and the DAT

Wi Tl LJ(. S

" ' . . '

Yours faithfully,
-
' (K.K. Sharma) o
. ' Development Commissioner (Fmance),y“'

Govt. of Arunachal Pradesh
ﬁC/ " Itanagar

v

|
|
!f
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC.,
SHILLONG ::: 793001.

l
;

No. Circular No. DA Cell/ 81 Dated:- 16.1,2007.
Co
Consequent upon the decision of the Comptroller and Auditor General to
separate the cadre of Divisional Accountants/Divisional Accounts Officer Grade-1 &
II/S‘r. :Divisional Accounts Officer in the States of Arunachal Pradesh,Tripura and
Mamipiur w.ef. 01.05.2007, all regular DAs/DAOs/St.DAOs under the
administrative control of the Accountant General (A&E) Meghalaya, Arunachal
Pradesh and Mizoram, Shillong are hereby required to exercise option for permanent
allocatlon to the office of their choice in the prescribed Opllon Form enclosed
herewith.
1. The proposed Sanctioned Strength and Person- in- position in the three states

|
i.t%. Manipur,Tripura and Arunachal Pradesh is shown below:-

I
!

Name ' of | No. Strength of the cadre and men on roll
the state of
| Divi N
| si- | Sr. DAO DAO-I DAO -l Regular DA,
on
1‘r'1 I Sancti | Men | Sanc | Men | San- Men | Sancti- | Men
1 :,?:tj -oned | on Li- on ction- | on ed on
e Stren |roll |oned |roll |ed roll | Stren- | roll
o gth Stren Streng gth
‘ . gth -th
Arunachal | 91 13 16 23 9 23 2 32 0
Pradesh
Manipur 79 | 12 8 20 4 20 1 27 - 0
Tripura 52 8 8 13 0 13 0 18 0
AG(A&E) 01 01
Shillong.
| 223 33 32 56 13 56 3 78 0

2. The Sanctioned Strength will be determined for the States of Manipur ,Tripura
and Arunachal Pradesh on the basis of number of existing Divisions for which

|
post of DAs/DAOs/St.DAOs have heen sanctioned for these States.

| Contd..2
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3. Pcrmanent allocation of existing DAs/DAOs & Sr.DAOs to the States of their
choice will be made by the present cadre Controlling Authority i.c. the

Accountant General (A&E) Meghalaya, etc., Shillong.

4. Allocation of DAs/DAOs/Sr.DAO opling Lo a particular States will be made on

the basis of their seniority in the concerned grade starting from the senior first.

15 If the number of oplees for a State is more than the sanctioned posts it a grade,
| {he junior most person in the grade in excess of the sanctioned strength of that
State who can not be accommodaled in that State against the existing posts shall
be posted temporarily to the State for which the number of optees is less than the
sanctioned strength .Such persons will be posted to the State for which they have

excrcised their options on availability of subsequent vacancies in that State.

6. After scparation of the cadre, the seniority of the cadic members will be fixed as
per the existing inl‘cr-sc scniority.

7. The vacancies remaining unfilled in a Stale after scparation of cadre will be
filled up by the concerned Accountant General office as per Recruitment Rules

for the concerned post.

8. Dircct recruitment will be done in the deficit State only against the requisition

already placed/to be placed to the Stafl Selection Commission.

9. Afler final scparation of the cadrc , (he cadre of Arunachal Pradesh will be
controlled by the present Cadre Controlling Authority i.e, Accountant General
(A&E) Meghalaya, ectc., Shillong till such time a scparate Accounts &

| /Entitlcmenl office is not functioning f{rom ltanagar.

\)40. Employees of the State of Arunachal Pradesh appointed on deputation basis as
Divisional Accountant will be under administrative control of the  Accountant
General (A&E) Mcghalaya Shillong till finalisation of court cases pending in
different courts / Central Administrative Tribunals ot il such time  the State

Government of Arunachal Pradesh has not taken over the cadre.

Contd..3
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12.

13.

14,

1.

”49'—— /[/5/

There is every likelihood of taking over of the cadre of DAs by the State

Government of Arunachal Pradesh in the near future.

All the Divisional Accounts Officer Grade 1 & Grade 11 and Sr.Divisional
Accountants Officer are to exercise his/her one time option in the enclosed
Option IForm and submit the same o (he undersigned within one month (rom the

date ol issue of this Circular.
If suchl option is not received within one month from any person, such person

will be allocated to the State for which number of optees in the concerned grade

are less than the sanctioned strength.

The option once excrcised will be (reated as Tinal and cannot be revoked under

©any circumstances.

135.

.

The opuon to be exercised by the regular Divisional Accounts Officer Grade-1 &

Grade-ll and Sr. Divisional Accounts Officer and not by the Divisional

Accountants appointed on deputation basis.

Authortiy:- C&AG’s letter N0.909-NGL(App)/32-2006 dated 17.11.20006.

AR T — S

Ce RRIEE Y
otral seus gy, tve Ty {
fibung ) Dy. Accountant General (Admn)
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2.
3.

Mcmo No. DA Cell/BOC/2()06-2007/027-‘)37 Dated:-
Copy forwarded to for information and necessary action:- _
2
The Accountant General (Audil) Tripura, Apariala, ’ ,'_1/,\/ Zity

11.

12.

13.

1< o0

_ 40 -

The Accountant General (Audit) Manipur, Imphal.

The Sr.Dy.Accountant General (A&E) O/o the Sr.Dy.Accountant General
(A&E), Tripura, Agartala.

The Dy.Accountant General (A&R) Olo the Sr.Dy.Accountant General
(A&E) Manipur, Imphal. .

The Sccretary, PWD, 1&FC, R.W.D. & Electricity Department, Govt.
Tripura, Agariala.

The Secretary, PWD, 1&FC, RUW.D. & Electricity Department, Govt.

" Arunachal Pradesh, Itanagar.

The Secretary, PWD, 1&IC, RW.D. & Electricity Department, Govl.
Manipur, Imphal

The Chief Engineer,PWD,I&FC,R.W.D.,Electrcity Department of the States
of Manipur Imphal..

/
The Chief Engincer,l’Wﬂ,F&?C,R.W.D.,Electxciiy,D,cpamnent of the States

of ,Arunachal Pradcsh, Htanagar.

I'he Chicl Enginccr,l’WD,I&I"C,R.W.D.,I-’.’,lcclrcity Department of the States
of Tripura, Agartala.

The Executive Engineer,

Shri

‘Olo the Executive Engineer

Sparc Copy.

i "'J']"j‘-" “ Sr. AecOunts On\uc‘
Teoe s [0« P8 By
' 1/¢ DA.Cell.
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Form of Option

}

In the event of separation of Divisional Accounts Olfficers/Sr. Divisional
Accounts Officer cadre in the States of Manipur/ Tripura/Arunachal Pradesh,

1, Shri/fSmt/Ms ’ -

working' as (designation) under t{he
administrative control of Accountant General (A&E) Meghalaya, Mizoram and

Arunachal Pradesh, Shillong do hereby opt to be finally allocated in the State of

(name ol the Statc),

under the administrative control ol the Accountant General

(A&E)__ in  knowing fully that the option so

exercised shall be final and no further change in the above option shall be allowed in
any casc.

Date

Station

(Signature)
"'.'Z?s«ma---...g.m....-.....”.-.
; QE':?\Y';;' L BN BT - i
.C *-.-:~.'.: 14 f*—."{m,UT Name
eolral &om istative Tiibueal '
Qe Designation
q oo '
S SN Division ™
: \' (R4 "‘dTZ{' Z;
; owalet Banch
S B : _ State
i
}
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

Ao Appticnt

Filed bp ¢

GUWAHATI BENCH: AT GUWAHATI

0.A8. No.134/2087

. Shri Takong Taboh & Others.
ceease« fpplicants.

aND

tnion of India & ors.

cesssssnw Respondents.

S
?pi Q”g
ﬂjxwk%;xéli;* y REJOINDER FILED BY THE APPLICANTS
¢ oA R

‘ygl (/\77
¥ o

e That & copy cf'bhe written statement has been served

upon, the applicants and the applicants have gone through the same
and ‘understood the contents thereof. Save and except the
statements which are specifically admitted herein below other
statements made in the written statement are totally denied. The
statements which are not borne on records are also denied and the

respondents are put to the strictest proof thereof.

t

-

2. | That with regard to the statements made in FPara 1 and 2
of ‘fhe written statement the deponent begs to state that though
the? were appointed as Divisional Accountant under respondent no.
Eibﬁ now they have completed almost 1#(ten) years of service i.e

Geygnd the stipulated period and they have gathered vast
eypérience in the posts and as such they are entitled to get
;e;ular absorption as Divisional Accountant. Needless to say here
tﬁa% similarly situated person has already been given the benefit

of absorption.

1
1 i 28
"

V) Ty ihtumorns Naii
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o

SN That with regard to the statements made in para I of
ihe‘ L written statement the deponent while reiterating and
reaffirming the statements made above begs to state that the
dpplicants got their selection and thereafter they were posted as
Divisional Accountant on deputation basis under respondent no. 2
an& .by now they have completed about 18 years in the éaid' posts
and ‘at the same time the said respondent have no yet initiated
any fproceeding for filing up of those vacancies through Staff
Selacfimn Commission and as such for the fitness of the things
thé Ereapandents are required to reqularise their services on
absorption. It is noteworthy to mention here that the respondents
hapei not made out a case in the written statement that there is
na;requirement of the service of the applicants nor the standard

1

of :5ervice rendered by the applicants are other than
5a£i%factory. In otheyr words it is an admitted fact that there is
a irégular need of the posts/services held by the applicants and
at! no point of time the respondents questioned the services
randéred by the applicants. It is under this fact situation of
th§ Tcase, an unigue case, wherein the Hon‘ble Tribunal may bé
p%eaéed to pass appropriate order directing their continuance in
the pazt of Divisional Accountant and to absorb them permanently.
4i That with regard to the statement made in parz: 4,5, and
b 6f the written statement the deponent while reiterating and
rea%firmimg the wstatements made above begs to state that by
efflux of time and taking into consideration the services
rendered by the applicants including the need of their services
cgupded with the fact that the respondents have not yet completed
tﬁ@f regular process of selection, the Hon'ble Tribunal may he
p{a%ﬁed to direct the respondents to absorb the applicants
N

p@rmanently in the cadre of Divisional Accountant.

|
29

Vijay aknms scrm Moy
b
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That with regard to the statements made in para 7,8 and
g af tﬁe written statement the deponent while denying the . .
contentions made fherein begs to state that the Government of
Arunachal Pradesh made number correspondences with the respondent

‘ na. 2 requesting not to repatriate the applicants including the
otherl deputationist and to that effect proposal was made for
their absorption through communication dated 16.3.2085 with
certa&n suggestions. In the context of the aforesaid letter the
regpdhdent no. 2 had given assurance to 811 the deputationist
like that of the present applicants and requested them to
withdraw their court cases by communication dated 24.3.2835.

o However contrary to such assurance, orders have been

issued towards recavery of the overstay.

It is stated that Government of India vide -
cammuﬁication dated 14.3.26046 issded GBuideline towards absorption
of th? deputationists like that aof the present applicants but the
respondents yet to give any response and have not followed the
samé.v

In this connection it is stated that the Qgcountant
General, Shillong issued a letter dated 14.9.2064 by which the
pay of the deputationists including the applicants has been
enhanced with the approval of the Comptroller and Auditor
General. The above communication is clear that the Divisional
Accountant shall be eligible for the up gradation of the pay
scale in terms of the circular dated 28.4.2664 till they hold the
post irrespective of intervention of the court towards their such
stay. In such a situation the order issuing recovery is totally
unjustified and wuncalled for. In this connection it is stated
that ?he pay of the applicant no. 3 was upgraded with effect from

1.1.1996.

$467€y°46“n*ﬁw NGy ¢
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It is stated that the communications refered to above
and other relevants communications are annexed hereinbelow and

gamevmay be treated to be the part of the pleadings.

. Copies of the order dtd. 27.7,2ﬂﬁ7,'
Office Memorandum dtd.14.5.2844,
communication dtd. 5.8.2065,
commuinication dtd. 18.9.2684,
communication dtd. 24,73 2EE5 arid

communication did. 19.3.2885 is annexed
herewith and marked as ANNE XURE ~

1,2,3,4,5 and &.

& That with regard to the statement made in para 18 and
11 of the written statement the deponent while reiterating and
reaffirming the statements made above as well as in the original
application begs to state that the Recruitment Rule Clause- §
cleaﬁly indicate the power of the respondents to make necessary
relaxation at their discretion. The steps initiated by the
respondents  including  the State’ respondents towards regular
absorption of the depuitationist in the. cadre of Divisional
ﬁccmgmtant doesnot prevent the respondent no. 1 to make necessary
chgﬁgeﬁ in the Recruitment Rule. The method adopted towards such
absorption invariably & fair exercise of power and aévsuch same
should have been finalized invoking Clause- 5 of the Recruitment

Rule.
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7. That with regard ta.the statement made in para 12 of
the written statement the deponent while reiterating and
peaffirming the statements made above as well as in the original
application begs to state that the applicants having been azllowed
EQ continue with their respective services and pay having being
upgraded with the remark that such up gradation is irrespective
of any intervention of the court, the subsequent decision of

retmvery of ﬁay and zllowances on overstay period of deputation

is totally uncalled for and reqguired to be set aside and quashed.

8. That with regard to the statements made in para
13,14,15 and 16 the deponent while reiterating and  reaffirming
the ét&tements made above as well as in the 0A begs to state that
taking into consideration the fact and the circumstances aof the
case and on perusal of records, where in Hon'ble Tribunal may
allow the instant original application directing permanent
absorption of the applicant in the cacdre of Divisional

Accountant.
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. VERIFICAT LON l . Fa—

Iy 8Bri Vijava Humaram Mair,aged about 53 vears, Son of 8ri
Géviﬂdaﬁ Nair, Divisional Accountant, 070 Electrical Division
under The Execubtive Engineer, Department of Power,Bomdila, Dist-

| Weat Fameng, Arunachal Pradesh, applicant No. 3 in the instant
Original Application duly authorized by the others té verify the
atafem@ntg made, do hereby verify that the statements made in
Péragw&ph - M ELE L ..., are true to my knowledge and those
made in para nn,nfl‘gnng.n.,.u,,. are matters of records and
rests are the humble submission before this Hon'ble Tribumal and
, .
I héve not suppressed any material fact.
And T osign this verification én this the wmmﬁﬁi ..... day of
February, 205018
'

v ’J"j k_umayam Nogy

Signature
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OFFICE OF THE ACCOUNTANT-GENERAL (A&E(){ ALGHALAYA ..
SHITBNG™ 993001)

Centxal Al isirative L sbunal

. ~rs "
v

- €T
E.Q. No. DA Cell/ 32 ?IEITET?P‘ : gqE Dated:- 27.7.2007.
- IL o owed rch ] v
Consequent upon the decision ofthe-Coniptrolicr ang Auditor General of  Inda’

to scparate the common cadre of  Scendor Divisional \' counls Oflicer/ Divisiona]

" Accounts Officers Crade P and T/ Ditisional Aocountanl\ in the -States of Arunachal
Pradesh, Tripura and Manipur and in zontinuation of this off: ¢ Circular No. DA Cell'81
dated 16.1.2007, the 3aid existing common cadre of Senior Pivisional Accounts Officer/
Divisional Accounts Officers Grade 1 & 1/ Divisional Auumntants in these thiee states |
presently under the administtative  control of  the \cu)unlnnl General (A&E)

Meghalaya, Shillong is hereby scparated wee f. 31-8-2007 (AN). ‘The following Scnior

— g

Divisional  Accounts Officer/ Divisional  Accounts Otficers Grade-1 are hereby

pc.mmm.ndy allocated and posted to the respective States s shown in the table below.

With cﬂ'u:t from 31-8-2007 (.~\?\). the Divisional A(.cmn‘.‘lam;sl'E:fndlc'in'Mﬂnipur'nnd"

Tnpura will function under the administrative control ol the  Accountant General,
Manipur and  Accountant General, Tripura respectively  The cadre of Divisional
Accountants in Arunachal Pradesh wil! till further orders, coitinue to flinction under the

admiunustrative control of the Accountant General (A&LE) Moghalaya, Shillong.

Sl Namo Designat | Present placo of Aiilm.nh‘*(] in | Division to which
No. | Shree/Smti | -ion posting the stat s as posted.
per umr
' option .
...l o 2 - 1.__ R — l-:‘; 5 ...6'.-..-..- e e ——————
1. Arabinda $r.DAO [ No the Exccutive | Arun: ayial As at present
Haloi | Fooineer, Pradeds
- Jetrampur
b DD, Arunachal
S VO L O

! Comptroller arud Jondeal Goanent L

e

LT SN G F (A pe 32008 dated 17 1120006

A
e~
A—va}\) ¢

- - ———
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h Itan |.g.xr,.\x\n\a¢l§al
i Pradech,
3. | Miss Subithi | St.DAO | Ofoihe Exccutive Alunnchal As at pres
Naundy Eryineer. Water I Iddb\h
i Resourzes Division,
. Climmu , Arunachal
: l) ) ' l‘ p—— PR ST snmtanial
4, B.R.Kachann | Sr.DAO Orc ih.c Exceutive, Agmmchal | As at present
: B Fnajneer. Hydro *~"| Eyadesh ™| =+~ :
: Power o -
J Davelopment
- ! Deott. Banagar .
\ ! b aqueachal Pradesh, ) _
{S. ‘ Subhash - St.DAO e 2-'..11. Water “Arunachal .| O/o the Executive
| Ch.Ghosh seutce Vradesh Fngincer, PHE.
. h\\ """ tisation, ' Roing. Arunachal,
. ' ‘ Lundaban, Pradesh.
[ A stvia inpura. J
L 6. Bhabesh Sr.DAO | O’c Exccutive ] *,nmnchnl As at present
} Chakraborty Enpinzer, l’radcsh
PasichatPWD,
\ Pasi+hat, Arunachal
o i roiceh, ) -
7. | Kslurode Sr.DAO | Ore thic Exceutive Arunachal | As at present
Ch.Das ‘ Enzircer,. Namsai Pradesh '
', ' Eiccuical, Division, |
! Namsai. Arunachal
i Practesh.
% Alokesh Roy }5cDAO 1 O9 E:iccutive Arunachal | As-at present
Choudhury [ Eazineer,. Pradesh
= Matsrlagun .
‘. | Division PWD, -
: ¢ Arasachal Pradesh. S _
9. i N.C. Barman | Se.DAO 10 o the Executive Arunachal | As at present
i | L, neer, Tawang | Pradesh '
‘ % E DirvIsion PWD,
: i Nianachal Pradesh. . 7 -
10 ] Sajal Kanti Sr.DAO E (o the Ixceutive | Atunachal | As at present
\l Choudhury } Yr z'neer, R W.D., ! Pradesh
i ' > f‘w Arunachal 'l
e e e e = : l'l <3 ‘.,‘_‘, [ T e e e
V1l \’\ﬁhlm Kr. \ Se.Ds U 0O he L\ccun\c "1 Arunachal | As at present

v anhe
3 R

-

ﬂargr:"r 7. 15N
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‘ gty smiefum afauo
Central Administrative Tiibupal |-+
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) .~ </ kl Wi“k“n'-‘ [ T R, S B A ‘ [ B e _';
PN 12, | Swapan Kr. 0 h rescit
: /" Chakvabuity | Bugincer,V asiphat l’nulc:s'lj.“kh"45 ware '\ v
| ' oog| Bt Division, '~ ‘
/ :: Anmbdpl x‘ﬁdCSh
" K e Rt Pt
P . bl
- 13. | Hemendra Ch. | St.DAO - Olo The Exocmi?'c Atunzchal | Asat present
_ A Das R Engjncer, ! bt Pl'\dtnll i )
. ‘. ‘ BM,VWD:' Yol F
a \ . . ;" ‘h‘\ Y - gt . ' h‘: {
N .. ,--...‘f L R A R ] B g3 g o . -_'_l:__
o hFMW e TSRS T T LMy
Gupta PR I RET Y L iy R Tt Thy W 3
- \ ' ‘ Mechuka, * B ; R Retiaih i §-
\ 'Arunachal Pradesh i - _ ‘ ,
15. | P.Manglem St.DAOQ* | O0 The FAML\W Mu_i;}‘,'ipur Olu the Exceutive
[ Singh ' Engineer. - .| Enginecr, ‘l'
[layuliang | Building Division !
\ Electrical Division, . I Ne rpwaD. \
" Deptt. of Power, Lmphal Manipur.
‘| Hayuliang,
A | Arupachal Pradesh | 1
\'16. \ L.St \)a.ni;ni g AQ OoThe Exccutive Manipur Olo thc Executive |
10| i 4 b4l Eniineg ok BESSE Lphal
\ ' Resources Division ’ AR E Rt DV stona Mol -
‘ ‘No.ﬂ.Banala, , | p.W.D.Imphal |
\ \cartala Man pur.
17. \ 11 Yaiskul St.DAO O 0 The Exccutive “Manipur “As at present
Singh ‘lngm,cr Sadar o
\ byl Division.PWD.
o | Maniper L — o !
18. | N.Kumajit Sr.ODAO 1 Oolhe Executive | Nanipur Olo lhc. Exceutive |
Singh : Engincecr. Agartala : Engineer,Jmphal
' Division West Division,
\ “ NoV }’\\ N, \ PWD, Imphal, '
N G . '_T_Ilp_l}_f_a' L N I L Ll Manipur, .
19. | L.Shanti SIDAO | Oolhe Fxccutive \ s {anipur OJo the Executive
kumar Sir gh y Enginesr. Uldaipur Engincer, Store
' { I rvision, l‘ Division, P.W.D.,
i pwD.South \ Chingmoirong,
. § ‘TApura. y Imphal,Manipur.
.20, | APharami Se.DAQ Vo lhe Exccutive “ Nanipur As at present
A B © Engineer. Building ; e
JERTECE S s s TRAT :\
. ) |
(9, ; |
\.D |
!
:
]
'
¢
t

LY .
[
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e B P " PAV L, S lanput |1
S.Bipin DAO-T P O/othe Excoutive | Mampw
Ch.Singh Engincer Sangram
PWD,Sanpram,
U te 'g
v | 3ok etyokadio N NER I o N‘Z‘:;:‘;;::;Mh

72, | O.Manigun -

.—.-—-c—'r"""'
DAC-L O'o The Exceutive \ Maniput:”

Enzineer
Masiyang, PWD,
Arunachal Pradesh.

N.Kesho
Singh

O'o The Executive
- Enwimegr. Longding
, L PWD. Longding.

! ‘ Arunachal Pradesh.

\
b .__,__.-__,__1
\

. | N.Joy Kumnr- "O'o fhe Executive Mampur
Singh | Engineer. Bomdila -
\ . \ b Pivisien PWD.

DAO -1

\ Sounechal P radesh.

j L.Tomba | DAOT e the The \ Manipur
'.‘ Singh | Fxecutive Engineer | :
' \ “1-41 Division No.L |
. P! - sncity Deptt.
__‘v . | l ‘1 qupur R
20. Md Rlele)s \ l):\U-l \ Qo ihe l\gLun\L NManipur

120
'\ Ratuman i L . sneer. Anint
: \ i Ot Asion,PWD,
!

Anini. Arunachal \

X .‘ | \| I oadesh \|
577 N eramast SEGEUEENIS F Narjiput
Singh | PWD, Imphal '
| a
) -‘63:1-—\—- \—5—\61—_‘ Ggﬁ\-c-} xecutive }\i:\:;ﬁl‘

. U rgincer.
UL Division No.l,
v 1ampur )

Khamzachii \ ;
S RTINS i

Ti‘-) Slmn‘élhgl—t—l—t DAO-L 0o The k veLutive ‘ M.p\i{\ﬂ?
~ Chougloi ' U nginedt -
| ' DUE Yupia,

: + Arvnachal Pradesh.

U L T [ R
' . a g"' -"T.\ 1\ i, -<6r'w

Ceptral Acmiunt.give T ibunal

-

[ ekl
e -

LI §

q71gTeY RTINS
l Guweheit Eench

Mampur

Ao

(a)

O o the Fazew
Engineer, Iminha
West Divisioi, "
PILE., Imphi i,

- . | Manipur A

oo Execulive |
Engineer.

puilding Division
No IL,PW.D,
Imphal Mmupur
“Olo the Excoutive
Engineer, Highwa ‘
y South P. W.D. \‘
Division, Imphal, i
Manipur.__
Olo the Exceutive \
Lnglnbcr Iuildin .
g Division No.1 *
p.W.1D., Imphal, _
Manipper. )
As at preseit \\

|

— - .

Oio the 1 seeutive

Linpinecer, Prainag

¢ & Sewctage

No.lP.HLE,

1amphalpat

| tmphal al, NManipur.
\ As it pl\.s\.m

e e - e —

As at pruu.nl i
(vio the IB \(—:\-\Il—\;?
Enginect. Watcer
Supply Store
Pivision PILE.

Imphitl, \l_w)ml_'_ _
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The contnbution

Insurance schome ( CGE GIS)  of Diviconal ‘u.()unl ants

Manipur and Tripura from 1.9,

tow ards

Central (n)\unmml melo\us Group

allocated to

2007 will be saade 1o the respective Pay

30. | Sudhendu St.DAC | O The Exceutive | Tripu;.{a AS at present ‘x
Bhusan Deb Engincer PHE o
Division No.1lI
. — Udaipur, Tripwa, .
131, Shyamalendu Sr.DAO ’[ O/o The Ex¢culive Triputa O/o the Exccutive
"~ | Nag P }’:’y;"'-i- Engincer, Thoubal, * * Lnginccr, P.W.D.
: ! PHE Dnvision , : Kumarghat [
N nodbathnipm © Division, 4
N Kumarghat |
: Tnpura. | :
4 32. | Dilip Baidya _{ StDAO | O’0 Tke Executive Tripuia O/o the Exceurive .
| Choudhury L f;’; Engincer, Imphal Engincer, !
' | F Elulmalbmswn Northern
Cl No.LElectnicity Division, PWD,
I chptt Mampur Dharmanagar, o
Lo bt it i b o 120 . e Bt . . 03 W] BT UL b )14 b (i 5 |
330 | Paresh StDAO Y Oo Ihe Executive Tripusa As at present
! Chandra .Das ' Engincer.Rig
' ‘ Division.Kujaban,
3 e . Mtmraladhpera o |
.34 T RK SR.DAO | O o Fxccutive Trpui... As at present
.Bhattacharjee Enoincer, Agartala -'
s Ihsiston No 111,
. ' Tripura )
35, | Abhjiit Sr.DAO | O'o The Exccutive Tripti; As at present N
i' Kumar Das : Erzincer. Aganala
L Division :\0‘1 VIR R ' o
L PWD Agartala” I Al IR
ke The concermed Exciutive Engineers are vquested o aclease the
transferred  officers on or before 31.8.2007 (. ml) after nblman proper
handing overitaking over memos.
R} On separation of  the cadic, the seniotity of the Scnjor Divisional
Accounts Ofticers’ Divisional Accounts Officen / Divisional Accountants
will be fixed as per the C\icling inter-se; mmonl\ Ihe state-wise
gradation list will be circulated separately.
1



—/2—- | | \\o |
A Aeounts O oy e AL e Greneral, Nangy

Accountant General fipura respectivedy,

S The n.unng, officers wre 10 submit their pension papgm.l.mn ", ‘
be settled by the respective cadie Lonlmllmg authority, f.e. cong
An.countant General's office. , ,
0. The employces of the State of Arunachal I'radcsh appointcd on dcpulntid’i »
’ . basiyiias,, Rivisional - Agcquntangs ; will c(JnLinuc'- W be under the’
administrative control of the Accountant (Jcncral (A&E) Meghalaya
Slul]cng tull finalisation of court cases pending i in duferent courts/Central
Admmistrative Trbunal or 6l such time the government of Arunachal
Pradesh bas not taken o er the cadre, ‘
7 Fa cfficers who cie permanently allocated to the State of Arunachal -
Pradech should note that there is a likchihood of the State Government of
Arunachal Pradesh taling over the Divisional Accountants  cadre i
future. ' ' |
8. The Aanual Confidertial reports of Divisional Accountants from 1.9.2007
onwards may be submitted to the respective cadie controlling anthontics,
4, All thie abovc transicrs are in public i'mcrc.ct.
Authority :- AG's order drted  24.7.2007  at Pagy; 45% in the filo No, DA
Cell/BOC 2Gve. E
: ' Sd-
Dy Acceuntant Gieneral (Admn)
Memo No. DA Ceth BOC 2046 130 " Dated:=27.7.2007,
Cory torwarded ty the Asstt. (.‘omptwllcf A Auditor General (N) O.o the
Comptrotler and Auditer Gereral of India, 10, Baladur Shah Zafar Marp, New
CDelhi - 110 602, This is with reference 1o the Hcadq\.x,n"ucrs‘ oflice letter No. 909-
N.G.E. (Apr)/32-2006 dated 17.11.2006.
Sd-
—_— Dyv. Accomntant General (Admn)

M_ s et .o
&gty 4G e afae g
Ceuntra} Admi;yisg

e T

18tive lrlbunal ,

O

)



; :
¢ Memo No. DA Cel/BOC/2005" 431 - 532 Dated:-
S AR Db 1EAE bt B . | ~ 1
(.opy forwarded for infermation and nocessary . .tion to :- 1 -~ AUG 2007 '
: |
. 1 Thz Accounuu: Suzciai (Audin) Manipur, Implx d - 795 001,
. 2,

The Accountant Geasral (Audit) Tripura, l\bﬂllt-liil - 799 006.
' The St.Dy. Accouniat General (A&E), I\iahjpui'ilxwlpln;:] =795 001.
The Sr.Dy.Accourant General (A&F), Tnpura \p,:ﬁah - 799 006.
”Ihc. Sscuur) Pilr, L&FC, RW.D, P \\11 Department. oi Power

[EIRTRN \h-d"t [T T i“ PR
Gon.rr*'*l.nt of Arz.hal Pradesh., Hanagar.

A ol

1 .
.1-10\ TN B IS PRI

6. The  -crsiany, 2HZE. I&FC RW.D, PWii Depatment of Power
Gow nmnent of Miznipar, Imphal. |

7. The Sacretary. P14 1&FC, RW.D. PW1) Government of 'ln'pﬁr.x
Agarta'a. '

8. The C uef Enginzer. PHE, I&FC, R.W.D. PS¢D Department of Power

- Gover ment of Arcnachal Pradesh., Itanagar. : |

9. The Coief Logineer, 2L, I&IC, RW.D, I \xD Dcpanmcnl of Power
Governrneat ¢! “Mazipur, Imphal

10. The Cleef Enginceer. PHE, 1&F(C, WD, l’\&"lg“') Government of 'l'ripum,.
Agartaia. |

11. The Exccutive Engiscer,

\/12; Sh.i N Imj Mu.mn Sﬁ_\j} Lfe T Tofe I Ravealioe
/ 3—?'\»\*.!"\1_!:1_ ()ﬁgﬁy\x\h L\\I\Ahﬂ\ ,Fu,blsc OA% qu (“'\um
M”

p‘u_&wk

13. The E.O. Borl.

4. Spave copy. ( ; J
v X\Q\
Sr. \Luwnh ()ﬂlccr
ey A “ell.
4
t ‘,7' )

&%'.BQGOX
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1'r.CCAICCA/CA
Min/Dept
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i 40"‘;" - te .'.r. ve®

.+ The ficld eiil.zs bave be
, manpower bemy
w4 Accouniant ullecting the very
g o avet e crisis-muny ficld, viJicee,

4 % ' Recruitment TRules 2000 liave SULINOIL
other, accounting or pa
In order o slcn

cxamine the absorption ©
gs. ail_onc tiue measul

absorption of any ©
i % deputation in their Mi/Dept, may
1 4o .consideration by (his office lotest b
\ It way Ue cnsured that Ui proposnls
", along with No Oujection
\ The individu
:ii they . arc absorbed fom the
* unconditionally accept the tenus of a
37 (e next grade will coun
! -4 shall have no claim over scr

*prior to the date of akrsorption. «

New pelhi ‘ .

£ e Memorandum
1 u.'dqmlr.;‘,'mif,',g I g
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zations, othier poveihy
gthicn the manpower deplo
c. I'n.

give the
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( complete in all respects
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grade
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Accounts Officer
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" REGISTFRED i URED FO3T FOR R3.300/- _
] ] “ ' ’

OFFICE OF THE ACCOUNTANT GENERAL (ASE) - MEGHALAYAETC, 1
4 , - SHILLONG :: 793001, » R
. : ' . B ’ AR GuT ot T ——
, " MWatae, gt oo
No. DA CELI/PC/VIN/Depm IV/ G50 - *Dat.s-5 8 pEmral acm,i, e oy
: S ‘ Uslranve Tribypgy
o To | ' o |
o o The Exeadive Engineer, (Electrical) AT ;
R Borndila Electnical Dhavision, n o
" Depeirtrient of Power, Bomdila, | < TIRTE . ryoty
. . l\xumtcim!l Pradesh. ' ' ‘ , Gy thay Bench
I .
s Sub:- Up-gradation of pay scale wef 1.1 96 in respect of Shii V.K Nair, Divisional -
. ~ Accountant on Deputation . ' ' :
Sir, ' '

_ in inviting 8 reference to your letter 1o BED T-302004-2005-2089-91 dated 4.12.2004
on'the subject aoove, I am to forward heraath the Savice Pack in 3 (Theee) pants afler
upgadation of Pay under C C.S. (R P) Rules 1997 inrespect of Shn VLK N, Divisional
Accountant on deputation .

Consequent on ur gedation of pey ecsle we {11109, the pay of Shn V.X Nair,
Divisional Accountant cn depuimion Fas been fived at the stage o Rs S500/- (Rupees Five
Thousand  Five Hundred) only 1n the sz ¢f pay of Rs 350017550000 with effect from
2.4.1909 (1 ¢ his datz of jotning 28 Dreniernl Ascouniant o Deput:tion) under F.R. 22(1)) (i)
with DN on P-Loa0 (Subject to FRO25) The DA equal to S0%s of the existing basic pay
would be merged with the basc pay with effect from 28.4.2004 and J,own distmetly a9 Detuneas
Pay (D.P) in respect of all empleyees follcwing Cenual Govt pattern of pay scale and
nllownnces. S '

The Deamess pay weeld ccunt for the purpeses like paginent of allowances till he
continues to hold the pest 2s Divisicnal Acconmtart on deputztion.

As the acaual firancial benefits are admisuble wef 2842004, and the amrear  pay
& allowances w.c.f 28.4.2004 may be dravm end di«burred to the ofiiéinl under intimation
to tius oflice. : 3 : e -
Necessary entries thereof may pleace be male in the $rrvice Book at your end
under proper sttesaticn . ' - '
The receipt cf the sanice Bocks may iendly be acinowledged

~ Buclo:-Service Bock in tiree prts ' Yours faithfully, v'

‘

Sr. Aoocounte Offioer,
Ve DA Cell
Dated - 21 pg. ng.

Memo Noo DA CellPC/ARI T epn 1V Y. e,
Copy t4.-
\y Shii VELNar,  Divistioeal | Accowrnst oo depitam O the (lixecutive

Engineer,(Electnical) © Bomdila  Electneal  Dhasion, '()fpmtmcnt of Power
Bomdila, Anurchkal Pradesh for mformaiten .
2. E O File ' ‘ _ . : 5
3 Personel File : W
4, OMfice cepy : o . .,,\.\)_Jd&.,\&\b‘

Sy ACeounts Officet,

/e D A Cell.

Y

A«[ veusd r~ . ’ "
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OFFICE OF THE CGMPTROLLER

———
————ran
e

’ q";’}q SW,\,f o .i.‘.‘_!:'_‘f_

/’.{é — No e NG AP 3-D00VRW )
/ yRa @ Auas- AzAg| wEE @l q,mi(w

AND AUDITOR GU\)?,RAL OF INDIA

fem ‘ : .
S [ “'\1 Awwuetz—,

\nh;.,‘ )

Central
o Acyis; ialive T"lbunal
To
- ~ Lpraners
The Ac.ountant Genera! (A&LE) S !
Meghalava etc . s
o STETEt 5 1o
Shillong b @1 .“N'ﬁa
Uweniati Bench
Subject: Upgradation of pav ccales of Dmisional Acu, untants’ Dr\\'isnonnl
Accounts Officets L
S,

[ am directed to inv.te a reference 10 vour office j:tter No. DA Cell/2-
4/96-9 1/RPS/493 date”’ 30.06 2062 on the sabwcl cited above ami 1o state that persons
on deu(auon to ex-cadre post of Diviston?! ,\ccoumams who m\c clected to draw

pay scle of ex-cadre posts. shail be chieitle for upes 1aded p;, ceale of Divisonal

e cpeular dyred 2R (M "H; 4 till thes hold that

—_—

Accouniaits m terms of Haezdgquarer:

post. irrespective of that thev obtauned sty 2punst theu npalnaunn I)nmmml
Accountants/ Divistonal Accounts Officers reured dunng the ;u:'nod from 01.01.96 10
27.04.2004 \\:ould get only the benefit of revised pension. if iy, W e.f 28 042004
No otner financial benefit are adnussible 10 such cases On 4ccoum of the above

upgradation of pay scales

Y ours faithfully,
\

¢ HOSHIAR SINGH )
SR \l)\m\lSHU\”\’I OFFICER( APP )

NE

W
R D . \ K

o 5 ff“'.\ . t\

10. ,1'{',[;;4‘1{!-} AT n"‘t 713. M'”OOOZ
10, BnhndufS'\n'\ Zatar ‘\‘atg NOW. Dethi- 10002

f!@'“'h/. =74
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Coutt Case 2000, ‘("‘l 1919
[ Dapet: \;.u'h 2005

- | 26 liaq LULﬁ

10 ,' .
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o : ‘ . _
B ' PRase racalt ons i o finde s hite gap reitatchng the Divisional Accountants oy
' . . Cy '
1 ‘ . . ..
deputation 16 OIS sl ores, ity veated an

WLl ol Arunadloul Cradugd, AV

relerenie fo .‘“ff)l'r ! Xy fettee NoDas 32y, 27,9009 dated IU.A.Z(H)S,I AML0 L0 you thay
1

my Hoaebiariss; .l'n mumnwi that we
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revenced back g b frreeat ¢

uad an ey
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U R FTUTTRN I TNV VIR

LaLMeents 1 hu. DONTIT Wl nl Arunechal Jredesh, I
1 . ) order {5 not zinyg imiplegg s W presenty and tire rcmamunp !
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D Divisienal Accouniags
who h.nc (.asm p‘ndlug. i e
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<P
i

Couwt AT m.\‘»‘ bu un}ug‘dmlvl; tequested 1o \V;”l(!l.‘l\.\" all
- , mur cotied u)aa ned uqtu' this is o ooy Serinnity on g putation will he considered.
AN \ Yy X \ . :
' o Cn the question of abtoqv:ion of these 3] depitationsefs, Y HC has o
. fh at the modahtxcs Nl b iy utant iz may be Cogpe, yed vuthese depy DIALonists, -
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GOVERl\{MENT OF ARUNACHAL PRADESH

Itanagar—791111.
' ¥ | \ | Tel No. 0360:2211474 (0)
OTEM DJII I1s -

ax No. 0360-2290687 O)
o ; l B

i ' . D.0. No.DA/TRY/27/2002/
: Lo . Date 10 March 2005. |
'; por W Dear % - JO(,O AL, ' - .

¥

Kindly reca!l (he d.scussm ve had mth the Chief Secretary on 24t
February 2005 wherein the abscrpticn o! the Divisional Accountants on
‘deputation tc; the AG was dxscusced it was squesled that the "Accountant
Genera! could abscro those dopu\a!'cn sts
. sele< tion prmedure !

’cund fit after conducling a suitable

The queshon of the Dwrs:onal Acccuntants on deputalion has become
|

complpx I am therefcre to request you o kindly confirm whether you will absorb

the qualif e[d deputatloqlsts into the reguler cadre under the A.G,
|

An eariy reply s sohcated
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ShriE.R. Sotom'od .
J ~ Accountant Genere! (A&E),

Meghalaya, Mizoram, Arunachal Pradesh,
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